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W—

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS
Joint Production of Films

+
Shri Onkar La] Berwa:
Shri Rameshwar Tantia:

| Shri Bishanchander Seth:
Shri Dhaon:

Shri B, P. Yadava;
Shri Bibhuti Mishra:
Shri K. N, Tiwary:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Commerce Le
pleased to state:

*531.

(a) whether it is a fact that a
three Member delegation of film
producers of India visited U.S.A. to
study the proposal for joint film ven-
tures; and

(b) if so, the results achieved by
the delegation?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). With the ap-
roval of Government the Indian
Motion Pictures Export Corporation
is sending to US.A, g four-member
team consisting of its Chairman and
three Indian film producers to ex-
plore possibilities of exporting Indian
filmg to that country.

1324 (Ai) LSD—1
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oft sitwre o W - W WA
sAfaa-gs qRdET W9 a1 @ R,
3 9 feaar & g o " 9w
g+ aride §vex ¥ fpew fsfar axter
37; afg gf, a1 Jqa se-@r v g ?

Shri S. V. Ramaswamy: The esti-
mated cost is about Rs. 80,000|-

Mr. Speaker: Who would bear it?

Shri S. V. Ramaswamy: A part of
it will be borne by the parties them-
selves and one-third will be sub-
scribed by the Government.

st where amw ¥ W\ g WY
teeY #Y GEHITET & ATHIT 9T ATV
e ar et afafa & o awm
s afg gr, @ e Sq-ET W\
gnir ?

wforee st (st sk o)
a1 fivery 7 wreawa faar oran &
T Afferem agr oM )
WIRT §EX IT /T w30, a
g & I fggeam & few seafoat
I F qEATEN
Shri R, G. Dubey: May 1 know

whether the joint venture will also
include the production of English
films?

Shri Manubhai Shah. These are all
Indian films.

Shri Kapur Singh: Are Indian films
exhibited in USA in any consider-
able quantities; if not, what tangible
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gains are expected out of this joint
film venture?

Shri Manubhaj Shah: This matter
arises, as the House knows, by our
agreement with the Motion Pic-
tures Exporters’ Association of the
USA and Rank Distributors’ Associa-
tion of the UK. They have a rupeec
block account and we propose to
spend that money for export deve-
lopment purposes.

ot %o Alo faAY : TE@ AW F
AT W A=W FH § AR A I
@t N @A e ge ?

Shri S. V. Ramaswamy: Shri Naik,
ICS, who is the Chairman of the
Board, is the Chairman and the other
members are Shri Dilip Kumar,
Director of the Corporation, Shri A.
L. Srinivasan, Director of the Cor-
poration and Shri Ajit Bose, Director
of the Corporation.

oY gmare feg T o A oA
ATEA WG fERTH U= F1AT FT AT AT
g 1 a@ @ F9 faw W @
S 7

o wpud Y EE AR § amna
9 sqaeT /7 T § | 98 T W fggem
Fad fer A @ e, T Fagw
9T AT |

Expansion of Rourkela Steel Plant

+
o3z, J Shri Bagrl:
* 7\ Shri P. Venkatasubbalah:

Will the Minister of Steel and
Mines be pieased to state:

(a) whether the agreement regard-
ing financial assistance from the West
German Governmsnt for the expan-
sion of Rourkela Steel Plant has been
finalised; and

(b) if so, what are the main fea-
tures of the agreement?
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The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) and (b).
Yes, Sir. An Inter-Governmental
agreement for a loan of DM 400 mil-
lion for the expansion of the
Rourkela Stee] Plant was signed on
the 25th April, 1963. A reference in
this connection is invited to the reply
given to Starred Question No. €8 on
the 16th August, 1963.

= AT AIEAT N T F
FTATE g F a IANT F fggear
&7 gfar & #Y7 a1 qea Y ar ?

T SR W qATe § e
(st Fo Wo AFN) : I aF TIGAT
@ TN T AEF &, WA e
FTSHH FT TRIT EWIT | 79 & a3
AT ATSHEH FT FAT @AV |

=t vt & ¥ gfar & frgeam
FAaTFaR A QBT

weH ARG : A% ¥ & f Wl
T TS @

ol T : I F AT A
wqm ?

Gﬁ’!c“o%’ﬁ:‘éﬁfﬂ?ﬁﬁ
FFEL FQTAT AT FEAT &, AfwT AN
g2 gR IAW A TE F R § 09
® &

oY aEE : g SR ¥ # oar
JET W ? ’

5t Wo Wo BT : HIX IANT FT W
avT ¥ € wrew qE ¢

st ar : D A F19 qT AT
wm ?

ot Ho o ALY : & ¥ fwyark ¥
8 -



5027 Oral Answers

Shri P. R. Chakraverti: What is
the estimated addition to the produc-
tion in Rourkela by this new expan-
sion?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): The new
expansion is expected to be 1.8 mil-
lion tons, that is, by the end of the
Third Plan.

Shrimati Tarkeshwari Sinha: May I
know whether the original Rourkela
plant was also producing tin plates
and whether the full capacity of that
original plant has been utilised be-
fore going into this production and
if there is a shortfall, what is the
shortfall?

Shri Sanjiva Reddy: As we know,
the Rourkela has not yet toucheqd its
peak production but it is improving
now. I cannot say when exactly
we will be able to reach the target
but the capacity will be 1.8 million
tons by the end of the Third Plan.

Shri D. C. Sharma: From the
statement I find that the loans are
repayable in 20 yearly instalments
and the interest is at the rate of 53
per cent per annum. May I know
why heavy interest has been paid to
the West German Government when
we are getting loans from other
countries at the rate of 2} per cent
or a little more than that?

Shri Sanjiva Reddy:
upon the circumstances
loans were negotiated.

It depends
when the

Shri Sham Lal Saraf: May I know
whether, under this expansion pro-
gramme, techniciang and technical
assistance is also coming from West
Germany and whether we are train-
ing our technicians to run it?

Shri Sanjiva Reddy: It al! de-
pends on our capacity to produce
technicians. There are a large num-
ber of technicians working. We have
also some German technicians
there. Since the production is now
picking up, I think we should keep
them for some time longer.
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st qumw : F A AT a7
TET fF TIEET F TEATF-HTE
& graeg ¥ IHAY F qTq I THALTATHT
foear war §, SEH W@ ER q9d
¥ qEAT ®Y |y H?

TR WX« WA § e
(st o wo ¥AY): g ¥ Y w4 oy
AT §, 99 9T 9N ©: q§e & fgam ¥
s fgar sy

oY S dAT w1 FoAT AT QY

gt fem oA ?
Y Yo Fo ABY : H=AT WA AGY
fear smam

=t gER W TTAW : THAT A W
Trarg § gEEaT & w9 § feqar dar
faan § w1 Y e ER I, g W ®Y
faraeT T #7 qfq T qr3ww ?

st o Wo ¥R : IHAT ¥ Y FT
forar mar 8, 9 wIX g3 fafaaw sqo-
% &, N fF 56 F0% w7 F F4T
& sy 1 ST R F A e T B,
T FARAGHAT F I W] wqEy §
FHE-ATEACH T FAT QAT |

Shri Sheo Narain: May I know
how many German experts are
working in the Rourkela stee] plant?

Shri P. C. Sethi: There are more
than a hundred German technicians.

Shri D. N. Tiwary: May I know
whether in the agreement jt has been
agreed to send our technicians for
training to West Germany also?

shri P, C. Sethi: Yes, Sir.
Shri D, N. Tiwary: How many?

Shri P. C. Sethi: I have not got the
figures.

Shri B. K. Das: In view of the fact
that there has been delay in the
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finalisation of the negotiations with
the Germans about their collabora-
tion, may I know whether the time-
schedule of production will be main-
tained?

Shri P, C. Sethi: There is no delay.
The agreement has already been

signed and we have placed all the
orders.

Shrimati Savitri Nigam: May I
know how long it will take to com-
mission that section of the Rourkela
plant which will be built by this new
loan and what would be the produc-
tion capacity?

Shri P. C. Sethi: The production
would come sometime by the end of
1967 and it has already been stated

that the capacity will be 18 million
tons.

Shri Shiv Charan Mathur: Is it also
a fact that masons and ordinary
technicians that are available in the

country have also been brought from
Germany?

Shri P. C. Sethi: It is not a fact.

Tractor and Power Tiller Factory

Shri P. C. Borooah:
{-Shri Bibhuti Mishra:
| Shri K. N. Tiwary:
| Shri Vishwa Nath Pandey:
| Maharajkumar Vijaya
Ananda:
‘ Shri Onkar Lal Berwa:
<{ Shri M. Rampure:
| Shri R. Barua:
Shri D. N, Tiwary:
| Shri D. D. Mantri
| Shri E. Madhusudan Rse:
Shri Ravindra Varma:

Shrimati Renuka Barkataki:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have
decided to set up a tractor and power
tiller factory in the public sector:

(b) if so, where it will be located;
and
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(c) the

main features of the
scheme?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c) Gov-
ernment have decided, in principle to
establish a unit in the public sector
for the manufacture of tractors and
power tillers. For this purpose a
feasibility study is being undertaken.
The details of the scheme, including
the location of the factory, will be
considered on receipt of the feasi-
bility report.

Shri P. C. Borooah: May I know by
what time the project in the public
sector is likely to go into production,
and at what price these tractors
would be manufactured? Will the
tractors which will be manufactured
here be available to the cultivators
at the same price as, if not less than.
that of the rmported ones?

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T, N. Singh): It is very
difficult to state at this stage, when
even the feasibility report is not in
our hands as to when this plant will
go into production so far as tractors
and power tillers are concerned.

In regard to the prices, I may state
that it shall be our desire to produce
them at the cheapest possible rate
but the actual prices at which they
will be available to the cultivators
will be known only after we have
got the detailed project report.

Shri P. C. Boroodh:
follow the reply.

1 could not

Shri T. N. Singh: I said that the
actual prices at which these would
be sold would be known only after
we have had the detailed project
report in our hands, and that will be
taken up only wafter the feasibility
report is complete.
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Shri P. C. Boreocah: May I know
whether it is a fact that a large num-
ber of imported tractors are lying
unused for want of spares, and if s,
whether the scheme envisages to
remedy this situation?

Shri T. N. Singh: The spare parts
etc. which are used by different
tractors are manufactured by the
different manufacturers. The spare
parts are not going to be manu-
factured specifically for various other
types of tractors in this factory.

Shri Ravindra Varma: May I know
how many companies have been
licensed for the manufacture of power
tillers, and for what capacity, and
have any of these gone into produc-
tion?

Shri Bibudhendra Misra: There are
four ccmpanies which have been al-
ready licensed so far. One other
company which has been licensed
will go into production shortly. In
the case of three ofhers the letters
of intent have been issued.

Shri Ravindra Varma: For what
capacity?

Shri Bibudhendra Misra: None of
them have gone into production yet.

Shri Shivaji Rao 8. Deshmukh:
May I know the capacity of the
tractors and power tillers which are
proposed to be manufactured in the
public sector project? Are they go-
ing to be heavy tractors or light
tractors or medium tractors? Are
power tillers also going to be manu-
factured, and if so, what will be their
capacity?

Shri Bibudhendra Misra: They will
be largely medium range tractors and
power tillers.

Shri D. N. Tiwary: In view of the
fact that there are a great number of
small holdings in the country, and
ceilings also are going to be fixed in
évery State, may I know whether
such tractors will be manufactured 4s

ASVINA 11, 1886 (SAKA)
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can negotiate small holdings of one
acre and less?

Shri T. N. Simgh: That is the in-
tention, in regard to the taking up
of the manufacture and the licensing
of the manufacture of power tillers.

They are supposed to be wulking
tractors or baby tractors with a very
low HP.

st wo ATo faart : 97 2TMo A
g fag 5@ ware ¥ ¥ wfanea ¥
7z favra fear ar 5 qrax feeas &7
srsFw frar ¥ | & s Wngar §
fiF g daed ¥ FA R A A\ AT
feead &7 1 Zaamw 1 @ g, 0
G gk g eFwA Ay @Y 3 7

st fo W fag : a® T@ww W
¢ fv qma feeod & fau WX aedq
maRaH Ry magd §iva Ay
o FfY ofer, e ardY aga sedr
&, 1965 F 8 ¥ &1 NewqT q€
T IM

ot TRTTAR : ¥ 9F a8 feed
TATY R Fo0AT AT A 92 7T g
F 1w, qE) T ¥ AT IST AT |
WTTE & 2T A agd B2 FUF § IAR
fog #a1 7 IqEn O¥ HYAT f wiy
T R § o ¥ & WY & 9TV I5T &R
o S &1 F fag W gAY 8 ?

weTe Wit : € @Y I wer d
fr e aiar @ &

off TRSTOAR 9 a1 ¥y T
Tt Mg @dnd iy
aw WY w1 3 &, 9w & F91 gAr W)
SN FTH FT /F | QX WY qar wrd
A R T @ § 1

‘off fo w0 Tag : st e Ray
? f5 o v O feaml ¥ fam
R AT
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weTw WERE ;A FEd § oA &
Y & AT o1 qF a7 foray v ot
&9 9%

st fo o fog : o faem &
aifer SwRT X £

ot aF : fergeam & aY Sve< AW
&T a7 fa=re ar | & Smr S
g T @ A ¥ §N Gaed WY a9
T F e §?

ﬁf’o moﬁ!:mﬁ’ﬁiﬂ‘m
tFIN IR AR A T o
& AR & Fed R TR feeed @
G iC

ot qETw ool g T g R
v T ¥ fag w= Fwfal ®
areae far 7 § 1 & s =ngan §
f& g7 9T ¥ ¥ gong F o @y A
e fear mr § 7

5 o ATo Fﬂz ¢ gigEE ¥
=R,

ot wieT e AT qA daed
7€ Tar WY e § S faRw § warAr
QT T AT qTHIT & &Y & qq4 ?

ot fro wo fem: TR AR R FF
FT wE oEe gE § § oagr & )
TV TEH A T Y& F 7 97 |

wow WY : & WY O acied
FTE | A Fifeegqudt & W aga &
oF TEATET $9eT ¥ fag adt gE &)

st e mom:ﬂm
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Dr. P. 8. Deshmukh: Government
policy in providing more fertilisers
and agricultural machinery has been
the most disgracefu) item in their
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policy. Is the problematic produc-
tion of tractors in the public sector
stopping encouragement to the private
sector to manufacture tractors?

Shri T. N. Singh: I could not follow.

Mr. Speaker: Probably it was be-
cause it was problematic that he could
not follow it.

Dr. P. S. Deshmukh: Government's
policy in giving more fertilisers and
agricultural machinery to the agricul-
turists and farmers has been the most
disgraceful item in the policy of Gov-
ernment . .

The Minister of Industry and Sup-
ply (Shri Dasappa): It is not a ques-
tion.

Dr, P. S. Deshmukh: Is the prob-
lematic manufacture of tractors in the
public sector slowing down the prog-
ress of manufacture of tractors in the
private sector?

Shri T. N. Singh: The proposal to
manufacture tractors in the public
sector is in no way being slowed down
whatever effort may be made in the
private sector.

Shri Dasappa: I may add that the
demand is very much higher than
the present licenseq capacity.

Dr. P. S. Deshmukh: What I said
wag that Government’s policy is
wrong in not giving sufficient encour-
agement to the private sector . .
(Interruptions.) ..

Mr. Speaker: Now the Opposition
should come to their rescue!

Shri Joachim Alva: Does it take
five years to draw up a report and
then to implement it? Secondly,
may I know whether the production
and manufacture is a heavy industrial
job or a super-job or only a moderate
kind of job? Also . . .

Mr. Speaker: Not so many ques-
tions.
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Shri Joachim Alva: At the same
time, they go on saying that the re-
port is coming up.

Mr. Speaker: What answer does he
expect? Next question,

Heavy Engineering Corporation

+

( Shri Vishwanath Pandey*

Shri P, K, Deo:

Shrimati Savitri Nigam:

Shri Yashpal Singh.

Shri Ramachandra TUlaka:
| Shri Dhuleshwar Meena:
| Shri Indrajit Gupta:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Starred Question
No. 51 on the 29th May, 1964 and
state:

*535.

(a) whether the enquiry into the |
fire incident at the Heavy Engineer- :

ing Corporation, Ranchi has been

concluded;

(b) if so, the main findings and con- |

clusions thereof; and

(¢) whether a report of the inquiry
will be laid on the Table?

The Deputy Minister in the Min-
istry of Industry and Supply (Shri

Bibudhendra Misra); (a) Yes, Sir.

(b) The enquiry disclosed that the
fire started round about 4-30 A.M.
on the 20th January, 1964 and was an
act of sabotage. It could not be
brought under control reasonably ex-
peditiously due largely to inadequacy
of personnel and fire fighting equip-
ment. The security arrangements
were inadequate and recommenda-
tions regarding fire fighting arrange-
ments, so far as staff and upkeep of
fire fighting services are concerned,
had not been followed.

(c) Yes, Sir.

Y favrrg Twg 0 F ST
swar § fF o sy @ Gt e
T gum ot ?
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Shri Bibudhendra Misra: The loss
was estimated to be Rs. 35 lakhs.

=t faema qrdm: o S TAEET-
T dT 97 g€ & @ wY W F;@v
fFt T@FY WA B RIS
& &1 w9 fEgr @y v ?

The Minister of Heavy Engineering
in the Ministry of Industry and
Supply (Shri T. N, Singh):. An ex-

i Judge of a High Court, Shri B.
. Mukerjee, was appointed to inquire
E ‘nto it.

Shrimati Savitri Nigam: Has the
exclusive responsibility for the sabo-
tage, and the carelessness on account
of which no arrangement was made
for fighting the fire been fixed? If
yes, what action hay been taken
against those particular persons?

; Shri T. N. Singh: According to Mr.

. Justice Mukerjee’s report, it is a
case of sabotage. Action 1is being
| taken against all persons who are

i mentioned in the report.

i Shrimati Savitrl Nigam: Half of
my question has not been answered,
about fire fighting. May® I 'know
why Government has not been extra-
ordinarily careful to make that ar-
rangement?
Shri T. N. Singh: The defects were

noticed as a result of this committee’s

report, and T can assure the House
that appropriate action to strengthen
fire fighting and security arrange-
ments have been taken. :

‘Mr. Speaker: I have said so many
times that the Minister, before an-
swering,  should look towards me’

also . . .
Shri T. N. Singh: I apologise.
Mr. Speaker: . . . though 'in the

present case I do concede that as
against the lady he would not look

towards me!
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w gorerer ferg: w1 STV FASAT
et @ e xR qum A Y I AW
W T AT FTIO0 AT | AT N qEH
FOT ¥ qT HAT AAT | @H F
e 1 AHET @ Ag 9 ?

R wpRw IR gl g fw
darew ar | food wrd ¢

st gewew fey : 2 @ WET R
T WA T 917

st fo At Forg : qE WRT & AR
# N oAy g€ § S qarfaw U
9aT w1 § o AW dadw @1 | @A F
TR A oY TR 99 @ & o
Mg ggnar | @
HM ¥ AR F AT I& FO FEAT
wfsv ¥

Shri Ramachandra Ulaka: May I
know the number of persons who
actually died in the accident, and
the nature and extent of the assis-
tance provided to the families of the
persons who died?

Shri T. N, Singh: This is a ques-
tion of a firee Nobody died in the
fire.

Shri Indrajit Gupta: Is it a fact
that this ex-Judge carried out the en-
quiry handicapped by the fact that
he was not invested with the power
of compelling the attendance of wit~
nesses or taking evidence on oath,
and if that is so, may I know what
steps Government propose to take
now to identify the miscreants who
were responsible for this sabotage?

Shri T. N. Singh: The enquiring
Judge has mentioned no such handi-
capped from which he suffered. He
seems to have got all the co-operation
that was required. '
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Shri Indrajit Gupta: The second
part of my question is what steps

will be taken to identify the mis-
creants.

Mr. Speaker: He said he was
handicapped because he had not the
powers to summon witnesses. The
Minister says he had all those powers.

Shri Indrajit Gupta; Did Govern-
ment invest him with those powers?

Shri T, N. Singh: He has not been
handicapped in getting the evidence
of anybody from whom he wanted it.

Shri Indrajit Gupta: I want a
straight answer. Had he the powers?

Shri T. N. Singh: They were all
willingly available for conducting the
enquiry. There is no question of any-
body backing out.

Mr. Speaker: The question is whe-
ther in the enquiry that was entrusted
to the Judge, he was empowered to
summon witnesses and take evidence,
and whether he did record any evi-
dence.

Shri T. N. Singh: About this de-
tail, I will have to find out.

=Y TrHAwE qTE A, Hd T S X
AT 6 WRT T FTCOr G 9T |
g Wt aaoan fr ge A ¥ faeTe
wTETE &Y oy @Y ¢ 1 & s Aear
g f5 o oo oW & WX & Tw
§aey ¥ 9 g Wi wT W g9
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Shri T. N. Singh: I am laying the
report on the Table of the House, and
all the details would be available to
the House.

Dr. L. M. Singhvi: We would like
to know as to what steps permanently
have been taken to streamline secu-
rity arrangements in all the public
sector undertakings as a result of the
disclosures and findings of this in-
vestigation. )
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Shri T. N. Singh; There has been
a suggestion of having one unified
Central security agency—that pro-
posal is under examination—for vari-
ous public sector projects, not only
projects that come under this Minis-
try.

Dr. L. M. Singhvi: We would like!
to know what has been done. We

know the suggestion that has been
made.

Mr. Speaker: That is under con-
sideration.

Shri Bhagwat Jha Asad: The re-
port mentions about inadequacy of
the fire fighting personnel and the
equipment and the negligence of the
security officers. May I know what
arrangements were made and why
after making arrangements, the second
fire took place?

Shri T. N. Singh: Fires can happen
even when the best of arrangements
are made, but in this case, I may ex-
plain the circumstances. The custody
room in which this occurred was
closed. It was discovered as soon as
smoke came out, and within 25
minutes, the fire was brought under
control. Therefore, the arrangements
in regard to fire-fighting etc.

were

good, so far as I can see.
Shri Bhagwat Jha Azad: Is that
the answer to my question? The re-

port says about the inadequacy of the
fire-fighting personnel and the equip-
ment and the negligence on the part
of the security officers. I wanted to
know whether action was taken on
this report and if so how it is that a
second fire took place.

Shri T. N. Singh: 1 have already
stated that action is being taken on
the recommendations of the report to
strengthen fire-fighting arrangements
and the result was that the second
fire was brought quickly under con-
trol;- I have also said that it is wery
difficult to say that no fire atall will
oecur even with the best of precau-
tions, - : ’

Shri A. P. Sharma: What specific
action has been taken against those
persons who have been after enquiry
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found responsible for acts of sabotage
and making insufficient security
arrangements?

Shri T. N. Singh: This report was
received by us about a month and a
half ago; we have taken uction against
all the individuals and persons men-
tioned in this case..(Interruptions)
Let me finish my answer. It is not
possible to detail all these cases; hon.
Members will find that in the report.
In certain cases action has been sug-
gested to the authorities that they
either remove or punish the person
concerned according to the various
grades of their offences. In certain
cases the officers concerned are no
longer in senvice.

Shri A. P. Sharma: But they have
been promoted.

Shri T. N. Singh: Wherever they
are in service the authorities concern-
ed there have been informed of the

remarks and observations of this com-
mittee,

Shri Bhagwat Jha Aszad: Have
they been promoted?

Shri T. N. Singh: In one case, one
of the officers concerned left Ranchi
after this incident and she was posted
to another position. He has got a
higher salary. That is a fact.

Shri P. R. Patel: If sabotage was
the cause of the labour trouble, what
action has been taken to stop labour
trouble in the public sector?

Shri T. N. Singh: It is true that
certain differences there between the
labour leaders and the others may
have had its contributory influence
but it is very difficult to pin-point the
exact persons....(Interruptions.)

Shri- Nath Pai: Be more precise.

Shri T. N. Singh; If there is dis-
turbance like this, I lose the thread.
I should be permitted to have my say.
I forgot the question.

Shri P. R. Patel: I wanted to know

the steps taken to stop labBour trou-
ble.
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Shri T. N, Singh: During the last
1} months we have been taking special
care to understand the problems and
remove any of their grievances wher-
ever we have noticed them. The
problem there is that the labour
union is split up into three parties.
(Interruptions.)

Mr. Speaker: Order, order. Fire
is there but the extinguising appara-
tus is inadequate. 1 cannot keep
order . . (Interruptions) I am talking
of this atmosphere.

"Shri T. N, Singh: There are three
factions in the labour union there.
Not only that. One of the factions
hag gone to the High Court and got a
writ suspending the operation of the
other. This is our problem. Without
an organised labour union functioning
in full force, obviously there are
difficulties.

Shri Hem Barua: May I know if
the attention of the Government has
been drawn to the following press
report which says as follows:

“The judicial probe is also
understood to have made severe
comments on the conduct of cer-
tain trade unionists as also the
inclusion of State power politics
in the trade Union field. It also
sharply pin-pointed the existence
of factional forces and intrigues
at the executive level in the HEC
set-up.”

If so, may I know what the Govern-
ment have to say in the face of this
statement?

Shri T. N, Singh: Obviously the
reference is to whatever has already
been stated in the judge’s report.
Al] action that we can possibly take
is being taken. I can assure the hon.
Member of that. But in regard to
certain things which are of a- long-
duration nature, long-term action is
to be taken and that will produce re-
sults only after a time. Some imme-
diate action such as taking discipli-
nary action against ‘individuals, etc.
is being taken.

Mr. Speaker: Next question.
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Some Hon. Members rose—

Shrimati Tarkeshwari Sinha: May
I know . , .

Mr. Speaker: Order, order. I have
called the next question. The lady
should not enter into the fire!
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Bokaro Steel Project

+
*536 J Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meenx

Will the Minister of Steel and
Mines be pleased to refer to the reply
given to Starred Question No. 898 on
the 3rd April, 1964 and state:

(a) the stage at which the negotia-
tions with Dastur and Co. about the
consultancy fee and the scope of con-
suitation about the Bokaro Steel Pro-
ject stand at present;

(b) whether the terms and condi-
tions of the oonsultancy agreement
have been finalised; and

(¢) if so, the precise nature of the
agreement?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c). A
statement is laid on the Table of the
House.

STATEMENT

In reply to Starred Question No. 898
on the 3rd April, 1964, the former
Minister of Steel, Mines and Heavy
Engineering had stated that the
terms and conditions of the consul-
tancy agreement were in fina]l stages
of negotiation with Dastur and Com-
pany and that they were expected to
be finalised very shortly. In reply to
one of the supplementaries, the Min-
ister had stated that an estimate of
the total amount of fees to bé paid
to Messrs Dastur and Company for
the work, had been made, but it was
under negotiation, and that as soon
as negotiations were over and the
agreement finalised, he would be able
to give the information. This @ssur-
ance was given by my predecegsor in
the light of the then existing circum-
stances.
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With the announcement of Soviet
aid for the construction of Bokaro
Steel Project by the former Minister
of Steel, Mines and Heavy Engineer-
ing in the Parliament on the 1st May,
1964, the position with regard to the
proposed agreement with Messrs
Dastur and Co. had to be reviewed.

The position which has emerged
now is that the Soviet authorities
are keen to assume responsibility for
plant design and supervision of con-
struction. This is mainly due to the
fact that they feel that even though
Bokaro will provide for the fullest
utilisation of Indian capacity for the
manufacture of equipment, under the
present conditions it has necessarily
to be engineered to suit equipment of
Soviet design and their latest manu-
facturing technique. Indian design
and engineering capacity will also be
associated with the project. The
exact responsibilities of Dastur and
Co. have still to be finalised with the
Soviet authorities.

Shri Ramachandra Ulaka: May I
know, after the announcement of
Soviet aid for the construction of the
Bokaro Steel Project, whether any
tenders have been invited and, if so,
how do they compare with that of
Dastur and Co?

Shri Sanjiva Reddy: We have not
yet finalised the whole thing.

Shri Ramachandra Ulaka: May I
know the total amount proposed to be
given to the consultants and the
amount that has already been spent
on consultancy?

Shri Sanjiva Reddy: As I said, the
consultancy has not yet been finalised.

Shri Alvares: The design for Bokaro
was made by Dastur and Co., at the
invitation of Government. The Rus-
sians have jettisoned that design.

With this precedent, it is likely that .

the American team coming today, for
the fifth Plant, may want to have its
design. They will come and say so.
How do the Government propose to
utilise the services of Dastur and Co,
in future, since they have developed
an expertise of international reputa-
tion?
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Shri Sanjiva Reddy: It is 100 long a
question, but still . . |

Shri Alvares; It is a short one.

Mr. Speaker: It may be short for
one and long for the other.

Shri Sanjiva Reddy: About consul-
tancy for Bokaro, it has not been
finalised yet. It has been under dis-

cussion with Dastur and Co. The
Russian technical team which has
come here is also assisting us; we

have to negotiate with the Russian
Government, and they want to draft
a separate report. And now, the Con-
sortium people—the Anglo-American
Consortium—are coming today. 1
cannot say anything in advance be-
fore I talk to them and the Govern-
ment come to certain terms.

Shri Alvares: My question
how ‘do they propose to utilise
services of Dastur and Co.

was,
the

Mr. Speaker: He said that a team
is coming today and they will have
discussions as to how it can be done
etc. Shrimati Tarkeshwari Sinha.

Shri Alvares: How do the Govern-
ment propose to expedite this thing in
view of its national importahce . , .

Mr. Speaker:
called Shrimati Tarkeshwari

Order, order. I have
Sinha.

Shrimati Tarkeshwari Sinha: May
I know whether any preliminary re-
port was submitted by Dastur and
Co., before the consideration of the
countries from whom participation is
expected and, if so, whether a copy
of that preliminary report was given
to the United States and whether, in
view of the fact that the Soviet Union
also has expressed its willingness,
may I know whether a copy of that
report has also been given to the
Soviet Union for their consideration?

Shri Sanjiva Reddy: About Bokaro,
they prepared a project report. It
was given to the Russian Government;
they have studied it and want to re-
write. About the other projects,
different consultants drew up tenta-
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tive reports. Dastur and Co. was
also one. They studied Hospet—Goa;
Hindustan Steel studied Visakhapat-
nam—Bailadilla. Dastur and Co. stu-
died Neywveli—Salem. Some one will
have to give us the equipment and
the finances; these will have to be
taken into consideration; In a con-
sideration of the project reports, we
have to see whether they fit the type
of machinery that they are going to
supply, etc. These can only be finalis-
ed after detailed consultations.
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Shri Nath Pai: May I draw the
attention of the Minister to an an-
nouncement made in this House by
his worthy predecessor that an agree-
ment was initialled between Dastur
and Company and the Government of
India, i.e. the Steel Department? May
I know whether the Government to-
day is resiling from this agreement
to hand over the preparation of pro-
ject report and engineering to Dastur
and Company because of some pres-
sure? May I know whether because
we are to get machinery from abroad,
we are to resile from this promise to
Parliament? May we know if the
Government is resiling from this
assurance, because handing over a
contract to an Indian firm of engi-
neers is a landmark in the history of
India’s technological deyelopment?

Mr. Speaker: How can a question
be answered when there are so many
“whethers” in it?

Shri Nath Pai: The principle in-
volved is a simple one. 'Shdll I make
the question a- simple one, Sir?
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Mr. Speaker: The hon. Minister
has followed it I suppose.

Shri Sanjiva Reddy: Yes, Sir. When
my predecessor made & statement in
this House, the agreement had not
been signed.

Mr. Speaker: When he is answer-
ing, he should not be interrupted in
the middle.

Shri Nath Pai: 1 said ‘initialled’.
There is difference between signing
and initialling. It is a question of the
privilege of the House.

Mr. Speaker: It is also his privi.lexe-
to answer the question.

Shri Senjiva Reddy: I will state
the facts as they are, whatever infer-
ence hon, Members may draw from
them. It was under discussion still;
there were some points which were to
be discvussed depending on the amount
of work that was likely to be given to
Dastur and Company. It had not been
finalised.

Meanwhile the expected American
assistance did not come. Naturally we
had to go to the other countries.
Bokaro is now being assisted by
Russia. The project report which has
been prepared by Dastur and Com-
pany and handed over to our Gov-
ernment has not been accepted by the
Russians. They are making modifica-
tions, because they say, this would not
fit in with the equipment and machi-
nery which they are likely to supply.
Therefore, they say, instead of correct-
ing the report here and there, they
would like to re-write it. Unfortu-
nately, this has delayed the project
by another nine months or so. Tech-
nicians from the  U.S:SR. are here.
They have gone round for a month.
They have studied the coal, water and
other things necessary for the project.

They are going to re-write the report.

In view of this, the scope for Dastur
and -Company will be restricted; not:
that they are going to be taken out,
but it will be restricted. What amount
of work the Russians will take and
what.amount of work Dastur -and
Company will be given will have to
be arrived at in consultation with the
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Russian Government. That is the
stage now and no more details can be
given by me.

Shri Ramanathan Chettiar: May I
know if this information is correct,
whether the Russian experts Thave
expressed displeasure at Dastur and
Company continuing as consultants
for the Bokaro schemeg and, if so,
may I know whether the Government
are seriously considering the question
of dropping Dastur and Company as
far ag Bokaro project is concerned?

Shri Sanjiva Reddy: No, Sir; we
would like to make use of Dastur
‘and Company also, but not in conflict
with the Russian Government which
ig helping us to oonstruct this pro-
ject. We would like to divide the
work between the two—Dastur and
Company and the Russians. That is
what we are trying to do now.

Shri Joachim Alva: There has been
a report in the press that Dastur and
Company want their services to be
within the public sector, namely, they
want to become part of the public
sector. After our experience of
nearly four gteel mills, may I know
whether Government are still unable
to build a unit of their own within
the Hindustan Steel, who shall be
our exclusive consultantg and we will
not have all this trouble of going here
and there?

Shri Sanjiva Reddy: Our engineers
are associated with every stee] plant
-and a large number of our young
men are very well trained. But still,
we would like to take advantage of
- highly qualified technicians from other
countries also. There is absolutely
no conflict between the . two.

Shrimati Renuka Ray: What ur-
rangement did the Government have
for other public sector steel plants
like Durgapur? Did they base it on
Indian skill, Indian engineering- and
capacity mainly or did ‘ne foreign
collaborators insist on their own de-
signs? ’

Shri Sanjiva Reddy: No, Sir, we
have a Design organisation which is
slowly growing.
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Shrimati Renuka Ray: My question
was different. I want to know what
you did in regard to Durgapur. Was
it an Indian design or was it done
with foreign collaboration?

Shri Sanjiva Reddy: Originally it
was all done by foreign collaborators
—Durgapur, Bhilai and Rourkela.
Now, with our experience, we have
built up a Design organisation which
is growing and in course of time we
will be able to construct steel plants
ourselves.

Shri Indrajit Gupta: Has the Min-
ister’s attention been drawn to the re-
port, when this team of officials of
the Steel Ministry visited Moscow
about a month ago in  connection
with discussions regarding finalisation
of the project report, that they on
behalf of the Government of India
are reported to have themselves taken
a very lukewarm attitude towards
the part that Dastur and Company
could play, and may I know whether
it is a fact that they did not impress
sufficiently upon the Soviet authori-
ties that since the day when Bhilai
was constructed Dastur ang Company
have made very great headway in
the matter of designing and consul-
tancy?

Shri Sanjiva Reddy: No, Sir, the
representatives of the Government of
India- were accompanied by tur
also. Therefare, to say that they
took a-lukewarm attitude is not cor-
rect. He was there and he participa-
ted - in -the discussions, After that I
had the pleasure of meeting the. Am-
bassador and others. The Govern-
ment’s attitude is that as many ‘Indian
technicians as possible must be as-
sociateq with this project and Das-
tur must be given his due share to
the extent it is possible without com-
ing into conflict, with the Russian.
After all, Bokaro is more important
to us than these petty conflicts.

Shri Nath Pai: Mr. Speaker, - Sir,
it is not so simple as that. On many
occasions we have raised this matter.
The last statement which the hon.
Minister made—I ‘am sorry to claim
time without your permission—is very
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different from what he said in reply
to me. Is there no sanctity for what
is being said here? In reply to Shri
Indrajit Gupta he pointed out......

Mr, Speaker: There is a separate
procedure for that.

Expert Committee on Cotton Fabrics

S oo

Shri Dhuleshwar Meena
Shri D. D. Mantri:

Will the Minister of Commerce be
pleased to refer to the reply given
to Starred Question No. 786 on the
28th March, 1964 and state:

(a) whether the report of the Ex-
pert Committee on Cotton fabrics has
since been examined by Government;
and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Ministry
of Commerce (Shri 8. V. Rama-
swamy): (a) Yes, Sir. An extract of
the major recommendations of the
Expert Committee ig laid on the Table
of the House. [Placed in Library,
See No. LT-3326/64.]

(b) The Committee has only gone
into some of the factors such ag raw
cotton prices which go to determine
the cost of production of textiles; and
the findings #nd conclusions of the
Committee are, on the whole, tenta-
tive and merely suggestive of further
detailed investigation into several as-
pects. The recommendatians of the
Committee have been sent to the Min-
istries concerned for such action as
may be practicable The issues being
of a long-term nature could only be
resolved in due course.

Shri Ramachandra Ulaka: May I
know whether any studies have been
made by the Tarif Commission re-
garding the cost structure of cotton
fabrics, if so, how they compare with
the recommendations made by this
Expert Committee?

Shrl S. V. Ramaswamy: On the
textile price structure there was a re-
port by the Tariff Commission. But
this Committee has gone into other

+
Shri Ramachandra Ulaka:
*537.

OCTOBER 3, 1964

Oral Answers 5050
aspects also. For instance, cost of
cotton, whether production of cotton
can be increased and whether the
cost of cotton can be reduced are not
matters which the Tariff Commission
would go into.

Shri Ramachandra Ulaka: May 1
know whether all the recommenda-
tions contained in the statement are
acceptable to Government; if not, the
reasong therefor?

Shri S. V. Ramaswamy: We have
not thought of it because we sent it,
first of all, to the Textile Commis-
sioner. The Textile Commissioner
reviewed it and suggested that
these may be sent to the Indian Cot-
ton Textile Manufacturers’ Associa-
tion and other organisations for their
views on the matter.

Shri Bhagwat Jha Azad: The ans-
wer says that the recommendations
are suggestive and of @a long-term
nature. It also says that “‘hey have
been sent to different Ministries for
such action as they think fit. May
I know why the Ministry which is
responsible for setting up the Com-
mittee and making a reference to it,
and now that after a long time this
report has been produced, did not
think it proper to consider the mat-
ter and give its pointed opinion on
the recommendations made?

Shri S. V. Ramaswamy: For instance
it has been suggested that the cost of
cotton should be brought down be-
cause cotton itself accounts for about
50 per cent of the cost of textiles.
This belongs to the fleld of the Min-
istry of Food and Agriulture and the
ICAR. Therefore, all these matters
will have to be dealt with by some
other Ministries on a long-term basis.

Shri Shivajirao S, Deshmukh: What
are the specific recommendations
made by the Textile Committee set
up in December 1962 to make recom-
mendations for reducing the cost of
textiles?

Shri 8. V. Ramaswamy: I have
given the list of recommendations
which have been made by this Com-
mittee.



5051 Oral Answers

Shri P. R, Patel: The hon. Minister
has stated that the cost of textiles
would depend on the cost of cotton
and other things, What is the increase
in price in the case of cotton during
the last ten years as compared with
other costs?

The Minister of Commerce (Shri
Manubhai Shah): The increase in the
case of cotton is Rs. 320 per candy
which is higher than that of many
other manufactured articles.

Shri P, R. Patel: I was asking the
percentage.

Shri Manubhai Shah: The question
is why cloth is very expensive The
reason ‘is that cotton has  become
costly.
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Supply Department Delegation to
USA

*539. Shri' Ramamathan Chettiar:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether a delegation consisting
of officers of the Supply Department
recently went to the United States of
America;

(b) if so, the composition thereof
and the purpose for which they were
deputed; and

(c) the total expenditure involved
including foreign exchange and the
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foreign exchange released in the case
of each member of the delegation?
The Minister of Supply in the Min-
istry of Industry and Supply (Shri
Raghuramaiah): (a) No.
(b) and (¢) Do not arise.

But I might add that about a year
back the then Minister of Supplies, my
colleague Shri Hathi and a Joint Sec-
retary of the Ministry of Supplies did
go to Washington, London and Tokyo
for an on-the-spot inspection.

Shri Ramanathan Chettlar: What
are the beneflts dervied by Shri

Hathi’s delegation to the United
States?
Shri Raghuramaiah: He has made

some very valuable suggestions which
are under examination Some of
them have been implemented. Some
of them are to expedite the pro-
cedures and some to effect economies.

Shri Ramanathan Chettiar: May I
know whether he had gone to Wash-
ington in connection with streamlin-
ing the administration of the Indian
Supply Mission?

Shri Raghuramaiah: It was gene-
rally to look into the functioning of
our Missions abroad,
Hindustan Steel Ltd. and N.C.D.C.

+540. Shri Mohammad Elias: Will
the Minister of Steel and Mines be
pleased to state: ' ’

(a) the objects for locating the head
office of the Hindustan Steel Ltd., and
Nationa]l Coal Development Corpora-
tion at Ranchi in Bihar; and

(b) to what extent such
have been realised?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) For effec-
tive supervision of the collieries, it
wag necessary that the Headquarters
of the Coal Production and Develop-
ment Commissioner (whose work has
since been taken over by N.C.D.C))
should be located at some central
place from which access to the collier-
ies would be easy. For these consi-
derations, Ranchi in Bihar was selec-
ted for the purpose.

The main object in locating the
Head office of Hindustan Stee] Ltd.

objects
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at Ranchi wag to ensure close liaison
with the N.C.D.C. and the Heavy
Engineering complex at Ranchi,

(b) These objects have been rea-
lised in the case of N.C.D.C. and are
being realised in an increasing mea-
sure in so far as Hindustan  Steel
Ltd, is concerned.

Shri Mohammad Elias: What is
the total expenditure incurred by
Government to shift these two offices
from Calcutta to Ranchi?

Shri Sanjiva Reddy: 1
notice.

Shri Mohammad Elias: What is the
present expenditure for maintaining
these two offices in Ranchi and what
wag the expenditure incurred while
they were at Calcutta?

Shri Sanjiva Reddy: I do not have
the precise figures about expenditure.
About 637 people are working in the
HSL and 2,042 people in the NCDC
Headquarters.

Shri Ranga: Is it not a fact that
when these two offices were located
at Calcutta there were  objections
raised by different sections of the
House against their location in an
over-crowded city like Calcutta and
suggesting that, if possible, that they
should be shifted to Ranchi or any
other place nearer to the various steel
projects and the coal mines?

Shri Sanjiva Reddy: Not only that,
but the Estimates Committee also
said:—

“They feel that its location
nearabout the area of operation
would enable Hindustan Steel to
function independently on busi-
ness lines instead of looking to
Government for advice and guid-
ance on all matters.”

The Estimates Committee also said
that.

Shri K. N. Tiwary: Most of the
heavy industries are running in Bihar
and their headquarters are at Cal-
cutta. So, are our Government pre-
pared to reconsider it and have the
offices in Bihar specially when the
Bihar Government is prepared to give
-them all facilities?

require
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8&;! Sanjiva Reddy: At least, con-
cerning this question, that is, NCDC
and Hindustan Steel. About other
industries I cannot say.

Shri A. P. Sharma: May I know
whether the expenditure for keeping
the offices at Calcutta will be more
than at Ranchi or whether it will be
less at Ranchi than at Calcutta?

Shri Sanjiva Reddy: It is a hypo-
thetical question. It all depends on
various circumstances.

Shri Bhagwat Jha Azad: Since it
is already found that the cost of the
office will be less apart from the suit-
able location being in the centre of
the belt, why is it that there is so
much reluctance and delay on the
part of Government once they have
taken a decision to shift the office to
Ranchi and why a major portion is
still at Calcutta and is it not shifted
to Ranchi ag planned angq decided by
the Government?

Shri Sanjiva Reddy: My hon.
friend is perhaps thinking of some
other industry or something else.

These two have
Ranchi.

Shri D. O. Sharma: May I know if
Hindustan Stee] Limited and National
Coal Development Corporation at
Ranchi maintain any auxiliary offices
at other places also; if so, what is
the advantage of maintaining those
auxiliary offices at other places?

Shri Sanjiva Reddy: There are the
Steel Controller and the Coal Con-
troller, but they are not auxiliary;
they have to do independent work
also.

Shri Indrajit Gupta: I want to know
whether all the employees of these
two offices at Calcutta have been ab-
sorbed at Ranchi and whether they
have been provided with proper liv-
ing accommodation and other facili-
ties.

Shri Sanjiva Reddy: I think, most
of them have moved to Ranchi and
they are all settled there,

already come to
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Railway Research, Designs and
Standards Organ:sation

*543. Shri Ranamjaya Singh: Will
the Minister of Railways be pleased
state:

(a) whether it is a fact that the
Railway Research, Designs and Stan-
dards Organisation is being shifted
from Simla to Lucknow;

(b) if so, the reasons therefor; and

(c) the estimated expenditure in-
volved in the construction of the new
buildings for
quarters for the staff in Lucknow?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (¢). A statement is laid on the
Table of the House.

Statement

The Research Directorate of the
Research, Designs and Standards Or-
ganisation has all along been located
at Lucknow. The Mechanical and
Civil Engineering Directorates as also
some other miscellaneous Wings of
this Organisation which were located
at Simla, are also now being shifted
to Lucknow,

The Research, Designs and Standards
Organisation performs the important
function of technical consultants to
the Indian Railways. The whole or-
ganisation is being integrated at
Lucknow to bring about greater effi-
ciency in its functioning. Simla, apart
from being inconveniently situated for
undertaking research work, could not

- provide adequate accommodation re-
quired for the various Wings of this
Organisation. Further, the office and
residential accommodation provided
by the Punjab Government at Simla
was needed by them for their own
requirements. At Lucknow, where
the Organisation is now being integ-
rated, the requisite land is already
available with the Railways close to
the existing Research Centre.

The expenditure on the construction
.of the new buildings for office and
residential accommodation for officers

1324 (Ai) LSD—2.

ASVINA 11, 1886 (SAKA)

office and residential

‘present.

Oral Answers 5056

and staff at Lucknow is estimated to
be Rs, 179.60 lakhs.

ot wigw fag : wwAS ¥ %@
T At 9T FAA O, T oI F
fog g = Tata wFw § 7

Y THATY : FT AT I FT AGTH
¥ F9 TR § 9 & fag gamEe
T & IAEAT @ W F AT
¥ fowe @7, 97 ¥ fag o awT aET-
HEW ST HT AT |

»t v fag : ¥ 99 AEH w9 aw
a1 s ?

Nt A TEe & B )
FEEANA FT &0 A& g [HF L | €
ug & (% a1 a1 37 qre § quw faleer
geq g T |

Shrimati Savitri Nigam: How many
people are going to be shifted from
Simla and how many are stiil there
waiting for their chance for allot-
ment of a quarter for the last several
years at Lucknow? . .

Shri Sham Nath: We have a large
number of officers and members of
the staff who have not been provided
with accommodation at Simla. The
number of such people was 377 at
One of the reasons for shift-
ing the two Wings to Lucknow is that
the accommodation available at Simla
is not adequate.

Sh-i A. P, Sharma: In the statement
it is said that about Rs. 179.60 lakhs
will be spent over the construction of
quarters for staff at Lucknow. How
much of it will be spent for non-gazet-
ted employees, how much for gazetted
employees and how many quarters
will be constructeq for both?

Shri Sham Nath: The estimates
prepared have two parts. One part
relates to an expenditure of
Rs. 1,55,85,355 for the construction of
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quarters and office accommodation.
The other part of the estimates which
is only for about Rs. 23,60,000/- is for
providing amenity works etc. I have
not got the details in regard to the
expenditure on different types of ac-
commodation which we intend to pro-
vide at Lucknow.

Shri D. C. Sharma: May I know if
it is the considered policy of the Gov-
ernment to uproot offices and person-
nel working there from one place to
other place without providing ade-
quate facilities in the new places and,
if so, what are the advantages that
the Government derive from this
policy of uprooting offices and the
personnel working there?

Shri Sham Nath: It is not a question
of uprooting people from one place
and settling them at another place.
At Simla we had two Wings of this
organisation. It was found very neces-
sary that the work of this organisa-
tion is done in an integrated way.
Therefore, it was decided to shift two
Wings from Simla to Luckncw so that
we have a unified organisation at
Lucknow.

Shri D. C. Sharma: Why do they
shift these offices from one place to
other place without providing suitable
accommodation and other things?
Why do they shift them before any
arrangement is made?

Shri Sham Nath; The intention is
to provide accommodation for as large
a number of people as possible and
that is why. . ...

Mr. Speaker: The Member’s desire
is that the accommodation should be
provideg first, that all these things
should be arranged first and then the
offices should be shifted.

st g Ty : o fF 9= fas
1 9g9 a7 TRGE @S F oA«
@I & 9 S¥ ¥ T@AT T W A
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WRITTEN ANSWERS TO QUES-
TIONS
Heavy Electricals Limited, Bhopal

*534. Maharajkumar Vijaya Ananda:

39 fuwrag #t o= F0 F fog fage
forar q 8, o & T farsbra &1 Ifaa
ga< 7@ fear smar g7

Will the Minister of Industry and
Supply be pleased to refer to the reply
given to Starred Question No. 192 on
the 5th June, 1964 and state:

(a) whether the major demands put
forward by the representatives of the
Union at the Bhopal Heavy Eiectricals
have been examined; and

(b) if so, the action taken thereon?

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
. ply (Shri T, N. Singh): A statement
&1 fawraaz s § R w1 57 fawraal containing the required information
FY AT FIT FT H19 IAT &IE & q/ is laid on the Table of the House.

[Placed in Library, See No. LT-33%5
# gt v g7 641, Y, /

I0 T g fag : QET §RE F
F F§ Jomgw T R
=t g weT weETE 1 Y farwraa

AR EA A ATRA TG §
W & fowat ¥ wa @
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Exhibition in Kathmandu

53y J Shrl Ram Harkh Yadav:
* \ Shri Baswant:

Will the Minister of Commerce be
pleased to state:

(a) whether Government propose to
organise an exhibition in Kathmandu
in November next; and

(b) if so, the main features of the
programme?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(Shri

(b) The exhibition is designed to
strengthen the existing friendly rela-
tions in the Commercial, Economic,
Industrial, Social and Cultural fields
between Nepal and India. A wide
range of goods, including capital goods,
equipment, light engineering goods
and consumer goods of all categories
and types,; whioh India can offer are
being collected for display at the
exhibition. The social, economic and
industrial developments taking place
in India under the Five Year Plans
and also the efforts in the field of
Science, technology and allied sub-
jects will be appropriately portrayed
at the exhibition. The historical and
cultural bonds between the two coun-
tries and the common problems of
the developing countries and the
measures to tackle these problems
will also be illustrated. Film shows,
fashion parades and art performances
will be among the Cultural features.

fagre & Wy w1 WA § w
S0 wo o fay :
\ st fawaow
w7 yerr ot W welt ag aae
& g w1
(%) wm ug wv ¢ & fage &
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®xger oy @ T g ; W)
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Loco Shed Workers at Jalarpet

*542. Shri Hari Vishnu Kamath:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that on the
28th May, 1964 at a meeting of the
Loco shed workers of Jalarpet, Sou-
thern Railway, the loco foreman in-
sulted the national flag;

(b) whether there has been an in-
quiry into the incident; and

(c) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir.

(b) Yes, Sir.
(c¢) No action was taken against the
Loco Foreman as the allegations

brought against him were not estab-
lished.
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The Coffee House, Janpath

( Shri Inder J. Malhotra:

Shri Jashvant Mehta:
Shri Vidya Charan Shukla:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that India
Coffee Board supplies coffee at chea-
per rates to the management of the
said establishment to supp.y coffee to
Coffee Houge, Janpath, New Delhi
with a view to enable the manage-
ment of the said establishment to sup-
ply coffee to consumers at an agreed
price;

*546.

(b) whether Government are aware
that the management of the Coffee
House raised the price of a cup of
coffee twice during the last one year;

(¢) whether it is a fact that the
consumers of coffee have gone on
strike and have organised themselves
into a “Price Resistance Movement”;
and

(d) whether Government are con-
templating any action against the
management?

The Deputy Minister in the Minis-
try of vommerce (Shri S. V. Rama-
swamy): (a) The India Coffee House,
Janpath, New Delhi is one of the Ap-
praved Coffee Houses, to which raw
Joffee and powder are supplied by
the Coffee Board at concessional
rates, on condition that they should
sell raw coffee and powder to the
consumers at the rates at which the
Coffee Board’s Depot at Delhi sclls to
the consumers. However, no restric-
tion is imposed by the Coffee Board
on the selling price of liquid coffee
sold by the Approved Coffee Houses.

(b) No, Sir.

(v) Government have learnt about
the organisation of a ‘Price Resis-
tance Movement” by the consumers of
coffee.

(d) As the situation of this kind
has arisen only recent.y, steps that
could be taken against those Approv-

- ed Coffee Houses who raise the price

of liquid coffee unduly and thereby
exploit the consumers, are under con-
sideration of the Coffee Board. As
soon as the Coffee Board evolves
these steps in consultation with all
concerned, it will be possible to bind
these Coffee Houses to a price code
for sale of liquid coffee also.

Pig Iron Plant in Andhra Pradesh

rShri Rameshwar Tanmtia:
Shri Himatsingka:
f Shri Bishanchander Seth:
547 ? Shri B. P. Yadava:
‘[ Shri Dhaon:
Shri Vidya Charan
Shukla:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether Government are con-
sidering to set up a pig iron plant in
Andhra;

(b) if so, the broad outlines of the
scheme; and

(c) whether any, and if so, what
foreign collaboration will be availap)e
for this project?
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (¢).
Feasibility studies have been commis-
sioned for the location of a few pig
iron plants at various locations in the
country including Andhra Pradesh.
No specific offers for foreign collabora-
tion for a pig iron plant in Andhra
Pradesh have so far been received.

Rural Small Industries

( Maharajkumar Vijaya
Ananda:

Shri M. N. Swamy:

Shri P. Kunhan:

Dr. Saradish Roy:

Shri Imbichibava:

‘548# Shri Mohan Swarup:

* | Shri P. K. Deo:

Shri Solanki:

Shri Vishwa Nath Pandey:
Shri N. R. Laskar:

LShri Himatsingka:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have
finalised any scheme under which
foreign exchange allocation is to be
made for the purpose of encouraging
development of rural small industries;

(b) if so, the features of the said
scheme; and

(c) whether it is proposed to ad-
minister the scheme through State
Governments or through the normal
Central Government agencies?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). Out
of the foreign exchange allocation to
the small scale sector for the period
April-September, 1964 for items licen-
sed by the Chief Controller of Imports
and Exports, a separate quota of
Rs. 50 lakhs has been earmarked for
the import of components and raw
materials for suitable production units
in the small scale sector in rural
areas. Similarly, a separate alloca-
tion of Rs. 25 lakhs has been made for
import of various categories of stcel
by such units. This special quota will
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be utilized in respect of applications
from the following categories of small
scale units:—

(i) Units in  rural industrial
estates and semi-urban in-
dustrial estates situated in
towns|villages with less than
15,000 population;

(ii) Panchayat Samiti industries
located in rural areas;

(iii) Common Facility Centres in
rural areas run by Industrial
Cooperatives; and

(iv) Units in areas falling under
the Rural Industrialisation
Programme sponsored by the
Planning Commission in 45
selected areas.

The applications for import licence
against the special quota have to be
made in the usual forms through the
State Government authorities to the
Development  Commissioner, Small
Scale Industries.

Pig Iron Plants

#549. Shri P. K. Deo: Will the Minis-
ter of Steel and Mines be pleased to
state:

(a) whether it is a fact that Japa-
nese assistance has of late been offer-
ed for the establishment of igt) pip
iron plants;

(b) if so, the nature and extent of
the assistance offered; and

(c) the location of each plant and
their individual production capacity?

The M'nister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

(b) and (c). Do not arise.

Manufacture of Cameras

( Shri Ramachandra Ulaka:
+550. J Shri Dhuleshwar Meena:
Shri A, V. Raghavan:
Shri Pottekkatt:

Will the Minister of Industry and
Supply be pleased to refer to the
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reply given to Starred Question No.
574 on the 13th March, 1964 and state:

(a) the up-to-date progress made in
regard to the manufacture of cheap
cameras in the country;

(b) whether any reply from the col-
laborator has since been received; and

(¢) if so, the details thereof?

The Depuly Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). A
reply from the collaborator has been
received and the terms are under
negotiation.

Powerloom Enquiry Committee

Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
‘551.{ Shri N. R. Laskar:
Shri Vishwa Nath Pandey:
Shri M. L. Jadhav:
(_ Shri B. N. Mandal:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 788 on the 28th
March, 1964 and state:

(a) whether the Pcwerloom Enquiry
Committee under the Chairmanship
of Shri Ashoka Mehta has submitted
its report;

(b) if so, the recommendations con-
tained therein; and

(c) the
thereon?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

decision of Government

(b) A copy of the Powerloom En-
quiry Committee Report has been laid
on the Table of the House on 21-9-64.

(¢) The recommendations are still
under consideration of Government.

Code of Conduct for Exporters

[ Shri Rameshwar Tantia:
Shri Dhaon:
Shri Bishanchander Seth:
Shri B. P, Yadava:

| Shri P. R. Chakraverti:

LShri P. C. Rorooah:

*552.

Will the Minister of Commerce be
pleased to state:

(3a) whether Government have pre-
pared an eight-point draft model code
of fair trading; and

(b) if so, the broad outlines there-
of?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A
model code for fair trading practices
for the internal trade has not yet been
finalised. As regards external trade,
I would like to invite attention to my
reply to Starred Question No. 295 on
29th November, 1963, when I had plac-
ed a copy of the draft code of conduct
>n the Table of the House.

Export of Iron Ore

553 J Shri Ramachandra Ulaka:
‘\ Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 530 on the 13th
March, 1964 and state:

(a) whether the proposal to set up
an organisation in his Ministry to en-
sure complete integration in planning
and implementation of the schemes
for the development of export trade
in iron ore has since bcen considered;
and

(b) if so, the nature of decision
taken thereon?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A
statement is laid down on the Table
of the House. [Placed in Library, See
No. LT-3327/64).

Overbridge at Rajpur Railway Station

1684. Shri Daljit Singh: Will the
Minister of Railways be pleascd to
state:
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(a) whether funds have been sanc-
tioned for the construction of an over-
bridge to rep.ace the old one at Raj-
pura Railway station on the North-
ern Railway; and

(b) if so, when it will be replaced?

The M.nister of State in the Minis-
try of Railways (Dr. Ramn Subhag
Singh): (a) and (b). No, there is no
proposal %o replace the existing foot
over-bridge at Rajpura. But, there i
a proposal to replace the wooden
decking and steps and providing rnof
over the existing foot over-briige
Plans for the work have been finalis-
ed and work is proposed to be taken
in hand in 1965-66.

Travelling Ticket Checkers ou S. E.
Railway .

1685. Shri Rama Chandra Mallick:
Will the Minister of Railways be
pleased to state:

(a) the number of additional Trav-
elling Ticket Checkers appointeq dur-
ing 1962 63 and 1963-64 by the South-
Eastern Railway; and

(b) the sum of money actua'ly col-
lected by those Traveliing Ticket
Checkers during the same period as
penalty  from the passengers who
were travelling without tickets?

The Mnister of Stale in the Minis-

try of Railways (Dr. Ram Subhag
Singh): (a) Year 1962-63 . Nil
Year 1963-64...... 16

(b) Rs. 46,624 approximately during
the year 1963-64.

Export of Indian Processed Foods

1686. Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that there
hss been an appreciable increaze in
the export of Indian processed foods
in the first 5 months of the current
Year as compared to the correspond-
ing period of 1963;
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(b) if so, the details of the increase;
and ’

(c) the reasons therefor?

The Minister of Commerce (Shri
Manubhai Shabh): (a) The exports of
processed foods have nominaliy risen
from Rs. 110.77 lakhs in the first five
months of 1963 to Rs. 112.07 lakhs 1-
the first five months of 1964.

(k) The exports of items like can-
ned and bottled fruit, ‘chutney, pickles
and  condiments’, ‘confectionery’,
‘biscuits’,  ‘coca-cola concentrates’
‘Milk products’ have increased in 1964.

(¢ The increase in the exports is
largely attributed to the grecater pub-
licity for Indian products in the
foreign countries and export assis-
tance given by the Government to
the trade.

Industrial Estates in Orissa

1687, Shri Rama Chandra Mallick:
Will the Minister of Industry and
Supply be pleased to state:

(a) the number of industrial estates
opened in Orissa during 1963-64 and
1964 65 so far; and

(b) the names of the districts where
opened?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). Th2
information is being collected from
the State Government and wiil be
placed on the Table of the House.

Electrification of Railway Line

1688. Shri M. G. Thengondar: Will
the Minister of Rallmys be pleased
to gtate:

(a) the progress so far made in the
electrification of railway line between
Tambaram and Villupuram n Madras
State;
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(b) when it is expected to be com-
pleted; and

(c) the financial investment so far
made in this regard?

The Deputy Minister in the Minis-
try of Rajlways (Shri Sham Nath):
(a) The requireq information in given
in the statement as under:

STATEMENT

1. The Civil Engineering works
such as construction of quarters, buil-
dings for repeater stations, removal
o infringements in bridges, building
for Remote Control Centre, Control
Cubicles for switching stations etc.
have .been compieted. The progress
of the work of modification 1{c the
car shed at Tambaram is 30¢.

2. Power supply arrangements are
in an advanced stage and the work
ut the 3 sub-stations is expecled to
be completed by December, 1964.

3. Erection of the Remote Ccntrol
equipments has been competed and
the equipments are being tested.

4. The Madras State Electiicity
Board are also getting ready to give
electric power to the railway ai ali
the 3 sub-stations in time.

5. The erection of overhead equip-
ment in Tambaram-Chingleput sec-
tion is nearing completion and on
the remaining section from Chingle-
put to Villupuram is in progress and
is expected to be completed eariy in
1965.

6. 18 locomotiveg ordered on M/s
Mitsubishi Japan are expected to be
received between December 1964 an-
August 1965.

7. 859 of the work of modification
to the mechanical and electrical sig-
nalling has been completed.

8. P & T Department have comple-
ted the work of laying underground
cables,

(b) The work on Tambaram to
Chingleput Section is expected to he
completed by the end of 1964 and on
Chingleput to Villupuram Section
early in 1965.
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(c) Expenditure of Rupees 285 lakhs
has been incurred upto 15.9.1564
Railway Line in Jashpur

Sub-Division

1689. Shri V. B. Deo:

Minister of Railways
state:

Will the
be pleased to

(a) whether Government are aware
that Jashpur Sub-division in Madhya
Pradesh which is rich in munera] de-
posits and is encircled by the indus-
tria] areas of Korba, Rourkela and
Jharsuguda is without any railway
line; and

(b) whether Government have any
proposal under consideration to con-
nect this hinterland of rich mining
areas with Jashpur as the railhead
and Jharsuguda on the S.E. Raiiway
or some other convenient point which
could reduce the distance between
this area both while going to the
North and South?

The Deputy Minister in the Munis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) No.
White Cement factory in Kerala

f Shri A. V. Raghavan:
‘1690 3 Shri Pottekkatt:

Wil the Minister of Industry
Supply be pleased to state:

(a) whether there is any proposal
to establish a factory ¢o produce
white cement from the lime shells in
Kerala; and

(b) if so, when and where the same
will be established?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir. A
faotory is, however already producing
white cement in addition to portland
cement at Kottayam in Kerala, using
lime shells as raw material.

(b) Does not arise.
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Import of Artificial Silk Yarg

1691. Shri Chandriki: Will the Mi-
nister of Commerce be pleased to
state:

(a) whether artificial siik yarn is
importeq from foreign countries, and
if so, from which countries,

(b) whether the imported a:tificial
silk yarn is meant for home consump-
tion or whether manufactured goods
therefrom are exported to any
country; and ‘

(¢) whether such import is under
any barter agreement or othcrwise?

The Deputy Minister in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): (a) Yes, Sir. The countrivs
from which the yarn js chiefly im-
ported the Belgium, France, Italy,
Japan, Netherland, Switzerland, the
Unived Kingdom, West Germany and
the United States of Ainerica.

(b) The imported artificia] sili:
yarn is meant for home consumption
as well as for the manufacture ol
fabrics for exports,

(c) Import of artificial silk yarn is
not under any barter agreement, but
is imported mostly under Export
Promotion Scheme for export of
Rayon and synthetic yarn fabrics.

Collaboration with Foreign Com-

panies

( Shri Manabendra Shah:
169z. { Shri Hukam Chand
L Kachhavaiya:.

Will the Minister of Industry ana
. Supply be pleased to state:

(a) whether it is a fact thal the
number of foreign companies secking
collabaration with Indian firms has
been dwindling since 1983; ’

(b) if so, the reasons therefor;

(c) how many foreign companies
nave offered for collaboration since
January, 1964; and

OCTOBER 3, 1864
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(d) how many offers have been

received from Canada?

The Depucy Minister in the Minis-
iry of Industry, and Supply (Shri
Bibudhendra Misra): (a) to (d). The
information is being collectca and
will be placed on the 'Table of the
House in due course.

Tea Research Institute

1693. Shri E. Madhusudan Rao: Wil
the Minister of Commerce be pieased
to state:

(a) whether Governmeni propuse
to establish a tea research institute
for the production of a betler quality
of tea in the country;

(b) if so, the details thereof and
the proposed piace of its establich-
ment; and

(¢) the approximate cost .nvolved?

The Deputy Minister in the Miris-
try of Commerce (Shri S. /. ilama-
swamy): (a) to (c¢). A Co-operative
Tea Research Association has alrzady
been set up by the Council of 3cien-
tific and Industrial Research. The
Tocklai Experimental Station it Jor-
hat (Assam) is the Central Rescarch
Institute of the Association. The
Dooars Tea Research [nstitute at Mal,
Jalpaiguri (West Bengal) run Ly the
Indian Tea Planter's Asstciatisa is
also expected to be taken over by
the Tea Research Associatiun. §0%,
of the expenditure of approxima.ely
Rs. 30 lakhs per year incurred by
the Tea Research Association is being
borne by the Tea Board and the
Council of Scientific and Indust.ial
Research.

Supply of Refreshmenis on N. E.
Railway

1694, Shrimati
Will the Minister
pleased to state:

Ramdulari Sinha:
of Railways be

(a) which classes of passengers i.re
entitled to the facility of sending : ce
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messages by telegrams for supply of
refreshmentg or meals;

(b) the percentage of the telegraras
which reacheq the destination in time
in 1963 on N. E, Railway, and

(c) the steps being taken to ensure
that such telegramg arc not lelayed
in transmission?

The Minister of State In the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Messages for cervice of
meals etc., which are required for
passengers and communicated by
them to Railway staff such as Sta-
tion Masters, Guards and Conductor
Guards are sent free of cost. s
facility is available to all passengers,
irrespective of their class of travel.

(b) Such gtatistics are not maintain-
ed.

(c) Instructions exist that messages
for meals etc., should be transmitted
promptly. Delays coming to rotice
are investigated and suitable action
is taken to avoid a recurrence,
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Underground Railway in Bombagy

1696. Shri Ram Harkh Yadav: W:1!
the Minister of Railways be pleased
to state:

(a) whether Government have
under consideration any plan for ar
underground railway project in Bum-
bay city;

(b) if so, the details of the project;

(c) the time by which the project
is likecly to materialise; and

(d) the estimated expenditure on
the project?

The Deputy Minister in .he Minis-
try of Railways (Shri Sham Nath):
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(a) No.
(b) to (d). Do not arise.

“Upper Floor” Railway Lines in
Bombay

1697. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased
to state:

(a) whether Government have
under consideration a plan of ‘Upper
Floor” Railway line; in Bombay to
bring about easy communication in
the city;

(b) if so, the extent and scope of
the plan; and

(c) the
thereon?

estimated expenditure

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Presumably the hon, Member has
in ming an elevated railway and if so
the answer is ‘No'.

(b) and (c). Do not arise.

Kottavalasa-Balladilla Railway Line

1698. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased
to refer to the reply given to Unstar-
red Question “No. 2318 on the 2Ist
April, 1964 and state:

(a) the progress made in the con-
struction of Kottavalasa-Bailadilla
Railway line connecting Madhya Pra-
desh and Orissa;

(b) when it is expected to be ready

for commissioning; and

(c¢) the total expenditure incurred
so far?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The overall progress upto the end
of August, 1964 is 63'3 per cent.

(b) By January, 1966.

(c) Rs. 24:35 crores upto end of
August, 1964,

OCTOBER

3, 1964 Written Answers

5070
Silk Industries in Assam

1699 J Shri Murli Manobar;
*\ Shri Ram Harkh Yadav:

Will the Minister of Commerce be
pleased to state:

(a) the measures adopted by Gov-
ernment to develop Silk Industry in
Assam; and

(b) the methods adopted to improve
the lustre and glaze of the Assam
Silk?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V., Rama-
swamy): (a) Against an actual ex-
penditure of Rs. 37'70 lakhs during
the Second Plan, a sum of Rs. 75
lakhs has been allocateq for the
development of Silk Indu.try in Assam
during the Third Plan. The schemes

under implementation aim at co-
ordinated development of the silk
industry in that State. The produc-

tion of raw silk in Assam rose from
166 lakh kg. in 1960 to 2-47 lakh kg.
in 1963.

(b) A scheme for studying the
physical anq chemical properties of
.he Mugasilk was initiated in February
1962 at the Chemical Technology
Department, University of Bombay.
Experiments were conducted to evolve
a suitable method of degumming and
bleaching muga silk. As a result, a
simple and economica] process for
bleaching muga silk has been evolved.
The whiteness obtained by the above
process is comparable to the whiteness
obtained in mulberry silk, The
scheme is being continued at the
University of Bombay during the cur-
rent financial year as well.

As regards erj silk, the Central Siik
Board has initiated research for im-
proving the lustre and dyeing quali-
ties of eri silk yarn.

Handloom Export Promotion Council
1700. Shri M. G, Thengondar: Will

the Minister of Commerce be pleased
to state:
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(a) whether it is a fact that there
is a proposal to set up a Handloom
Export Promotion Council;

(b) if so, the details thereof;

(c) when it is likely to be set up;
and

(d) what is the scope of its func-
tions?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) to (d). The details are still
being worked out,

Train Collision near Dangoaposi
Station

(Shri Vishram Prasad:
| Shri S. M. Banerjee:
1701, { Shri P. C. Borooah:
Shri Vishwa Nath Pandey:
LShrl B. N. Kureel:

Will the Minister of Railways bhe
pleased to state:

(a) whether it is a fact that a shunt-
ing engine collided with the Raj-
kharswan-Barajamda passenger train
near Dangoaposi station on the S.E
Railway on the 17th July, 1964;

(b) if so, the details of the accident;
and

(c) whether any compensation was
paid to the victims of the accident?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes,

(b) On 17-7-64 while performing
shunting in the Up yard at Dangoaposi
station, a shunting engine with a load
of 17 Box wagons and a brake-van
entered the Maluka-Dangoaposi block
section and pasied beyond the Up
Outer signal of that station. Passen-
ger train No. 1 RB which had left
Maluka station on proper ‘line clear’
at 20:37 hours and was approaching
Dangoaposi  station, collided head-on
with the shunting engine and its load

~
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near the Up Outer signal of Dangoa-
posi station at 20-48 hours.

(c) No claim for compensation has
been received so far. However, an
ex-gratia payment of Rs. 3,315 has
bean made in this case.

Management Reforms in Public
Undertakings

1702, Shri Shashi Ranjan: Will the
Minister of Steel and Mines be pleas-

.ed to state the particulars of manage-

ment reforms in the Public Under-
takings initiated by the former Minis-
ter and the improvements made there-
on by the present Minister?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): The attention
cf the hon. Member is invited to
the statement made in the Lok Sabha
on the 20th September, 1963 by the
then Minister for Steel and Heavy
Industries. The working of the
various management changes outlined
therein is being watched.

Underground Railway in Delﬁl

r Shrimati Savitri Nigam:

| Shri Vishwa Nath Pandey:
{ shri P, C. Borooah:

(_ Shrimati Renuka Ray:

Will the Minister of Railways be
pleased to state:

1703.

(a) whether the plan for sonstruct-
ing an underground Railway in Delhi
has been revived; and

(b) if so, the broad outlines there-
of?

The Deputy Minister in the Minis-
try of Raflways (Shri Sham Nath):
(a) No. The scheme of providing
underground railway in Delhi to meet
the special needs of the city is &
matter which comes in the jurisdic-
tion of Delhi Municipal Corporation.
The Railway Ministry is not preparing
any such plans.

(b) Does not arise.
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Shortage of Match-boxeg in Delhi

{ Shri Rameshwar Tantia:

| Shri Bishanchander Seth:
1704.{ Shri B, P. Yadava:

| Shri Dhaon:

| Shrimati Ramdulari Sinha:

Will the Minister of Commerce he
pleased to state:

(a) whether it is a fact that there
has been a dearth of match-boxes in
the capital;

(b) if so, the reasong therefor;

(c) whether it is also a fact that
the match-boxes are being sold at
higher rate; and

(d) if so, the action taken by Gov-
ernment in this regard?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Nc,
Sir, But match-boxes produced by
one particular manufacturer, M/s
Western India Match Company were
in short supply during July, 1964.
Thereafter, the position became nor-
mal in the capital,

(c) During July, 1964, Wimco Brand
Match-boxes were sold in the capital
at one|two paisa per match-box more
than the prices marked on them by
the Company. After that, these have
been solg at the marked prices.

(d) As there is no price or distri-
bution control over match-boxes, no
action was taken by the Delhi Ad-
ministration.
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Railway Bridge at Kalpi

1906 f Shri Yashpal Singh:
'\ Shri Vishram Prasad:

Will the Minister of Railways be
pleased to state:

(a) whether the railway bridge =&t
Kalpi on the Bombay-Lucknow high-
way has passed the ‘guarantee period’;
and

(b) if so, whether any action has
been initiated to see that necessary
repairs are done before it gives way
in the near future?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The existing girders of
the Railway Bridge at Kalpi though
weak are quite safe for traffic at a
permanent speed restriction of 10
miles per hour for XA type engines,
WG engines and BOX type wagons
having heavier axle loads are, how-
ever, not permitted over this bridge.

The bridge was programmed for
regirdering in 1958-59, but the work
was held in abeyance as the Minis-
try of Transport was interested in the

construction of a rail-cum-road
bridge. However, the Ministry of
Transport have since Intimateq in

July '64 that they are no more inter-
ested in the construction of rail-cum-
road bridge, As such, the Central
Railway have been instructed to g0
ahead with the scheme of regirdering
the bridge without a roadway, as
originally planned.
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International Fair in New Zealand

( Shri Rameshwar Tantia:
| Shri Bishanchander Seth:
] Shri B. P. Yadava:
1708.5 Shri Dhaon:
Maharajkumar Vijaya
L Ananda:

Will the Minister of Commerce be
pleased to state:

(a) whether the Central Govern-
ment participated in the International
fair held in New Zealand in August-
September, 1964;

(b) if so, the items of Indian indus-
try and trade displayed at the fair;
and

(c) how far India’s participation in
the fair has helpeq to strengthen the
trade between the two countries?
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The Minister of Commerce (Shri

Manubhai Shah): (a) Yes, Sir.

(b) The main items displayed in the
Indian Pavilion were textiles of all
varieties, tea, coffee, processed foods,
tobacco and tobacco manufactures,
jute and coir manufactures, linoleum,
carpets and rugs, sports goods, cera-
mics and enamel-ware, electrical
goods and accessories, scientific in-
struments, bicycles, sewing machines
and a number of engineering items
besides a large variety of Indian
handicrafts,

(c) India’s participation in the New
Zealand International Fair has helped
to bring to the notice of the people
of New Zealand, for the first time,
the rich variety and excellence of
Indian textiles, the high quality of
Indian tea and paved the way for a
substantial increase in exports of
these two items especially. It has
also generated positive interest in
Indian engineering items and handi-
crafts which were practically unknown
in the New Zealand market. Possi-
bilities of additional exports of sports
goods, floor coverings, food products
and cigars have also improved as a
result of our participation.

Demand for’ Coal’

(Shri P. C, Borooah:
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
1709. < Shri P. R. Chakraverti:
| Shri Rameshwar Tantia:
| Shri Inder J. Malhotra:
| Shri D, C, Sharma:

Will the Minister of Steel and Mines
be pleased to state the estimated
demand of coal and its production
targets in the country at the end of
the Third and Fourth Five Year
Plans?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): According to
a recent assessment, the demand for
coal may be about 74:5 million tonnes
in 1965-66 and production, which
stood at about 65 million tonnes in



5085 Oral Answers
1963-64, may be matched accordingly.
There are indications, however, that
even this demand may not come up,
in which case production also will
have to be suitably adjusted. The
position is being watched,

The Government has yet to take a
decision on the Fourth Plan target
for production of coal. A clear pic-
ture will emerge only after decisions
have been taken about the final tar-
gets for consuming sectors, particular-
ly steel and power.

Export of Cotton Textiles to Ethiopia

1710. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether the export of cotton
textiles from India to Ethiopia has
declined sharply over the past two
years;

(b) if so, the extent of textiles ex-
ported during 1962 1963 and the first
half of 1964; and

(c) the main
decline?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes.
Sir. India’s export of cotton textiles
to Ethiopia during 1962, 1963 and 1964

reasons for this

(January to June) has been as
under:—
(in Rs. lakhs)
1962 .. 49
1963 27
1964 16

(Jan. to June)

(¢) The decline can be attributed

mainly to:

(i) increased domestic production
in items like Grey and Drills
which used to dominate our
export of ‘textiles’ to Ethiopia,

(ii) Protective Duty imposed by
the Imperial Ethiopian Govern-
ment, and

(iii) change in consumer’s prefer-
ence from piecegoods of cotton
to piecegoods of synthetic
fibres.
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Central Silk Boarg

1711, Shri Hem Raj: Will the
Minister of Commerce be pleased to
state:

(a) the various schemes framed by
the Central Silk Board to be carried
out in 1964-65; and

(b) the allocations made by the
Silk Board to the various States for
1964-65 for the development of seri-
culture?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Ramna-
swamy): (a) A list of the Central
schemes to be implemented directly
by the Central Silk Board is laid on
the Table of the House. [Placed wn
Library. See No. LT-3328/64].

(b) The Planning Commission has
approved an outlay of Rs. 14607
lakhs for the development of sericul-
ture industry in the States for 1964-
65. A statement showing State-wise
allocation is laid on the Table of the
House. [Placed in Library See No.
LT-3328/64].

Programmes for Development of Tea

1712, Shri Hem Raj: Will the Minis-
ter of Commerce be pleased to state:

(a) the various schemes or pro-
grammes proposed by the Tea Board
for the development of tea during
1964-65;

(b) the amount sanctioned by the
Board to the various tea growing
States for the year 1964-65;

(c) the amount sanctioned for the
development of tea in Punjab and
Himachal Pradesh for 1963-64; and

(d) the amount
1963-64?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) The following Schemes/
programmes for development and
production are being operated by the
Tea Board during the year 1964-85:

utilised during
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(1) Plantation Finance Scheme.

(2) Tea Machinery Hire Purchase
Scheme,

(3) Irrigation Equipment Hire Pur-
chase Scheme.

(4) Financial Assistance Scheme
for marginal gardens in Cachar,
Tripura, Kangra and Mandi.

(5) Fertiliser Subsidy
small growers,

Scheme for

(6) Development
factories,

of co-operative

(7) Improvement
facilities,

(8) Agriculturalg trials with im-
proved seeds and clones at
Palampur Experunental Farm,
Punjab.

of marketing

(9) Manufacturing trials with 8"
Rotorvane at selected tea astate
in Kangra.

(b) The amount sanctioned uptn
15th September, 1964, by the Board on
each of the aforesaid schemes/pro-

grammes during the year 1964-63
"State-wise, are as follows:—
Rs.
in lakhs
(1) Plantation Finance Scheme
(#) West Bengal . . 8-82
(1) Assam . . . 1028
(i) Madras . . . 7°49
(¢v) Tripura . . . 0-48
ToTAL _.2_7--;7—
{2) Tea  Machinery  Hire
Purchase Scheme
(/) West Bengal . 10-70
(i) Assam . 3170
(i) Tripura 1°72
(iv) Madras . 6-04
v) }(exda . . 540
‘TorAL” §5°$6

1324 (ai) LSD—3.

@3) Irrigation Equlpmmt Hire
Purchase Scheme :

(9) West Bengal . . 689
(i) Assam . . 10-84
(#57) Madras . . 1-20

‘ToTAL 18:93

(4) Financial Assistance Scheme for
marginal gardens in Cachar,
Tripura, Kangra and Mandi

3
(5) Cachar . . .

o-Io
(6) Tripura . . . 0°44
(555) K ngra (Punjab) . 002
ToTtAL 0-56
(S) Fertiliser Subsidy Scheme
Jor small growers
(#) Kerala . 1°0X
() Punjab . . 0°'09
" TOTAL . 1'10
(6) Developmens of Co-operative - fac-
tories
Punjab o . . 150

(7) Improvement of marketing facilities
Punjab 3-00

(8) fnculmral trials with improved
sceds and clones at  Palampur Experi=
mental Farm, Punjab,

Punjab . . . o-10

(9) Manufacturing trials mth 8" Rotorvam
at selected tea estates in Kangra

Punjab . . 0-21

(c) While the amount in respect »f
Punjab and Himachal Pradesh Jjuring
1963-64 was only about Rs. 20,000 in
1964-65 (upto 15th September) the
amount sanction2d was Rs, 4:92 lakns.

(d) The disbursements made during
1963-64 under the various s:hemes/
programmes of development were
Rs. 119'42 lakhs,

Development of Sericul'ure in Hilly
Areag of Punjab
1713, Shri Hem Raj: Will the Minis-
ter of Commerce be pleasad to state:

(a) whether Punjab Government
have submitted' &ny scheme to the
Central suk Board for the develop~
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meant of sericulture in the hilly areas
of Punjab;

(b) if so, the main features and the
financial implications of the scheme;
and

(c) whether the Central Silk Board
has approved the scheme and the ex-
tent of financial subsidy proposed to
be given to the State Government for
its implementation?

The Deputy Minister in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): (a) Yes, Sir.

(b) The scheme envisages a five-
year iftensive mulberry plantation
programme in the hilly areas of the
Punjab by establishing 67 mulberrv
nurseries in different centres. The
scheme also provides for the
strengthening of the Sericultural Ex-
perimental Laboratory. Its estimated
cost for the entire five-year period is
Rs. 172,00 lakhs.

(c¢) As the scheme needed detailed
examination, an officer of the Central
Sitk Board was deputed for an on-
the-spot study and discussions. He
visited the sericultural areas in the
Punjab in the second week of Sep-
tember, 1964, and held discussions
with the State Government officia's,
The Central Silk Board is advising
the State Government to recast the
scheme in the light of these discus-
sions.
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Dislocation of Train Service
in “Dinajpur

1718. Sh-imati Renu Chakravartty:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that District
of West Dinajpur has had serious dis-
loca‘ion of train connections since
partition;

(b) whether it is a fact that there
is no rail connection with Balurghat;

(c) the difficulty in not extending
the railway line from Malda to Balur-
ghat; and

(d) whether it is proposed to have
a rail connection between Ekhlaki and
Hill?

The Devuty Minister in the Mints-
try of Raflwavs (Sh-i Sham Nath)¢
(a) and (b). Yes.
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(c) and (d). The proposed line was
not recommended by the West Bengal
Government in their list of new lines
for the Third Plan. With the limited
funds and resources available prio-
rity of construction was, naturally,
given to lines required to serve large
industrial projects and for exploita-
tion of proved mineral resources,
those for development of Ports and
also for lines required on strategie
considerations. The lines to be taken
up in the next plan are still under
consideration in conjunction with the
Planning Commission and the other
concerned Ministries and it is too early
to say whe her this proposal will find
a place among them.

Import of Tip Trucks

\
1m9.S Shri Indrajit Gupta:
“\_ Shri Yashpal Singh:

Will the Minister of Industry and
Supply be pleased to state:

(a) whe'her 25-ton tip trucks built
at the Minsk Motor Works are to be
impor‘ed from USSR;

(b) if so, the project on which these
trucks are likely to be used; and

(c) whether there is any scheme to
manufacture similar type of trucks im
this country?

The Minister of Heivy Engineering
fn the Minis'rv of Industry and Supply
(Shri T. N. Singh): (a) No, Sir.

(b) Does not arise.

(¢) No, Sir.

Taj Express

r She{ Rihhnti Mishra:
1720.Z Shri K. N. Tiwary:
Sh{ Sham Lal Saraf:

Will the Minis‘er of Raflway be
pleased to state:

(a) whether it is a fact that the
rallways will introduce a new traie
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named “Taj Express” between Delhi
and Agra; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The Taj
Expresses have been introduced bet-
ween New Delhi and Agra Cantt
with effect from 1.10.64, leaving New
Delhi at 07.00 hours and arriving Agra
Cantt. at 10.10 hours and in the return
direction leaving Agra Cantt. at 18.30
hours and arriving New Delhi at 21.40
hours. The trains are scheduled to
halt at Mathura Junction for 5 minutes
in each direction.

The Taj Expresses are fully vesti-
buled consisting of 10 coaches includ-
ing a dining car and provide sitting
accommodation in airconditioned first
class, ordinary first class and third
class.
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Approach Road at Golagokarnnath
(N.E. Railway)

1723. Shri Balgovind Verma: Will
the Minister of Railways be pleased
to state:

(a) when the approach road at
Golagokarannath Station (N.E. Rail-
way) in Kheri, U.P, was constructed;
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(b) the total cost incurred on this
road;

(c) the causes of its damage; and

(d) "the action taken against the
contractors as well as the officials
responsible for its construction.

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) In the year 1860.

(b) Rs. 16,680 approximately.

(c) On account of soft soil below,
some pot-holes were formed at a few
places causing some minor damage to
the road.

(d) The matter has been thoroughly
investigated by the Railway and it
was found that the damage had not
occured due to any defective work on
the part of the contractor or slack-
ness on the part of supervisors,
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Small Seale Units B
1724. Shri Kolla Venkalah: Will

the Minister of Industry and Supply
be pleased to siate:

(a) the number of small scale unl‘s
benefited by Industrial Extension
Service Institutes in Andhra Pradesh
during 1962-63 and 1963-64 and their
percentage to the total units benefite
ed in the country; and

(b) the total amount of loan grant-
ed to small scale units in Andhra
Pradesh during 1962-63 and 1963-84
and their percentage to the loan
granted for small scale units in the
country?

The Deputy Minister in the Minis.

try of Industry and Supply (Shri
Bibudhendra Misra): (a) The number

of small scale units benefited by
Industrial Extension Se-vice Ins-
titutes in Andhra Pradesh during

1962-63 and 1963-64 is as follows:—

1962-63 Percent age 1963-64 Percentege
to to

Numpber of pames glven technical
advice .

Numter of parties gwen mformltlon
to start industries

Number of Factory visits rmd by
Offizers to render on-;he-spot ld-
vice
Number of pames gwen other assis-
tance . .

(b) The actual amounts disbursed
to the units including the loans dis-
bursed by the Director of Industries,
Andhra Pradesh under the State Aid
to Industries Act, State Bank of
Hyderabad, State Bank of India, Sta‘e
Financial Corporation and Andhra
Pradesh Small Scale Industrial Deve-
lopment Cerporation are as follows:—

Year Amount
disbursed

1962-63  Rs. 70.42,889.35 p.

1963-64  Rs.  100,61,261.53 p.

The percentage of all India loan is
aot available and will have to be

Al} India All India
T 2 3 4 .
121§ 2-5 2493 47
310 1-3 487 39
1217 FX 1863 35
1785 41 2763 56
calculated after obtaining figures

from all the State Directo s of Indus-
tries, Sta‘e Bank of India, State
Financial Corporation; etc. The
amount of labour and time involved
in the collection of this information
would not be commensurate with the
result to be achieved.

Indian Ins:itute of Foreign Trade

1725 Shri Kolla Venkalah: Will
the Minister of Cemmerce be pleased
to state:

(a) whether any seminar was spon-
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sored by the. Indian Institute of
Foreign Trade in July, 1964,

(b) if so, whether the seminar has
recommended the formation of a
South-East Asia Development Asso-
ciation to explore the possibilities of
jont Indo-Malaysian ventures in
Malaysia; and

(c) the action taken by Government
thereon?

The Minister of Commerce (Shri
‘Manubhaj Shah): (a) and (b). Yes,
-Sir.

(c) The Report on the Seminar has
‘been received and is under examina-
tion. A copy of the Report has been
placed in the Library.

Gas produced at Rourkela

1726. S b Ramachandra’ Ulaka:
"\ Shri Dhuleshwar Meena:
Will the Minister of Steel and Mines
‘be .pleased to refer to the reply given
‘to .S'arred Question No. 1133 on the
-22nd April, 1964 and state:

(a) whether any Expert Committee
‘10 .go into the question of coke oven
gas utilisation at Rourkela has been
.constituted; and

(b) if so, its composition and terms
.of reference?

The Minister of Stesl and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The composition of the Expert
-Committee is as follows:

Chairman

Dr. Hussain Zaheer, Director
General, Council of Scientific and
Industrial Research.

Members
Dr. M. G. Krishna, Director, Indian
‘Institute of Petroleum.

Dr. A, Lahiri, Director, Central Fuel
Research Institute.

Shri S. V. Rajan, Sr. Cost Accounts
Officer, Minis.ry of Finance.

Shri K. K. Roychowdhury, Superin-
tendent, Energy & Economy, Mys.
Tata Iron & Steel Co.

The terms of reference of the Com-
mittee are as follows:

1. To assess and report on the total
quantity of coke oven gas and its
composition that could be steadily
produced by the Coke Oven Batteries
at Rourkela. This assessment should
be made (a) for the existing plant
and (b) for the additional battery
that will be installed under the ex-
pansion programme.

2. To review the existing pattern
of utilisation. of the Coke Oven Gas.

3. To study whether it will be possi-
ble, on the basis of present genera-
tion of gas and its composition and
on thﬁ basis of the demands on the
available gas, for the capacity availe
able in the Fertiliser Plant to be
utilised fully (a) under exis ing con-
ditions and (b) after expansion.

4, In case its conclusions are that
it will not be possible for the avail-
able coke oven gus either at the pre-
sent moment or after’ expansion to
be sufficient to meet the exis'ing
needs of the Steel Plant and also to
supply enough hydrogen fo: utilisa=
tion of the entire capacity of the
Fertiliser Plant; to study and repct
if technically and economically it will
be more expedient to provide alter=
native sources of fuel for the S'eel
Plant or whether it would be more
expedient to provide alternative
sources of hydrogen for the Fe-tiliser
Plant. In either case specific recom-
mendations in regard to *‘he tvpe of
the source to be provided should be
given by the Committee.

Coffee Board

1121 § Shri Ramachandra Ulaka:
* \ Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to refer to the reply given to
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Starred Question No. 463 on the 6th
March, 1964 and state:

(a) whether the scheme as recom-
mended by the Coffee Board for grant
of financial® assistance to estates for
replanting coffee has since been
examined by Government; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). The scheme as
recommended by the Coffee Board is
still under consideration.

Coal Mining in Garo Hills

1728 S Shri Dhuleshwar Meena:
*\ Shri Ramachandra Ulaka:

Will the Minister of Steel and Mines
be pleased to stale:

(a) whether the proposal to set up
a new coal mining unit with a mini-
mum capacity of 0:5 million tonnes
in the Garo Hills area has since been
examined by Government; and

(b) if so, the result thereof?

The Minister of Steel and Mines
(Shri Sdnjivac Reddy): (a) and (b).
The question of sefting up a mining
unit with a capacity of 05 million
tonnes depends upon the decision of
the State Government to sct up a
power capacity of 125 MW in that
area. This matter is still under con-
sideration of the State Government.

Export of Jute

1729. f Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to refer to a reply given to
Starred Question No. 583 on the 13th
March, 1964 and state:

(a) whether the recommendations
of India’s Jute Commissioner who was
on a six-week tour of E.C.M. coun-
tries and some other parts of Europe
in December, 1963—January 1964 to
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assess the prospects for Indian jute in.
foreign markets have since been con-
sidered by Government; and

(b) it 80, the decision taken there=-
on?

The Deputy Minister of Commerce
(Shri S. V. Ramaswamy): (a) and
(b). A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-3329/].

e | WY JoW
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Frauds on Northern Railway

1732. Sh:i Gulshan: Will the Minis-
ter of Railways be pleased to state
the total number of frauds detected
by the Inspectors of Coaching Goods,
Inspectors of Station Accounts and
Inspectors of Stores Accounts on the
Northern Railway from 1st January,
1962 to 31st May, 1964?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
The total number of frauds detected
on the Northern Railway by the
Inspectors of Station Accounts (known
as Inspectors of Coaching and Goods
on the Northern Railway) during the
period 1st January, 1962 to 31st May,
1964, is 8. No frauds were detected
by the Inspectors of Stores Accounts
during this period.

Stock Verifiers on Railways

1733. Shri Gulshan: Will the Minis-
ter of Railways be pleased to state:

- (a) whether there is any proposal
to increase the posts of Stock Verifiers
on the Railways; and

(b) if so, when this proposal will be
finalised?

The Minister of State in the Minis-
try of Rallways (Dr. R2m Subhag
Singh): (a) No.

(b) Does not arise.

Township at Durgapur.

1734. Shri Guishan: Will the Minis-
ter of Steel and Mines be pleased to
state:

(a) whether it is a fact that some
land had been acquired by Govern-
ment to build the township at Durga-
pur; and

(b) if so, whether the owners of:
the land had been paid full compen-
sation for the land?

The Minister of Steel and Mines.
(Sh:i Sanjiva Reddy): (a) and (b).
Yes, Sir. Compension to all private
owners of various lands acquired for

Durgapur township has been paid in.
full.

Sharda Railway Bridge:

1735. Shri Balgovind Verma: Will
the Minister of Railways be pleased:
to state:

(a) whether the Railways have-
completed the decking of Sharda Rail-
way bridge between Bhira %nd Palia.

Kalan Railway Stations on N.E. Rail-
way,

(b) it not, the progress made so far;
and

(c) when it is expected to be
opened for public as rail-road traffic?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Yes Sir, the Railway
has completed its portion of the work
in May, 1964.

(c) The bridge will be. opened to.
road traffic as soon as the State Gov-
ernment complete their portion of the
work viz,, provision, of seal coat to
the road surface and lighting arrange-

ments (required for permitting trafie
after dusk),
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Travelling Assistant Goods Clerks and
Van Sorters

1736. f Sh-i Yashpal Singh:

\ Shri Onkar Lal Berwa:
Will the Minister of Rallways be

p.eased to state:

(a) whether it is a fact that the
“Travelling Assisiant Goods Clerks and
Van Sorters performing similar jobs
as that of Brakesmen and Luggage
Guards on running train duties, wure
not given the same facilities and
allowances as are given to the latter;

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try ol Railways (Dr. Ram Subhag
‘Singh)* (a) and (b). Trave.ling Assis-
tant Goods Clerks and Van Sorters
are not Running Staff and, therefore,
they are not given the same facilities
and allowances as are given to
Brakesmen, The category of Luggage
Guard does not exist on Indian Rail-
ways now.

Coal from Gaslitand Colliery

1737. Shri P. R. Chakraverti: Wil
the Minister of Steel and, Mineg be
pleased to state:

(a) whether it is a fact that the
Dugca Coal Washery of Hindustan
Steel Ltd. received Coal from Gasli-
tand colliery of New Manbhoom Coal
Co. Ltd., Sijua, Dhanbad, during the
period from October, 1962 to April,
1964 of the value of Rs. 34,71,228 unly.

(b) whether it is alsp a fact that
the coal was of grade ‘F’ though the
price was paid for grade D'

(¢) wether the Coal Board had, in
tts notification, certified that the
above cdlliery did not produce coal of
Grade ‘D’; and

(d) whether this discrepancy in the
two grades caused a loss of Rs 172 421
to Messrs Hindustan Stee! Limited?
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The Mijnister of Steel and Mines
(Shri San iva Reddy): (a) to (d).
Dugda I Coal Washery of Hindusian
Steel Ltd. received 1,29,922'4 tonnes
of coal priced at Rs. 31,64,644'12 f om
3-10-1962 to 29-2-64 from the Gaslit-
and Colliery owned by M/s New
Manbhoom Coal Co. Ltd, Although
the Colliery had been down-graded
by the Coal Controller to ‘F* Grade
with effect from 3-10-1862 it conti=
nued to charge for the coal at rates
sanctioned for ‘D’ Grade Coal. This
resulted in an overpayment of Ra
1,62,73576. As soon as this fact came
to the notice of Hindustan Steel Litd.,
the ‘matter was taken up with the Col-
liery we!l as the Coal Controller,
The Coal Controller is enquiring into
the matter. Meanwhile a sum of
Rs, 1,63,069-23 has been withheld with
the approval of the Coal Controlier to
cover excess payment.

2. The Colliery also supplied 8007'%
tonnes of ‘F’ Grade coal during March
and April, 1964 and claimed
Rs. 2,09,896 83 as its price at the rate
prescribed for ‘D’ Grade.coal. Pay-
ment was. however made at the rate
applicable to ‘F’ Grade Ccal only i&
Rs. 1,93,571°82 only were paid against
a claim of Rs. 2,09,898.83.

Steel Production

o3, J Sh:l Bama Chasdra Ma'lick
1738. °\_shri Bagri:

Will the Minister of Steel and Mines
be pleased to state;

(a) the total production of steel in
each of the three steel plants during
1963-64 in quantity and in value;

(b) the total quantity exported from
the above; and

(c) the names of the countries »
which it was exported?
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The Minister of Steel and Mines
(Sh i Sanjiva Reddy): (a)

Quantity  Vlue (In

Plant (in thou- Million
sand Rupees

tonaes) )

Rourkela . 528-8 504
Bhilai . 882:32 537
Durgapur . 7246 443

(b) 15.9 thousand tonnes.

(c) Sudan and South Vietnam,
Goa. Coir Industry

1739. Shri Rama Chandra Mallick:
Will the Minister of Commerce be
pleasad to state:

(a) whether there is any scheme
to develop and modernise the manu-
facturing sector of the coir industry im
‘Goa during the Third Plan Period;

/ (b) if so, the main features of this
scheme; and

(c) the total amount allotted and
spent so far in this respect?

The Deputy Minister in the Minis-
try of Commeree (Shri 8, V. Rama-
swamy): (a) to (c). There are some
Schemes under consideratnon for the
development of Coir Inndustry in
Goa. These include measures for
modernisation of the existing indus-
try; starting.. of . a Coir Training
School, starting of .a defibring unit
and.a rubberised. coir-fibra - unit. A
.defibring unit in the private.  sector
bas already been licensed and the
msctunery for it has been imported
from Japan. An- application -for set-
ting up of a rubberised-fibre -unit is
under consideraticz. As ‘most of the
Schemes are in the private sector, no
allocation has been made in the Third
Plan .Period to be implemeated -by
the. Central, Governinent,
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Increase in Productivity

1740. Shri K. N. Pande: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether Government have
sponsored wuny agency to assess the
extent of increase in productivity im
different industries after the Chinese
aggression; and

(b). if s0, the name of the agency?

The Deputy Minister in the Mints-
try of Indusiry and Supply (Shri
Bibudhendrs Misra): (a) No, Sir.

(b) Does not ariss.

Water Coolers at Rallway Stations

Shri D. N. Tiwary:
1741. § Shri Kashi Ram Guptis:
Shri Jagdew. Singh.
Siddhanli:
Will the Minister of Rallways be
pleased to state:

(a) the mumber of - 'water coolers
provided on each Railway;

(b). whether mone than. one water
cooler have been. provided at some
stations, if 80, their names;

(c) whether it is a fact that wat:u'
coolers at most of the stations remain
out. of order for a better part of the
season; and

(d) if so, the reasons therefor?

The Minister of State in the M:nis-
try of Railways (Dr. Ram Subhag
Singh): (a) and. (b). A statement is
laid on the table of the House.
(Placed in Library. See No. LT-
3330/64).

(¢). No.

(&) ‘Does not. arise. Sometimes
when there is a heavy draw of water,
it may .not. be sufficiently cool,. thus
&wving an impression as if the water-
coaler is not functioning
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Iron Ore Deposit in Lahora Mine

1743. Shri Himatsingka: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) the approximate amount of de-
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posit of iron in the Lahora Mine
in the district of Chanda (Maharashtra
State);

(b) whether it is a fact that the

mine was working regularly and
about 2,000 labourers were engaged
therein;

(c) whether it is working now;
and

(d) if not, the reﬁsons therefor?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (d).
The lease of Lahora Iron Ore mine
which was held by a private party was
terminated by the Government of
Maharashtra in August, 1961. Against
the order of the State Government,
the lessee submitted a review peti-
tion to the Central Government which
was also rejected. The lessee has
now filed a Writ Petition in tre
Punjab High Court. The matter is,
therefore, sub-judice.

Small Scale Indusrties

" Shri Vidya Charan Shukla:
174444 Shri R. S. Pandey:
. LShrl Uikey:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the Development Com-
missioner, Small Scale Industries had
assessed the capacities of small scale
units consuming non-ferrous metals
sometime in February-March, 1964;

(b) whether this assessment was’
done in order to make allocations of
non-ferrous metals to the States bn
above basis;

(c) whether the State-wise alloca-
tion of non-ferrous metals for the pe-
riod April—September, 1964 has been
made accordingly; and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
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Bibudhendra Misra): (a) The assess-
ment of capacities of small scale units
consuming non-ferrous ‘metals hag not
yet been finalised;

(b) The assessment is being done to
ascertain the requirements of various
‘States for non-ferrous metals;

(c) and (d). The question of mak-
ing the allocations on the basis of

assessed capacity is still under consi-
deration.

Deorailment near Gauhatl Statfon

1745. Shri P. C. Borooah: Will the
Mtnister of Rallways be pleased to
state: '

(a) whether it is a fact that the
-engine of a passenger train derailed
near Gauhati Station (N.F. Railway),
on the i8th August, 1964;

(b) if so, the cuse of the derailment;
-and

(c) the damage caused thereby?

The Deputy Minister in the Minis-
try ot Railways (Skri Sham Nath):
(a) Yes,

(b) The accident was due to
failure of mechanical equipment’.

(c) The cost of damage to railway
property was assessed at approxima-
tely Rs. 861.

Katihar-Siliguri Section of N.F.
Railway

1746. Shri P. C. Borooah: Wil the
Minister of Railways be pleased te
state:

(a) whether railway communicaticns
on the Kat har-Siliguri Section of
N. F Railway was disrupted due to
recent floods in the area;

«(b) if so, to what extent; and

~ (c) whether the line is proposed to

be realigned and diverted along safet
route away from the borders with
‘Pakistan?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes, Sir.

(b) Through communications were
disrupted due to floods between
Bagdogra and Thakurganj Stations on
Katihar-Siliguri Section from 23.57
hrs. of 8-7-1964 to 19.10 hrs. of 10-7.64

(c) No such proposal is under con~

. gideration.
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Reocovery of Rallway Equipment

1748. Shri D, D. Mantri: Will the
Minister of, Railways be pleased to
state:

(a) whether the Northern Railway
Police have recovered railway equip-
ment valued at nearly Rs. one lakh
in a series of raids in Lucknow;

(b) if so, the action taken against
the persons from whom the equip-
ments have been recovered; and

(¢) the numbér of persons involv-
ed therein?

The Minister of State in the Minis-
.y of Rallways (Dr. Ram Subhag
Singh): (a) Yes, but it was the Rail-
way Protection force of Northern
Bajlway and not the Northern Rail-
way Polige who rscovered
materials valued at Rs. 1,865,000

,7 casgs have been. regigtered at
hgx)no- m?-tbﬁm with the
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police under section 3 of Railway

- Btores Unlawful Possession Act, 1955

and wre under investigation.

(c) 16.

Children’s Trains for States

Shrl B. N. Kureel:
‘Shri Vishwa Nath Pandey:
| Shrimati Renuka Barkataki:

1749,

Will the Minister of Railways be
Pleased to state:

(a) whether Government propose
to provide a children’s train to each
State; and

‘(b) if so, when and the total cost on
such trains?

The Minister fo State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir. It has been de-
cided that one children’s train, con-
sisting of one locomotive with two or
three trailers to carry about 15 child-
ren at a time, may, on request, be sup-
plied by the Ministry of Railways free
of cost to each State. Other equip-
m:ont, accessories etc. as may be re-
quired for erection and operation of
such trains will be provided by the
State Governments concerned at their
own cost.

(b) The children’'s traing will be
supplied by the Railway Ministry on
receipt of requests from the State
Governments. Each of these trains
is estimated to cost Rs. 15,000.

Central T affic Control Service in
N. E. Railway

Shri B. N. Kureel:
"f'f‘,{ Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleasad to state: )

(2) whether Governrient propose to
introdisce Centigl Truffic Contrgl Ser-
vice in Nbrthi:RBastern Ralway in
place of cabin systent}*
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(b) if so, when and the total amount
of cost; and

'

(c) whether the total area of the

route of N. E R. will be covered or
‘partially?

The Minister of State in the Minis-
try of Ra.lways (Dr. Ram Subhag
Singh): (a) Yes. The work is al-
ready in progress.

(b) This work is targetted to be
commissioned in May, 1965 at an
estimated cost of Rs. 3.94 crores.

(c) Centralised Traffic Control is
being provided only on Gorakhpur-
Chupra section, a length of 179 route
kilometres, and not on the entire N.E.
Railway.
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Indian Supply Mission, Washington
1752. Shri Ramanathan Chettiar:

Will the Minister of Indusiry and*
Supply be pleased to state:

(a) whether it is a fact that recently
some changes have been made in the-
Indian personnel posted in Iadia-
Supply Mission Washington and if.so,
what gre they; and
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(b) the total expenditure likely to
be involved, including foreign ex-
change?

The Minister of Supply in the Minis-
try of Industry and Supply (Shri
‘Raghu Ramaiah): (a) Yes. It is the
no ‘mal practice to replace India-based
persons when they have completed
their tenure abroad. The following
changes have been effected or will be
€ffected in the personnel of the India
Supply Mission, Washing'on during
~the period 1-4-64 to Dec., 1964:—

(i) One S.AS. Accountant re-
called and replaced by an-
other S.A.S. Accountant from
India.

(ii) Three Assistants recalled and
replaced by three Assistants

from India.

(ili) One Dy. Director General re-
called but substitute to be
posted shortly.

+(iv) One Dy. Director General has
been replaced by a Director
of Purchase—the post having
been down-graded.

(v) One Accounts Officer to be
replaced by an Accounts Offi-
cer some time in October.

(b) The total expenditure likely
to be involved in these transfers is
-estimated at Rs. 1,76,000 and expendi-
ture in fo-eign exchange out of this
total is likely to be Rs. 62,000.

Mining Royalties

1753. Shri Mohammad Elias: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether it is a fact that a num-
ber of mine-owners of Orissa have
fileg review petitiong before the Cen-
tral Government under the Mineral
-Concession Rules of 1960 against the
-assessment of royalty in violation of
. gtatute with retrospective effect from
1953 by the Orissa Government; and

(b) if so, the action taken by Gov-
«ernment thereon?
“The Minister of Steel and Mines
«Shri Sanjiva Reddy): (a) Yes, Sir.
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(b) The Revision petitions are
under consideration.

Bokaro Steel Ltd.

1754. Shri Mohammad Elias: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether it is a fact that the
Chief Minister of Bihar objected to
location of top Management's Office
of Bokaro S:eel Ltd. in Calcutta and
suggested its location at worksite;
and

(b) if so, the reasons therefor?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The Chief Minister has written to us.
The State Government have been
informed that the present location
of the office of Bokaro Steel Ltd. at
Calcutta is temporary and that it is
the intention to shift it to Bokaro as
soon as adequa‘e basic amenities are
available at the site.

Halting Stations on Central Railway

1755. Shri Hari Vishnu Kamath:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that though
certain passenger trains halt at sta-
tions between Kareli and Bohani and
between Kareli and Narsinghpur on
the Central Railway, no tickets are
issued for those Stations, thus causing
considerable inconvenience to passen-
gers;

(b) if so, the reasons therefor; and

(¢) when the issue of tickets will
commence?

The Deputy Minister in the Mints-
try of Railways (Shri Sham Nath):
(a) and (b). Karapgaon and Katho-
tia situated between Bohani and
Kareli and Kareli and Na-shinghpur
respectively were opened as crossing
stations for operational reasons. Some
passenger trains halt at these stations
for operational purposes only. No
tickets are issued for these stations as
they are not open for pauanw
booking. - -
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(c) The question of opening these
crossing stations for passenger traffic
is under consideration.

Industrial Exhibition in Colombo

1756. Shrimati Renuka Barkataki:
Will the Minister of Commerce be
pleased to state:

(a) whether Government have
decided to participate in the Indus-
trial Exhibition to be held in Colombo
in January, 1965; and

(b) if so, the estimated expendi-
ture to be incurred on Indian parti-
cipation in the exhibition?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes.

(b) The estimated expenditure is
Rs. 3,67,000 out of which the foreign
exchange component is equivalent to
Rs. 2,92,000.

Manganese Mines in Orissa

1757. Shri Mohammad Elias: Will
the Minister of Steel and Mines be
pleased to refer to the replies given
to Starred Question No. 995 on the
10th April, 1964 and Unstarred Ques-
tion No. 171 on the 1st June, 1964 and
state:

(a) the reasons for the fall in pro-
duction in the manganese mines in
Orissa since 1961; and

(b) the measures being taken by
Government to accelerate production?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The pro-
duction of manganese ore in Orissa
from 1961 onwards was as follows:—

Production
vear

(in tonnes)
1961 3,93,049
1962 4,21,814
1963 . 3,75414
1963 (Jan. to
June) . 2,06,066
1964 (Jan. to
June) R 2.04,730

The production of manganese ore
was less in 1963 compared with the
production in 1962 and 1881. During
the first six months of 1964, there was
only a marginal fall in production
compared to the production in the
corresponding period of the previous
year,

1324 (Ai) LSD—4.

The reasons for the fall in out put,
as reported to the Director, India
Bureau of Mines, by the mine owners
were the following—

(a) a slump in the manganese ore
market due to decreased foreign
demands;

(b) transport difficulty due to long
distance to Barbil and non-availability
of loading facilities at Barsua;

(c) expiry of the leases of twe
mines,

(d) Among the measures taken by
the Government to help the managa-
nese ore industry, the following can
be mentioned:

(i) the export duty on amnage-
nese ore has been abolished
since November, 1958;

(ii) the railway freight on manga-
nese ore intended for export
has been reduced from 1-4-83
upto 37 per cent depending
upon the distance;

(iii) with effect from 1st Septem-
ber, 1963, exporters of manga-
nese ore are permitted to
import machinery and equip-
ment for the modernisatiom
mechanisation and mainten-
ance of the mines to the
extent of 10 per cent of the
foreign exchange earned
through their exports;

(iv) the rates of royalty which
were previously on the basts
of pits-mouth value, were
revised on a tonnage basis. Bt
is expected thig simplified
procedure will help mange-
nese mine Owners;

(v) The Government have set up
a Committee to study pro-
blems relating to the manga-
nese ore industry, particularly,
the question of maintaining
marketg for Indian mangangse
ore.

Export of Iron and Manganese

Ores

1758. Shri Mohammad Elas: Wik
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that there-
has been a fall in the export of irom
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and manganese ores with consequent
fall in the earnings of foreign
exchange on that account since 1961-
€2; and

(b) if so, the measures being taken
to accelerate the export of the above
ores?

The Minister of Commerce
Manubhai Shah): (a) IRON ORE:
No, Sir. Actually the exports have
gone up both in quantity and value.

MANGANESE ORE: The exports of
manganese ore during 1961-62, 1962-63,
1963-64 and 64-65 (April-June’64 are
as under:—

(Shri

Tonnes Value

in Rs.

(“000) (Lakhs)
1961-62 . 959 1032°96
:gg;-gi . . . 743 z7;76'43
- . . 944 0573

1964-65(April-June

1964) . . 351 304,79

The above figures will show that
the declining trend in exports has
been arrested and exports are not
looking up.

(b) A statement indicating the steps
taken to accelerate export of Man-
ganese Ore from India is laid on the
Table of the House.

STATEMENT

Measureg taken to accelerate export
of Manganese Ore

(1) Under the Export Incentive
Scheme for Minerals and Mineral
Ores, exporters of manganese Ore are
now to be allowed to utilise 10 per
cent of their export earnings to import
mining machinery, equipment, spare
parts etc. for mechanisation and
modernisation of their mines in order
to reduce cost of mining and increase
efficiency. Within overall 10 per cent
tmport entitlement, chemicals to the
extent of 2} per cent of the f.0.b. value
could be imported.

(2) With a view to stepping up
exports of mineral ores like iron and
manganese ore etc, and for establish-
ing close liaison between the Gov-
ernment of India, MMTC and trade
interests concerned; a Committee has
been set up called the “Mineral Ores
Export Advisory Committee.”
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(3) A Committee called the “Com-
mittee on Manganese Ore” consisting
of officials and non-officials has also
been set up to go into the problems
of maintaining markets for Indian
Manganese Ore abroad in the face of
acute international competition.
Report of that Committee is awaited.
It is proposed to consider the ques-
tion of further reducing the levies
on manganese ore e.g. rail freight,
port charges, royalties etc. on the
basis of the recommendations that
may be made by this Committee.

(4) In order to maintain the level
of exports, exports of manganese ore
under barter and link arrangement is
encouraged and a number of barter
deals have been negotiated by the
MMTC.

Lignite Mines

1759. Shri Eswara Reddy: Will the
Minister of Steel and Mines be pleas-
ed to state whether there is any pro-

- posal to extend the Coal Mines Labour

Welfare Fund Act, 1947 to cover
Lignite Mines worked by the Neyveli
Lignite Corporation?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): The Coal
Mines Labour Welfare Fund Act, 1947
extends to all the collieries including
lignite mines in the whole of India,
except the State of Jammu and Kash-
mir. It is, therefore, automatically
applicable to the lignite mine under
the Neyveli Lignite Corporation.

Amalgamation of Small Collieries

1760. Shri Eswara Redy: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether Government have
reconsidered the proposal for intro-
ducing legislation for amalgamation
of small collieries; and

(b) if so, the nature of decision
arrived at?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The proposal to introduce legislation
for the compulsory amalgamation of
small collieries is under considera-
tion.
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Sugar Mills in Uganda
( Shri Surendra Pal Singh:
| Shri Ram Harkh Yadav:
| Shri Murli Manehar:
Shri Rameshwar Tantia:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
| Shrimati Savitri Nigam:

Will the Minister of Commerce be
pleased to state:

(a) whether the Government of
India have agreed to set up a number
of sugar mills in Uganda in collabo-
ration with the Government of that
country; and

(b) if so, the main termg and con-
ditions of this agreement?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. Gov-
ernment have agreed, in priciple, to
collaborate with the Ugandan autho-
rities in their plans for expension of
Sugar industry in Uganda.

(b) The terms and conditions of
Indian collaboration were discussed
with the Ugandan authorities by an
Indian Delegation which recently
visited that country under the leader-
ship of Commerce Secretary. The
Memorandum of the Agreement,
exchanged between the Indian Dele-
gation and the Ugandan authorities,
is subject to ratification of the two
Governments, and is under active con-
sideration.

Pay Scales of Staff of Northern
Railway

1762, f Shri Buta Singh:
\ Shri Gulshan:

Will the Minister of Railways be
pleased to state:

(a) whether the various categories
of the non-gazetted staff in the Nor-
thern Railway Accounts Department
have been fixed in the authorised
scales of pay which came into force
w.e.f. 1-7-59 and arrears paid to them;
and

(b) if not, the reasons for which
they have not been so far given the
benefit of authorised scales of pay?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Simgh): (a) and (b). Yes; except
the following two employees:—

1761.

(i) One Clerk Grade I of Ac-
count Deptt. has been under
suspension since before the
introduction of the authoris-
ed scales and the case against
him has not yet been finalis-

(ii) One Gestetner Operator who
was having the prescribed
scale (pre-authorised) Rs.
60-130 as personal to him has
opted for authorised scale of
pay. The authorised scale
applicable to the post of Ges-
tetner Operator is Rs. 105-135,
A proposal made to grant him
an authorised scale equiva-
lent to his personal scale
being not acceptable, action
is now being taken to fix him
in the authorised scale in
terms of his option.

Spinning Mills in Kerala

1763. f Shri A. V. Raghavan:
\ Shri Pottekkatt:

Will the Minister of Commerce be
pleased to state:

(a) whether any proposal was
received from the Government of
Kerala to establish spinning mills on
a co-operative basis in every district
in Kerala; . .

(b) if so, the names of places where
these will be located; and

(c) the steps taken to implement
the scheme?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Government have
received no such proposal.

(b) and (¢). Do not arise.

Railway Line in Tripura

1764. Shri Biren Dutta: Will the
Minister of Rallways be pleased to
state:

(a) whether Railway survey staff
at Dharmanager station in Tripura
have been instructed to continue
survey work for further extension of
the Railway line inside Tripura; and

(b) if so, for how many miles?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):

(a) No.
(b) Does not arise.
AT AT HEATA HATAT § TqAICXA
qavfaeTdr
1765. St gOA W ®FAW : T
JUNT AqT AW A g JATH FT FAT
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a1 wgfaT wfew fal & fear
wrrafaq qaifuerd § o) § fea-feT
Y o frgwa § 7
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(= famgrr ) : O faa<or vt ge=r
@
faazor
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(%) wav goe afrar it &
o F foe ¥ wTow w3 ¥ ey
T AR S @ § ; W]

(&) afz g, o ag *@ Fa aF
o g S ?

T WX Wi WA (s s
) : (%) R (@), /9w T &
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Indian Bureau of Mines

1768. Shri Balkrishna Wasnik: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether there has been any
demand of the employees of Indian
Bureau of Mines to give them similar
facilities, salary and conditions of
employment as are given to the
employees of Geological Survey of
India; and

(b) if so. the reaction of Govern-
ment in the matter?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The Drivers of the Indian Bureau of
Mines made a representation in March,
-1963 that the Field Establishment
Allowance given to the drivers of the
Geological Survey of India should be
sanctioned to them walso. This allow-
ance has since been made admissible
to them.

Another representation is in regard
to the reduction in the working hours
at the workshop of the Indian Bureau
of Mines. This is under considera-
tion.
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Geological Survey in Vidarbha

1769. Shri Balkrishna Wasnik: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether any geological survey
has been conducted recently in the
districts of Vidarbha (Maharashtra):
and

(b) if so, the result thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.
During the period from October 1963
to July 1964, the Geological Survey
of India have conducted investiga-
tions in Chanda, Nagpur, Bhandara
and Wardha districts in the Vidarbha
region of Maharashtra. Detailed
investigations were carried out for
copper in Chanda, chromite in Bhan-
dara and Nagpur and lead—zinc in
Nagpur. Drilling operations for coal
were also continued in Chanda.

(b) The ‘results of
are awaited.

investigations

Seniority of clerks of Northern Rail-
way

Shrij Gulshan:
Shri Onkar lal Berwa:
Shri Yashpal Singh:

1770.

Will the Minister of Railways be
pleased to refer to the reply given
to Unstarred Question No. 440 on the
11th September, 1864 and jstate:

(a) whether it is a fact that the
seniority of Clerks Grade I of the
Northern Railway Accounts Depart-
ment which was determined in 1957
in terms of the late Controller of
Railway Accounts’ !etter No. 93. CRA|
E|30; dated the 4th August, 1931 was
altered in 1961;

(b) whether it is also a fact that
the seniority once fixcd in a grade in
the Railway Department cannot be
altered; and
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(c) if so, the circumstances under
which the seniority of the staff refer-
red to in part (a) above was altered?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) No.
(c) Does not arise.

Groundnuts and Groundnut oil

1771. Shri Yashpal Singh: Wil] the
Minister of Commerce be pleased to
state:

(a) whether Government have de-
cided to allow forward trading in
grounuts and groundnut oil; and

(b) if so, the reasons therefor?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) To facilitate orderly marketing
of the mew season groundnut crop
which is expected to be large and to
help stabilise prices particularly for
the former by providing hedging
facilities.

Fang in upper classes of steamers

1772. Shrimati Ramdulari Sinha:
Will the Minister of Railways be
pleased to state:

(a) whether Government propose to
make adequate arrangement for pro-
viding fang in the upper classes of
the steamer running between Mahen-
dru Ghat and Paleza ghat (N.E. Rail-

way); and
(b) if not, the reasons therefor?

-The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
8ingh): (a) and (b). Provision of fans
already exists in the upper classes of
the steamers running between Paleza
ghat and Mahendru Ghat and electric
fans have been provided in the enclos-
ed saloong in the upper deck. In the
fore and aft decks no fans are gro-
vided as they are open on the gides
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and there is normally sufficient breeze
without fans.

Cement factories in Madras

Shri M. P. Swamy:
Shri Paramasivan:

Dr. P. Srinivasan:
Shri Reddiar:

Shri M. Malaichami:
Shri M. G. Thengondar:

1778.

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government propose
to set up Public Sector Cement Fac-
tories at Valliyur and Rajapalayam
in Madras State;

(b) if so, the action taken so far in
this matter,

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The Govern-
ment of Madras is setting up a cement
factory, with an annual capacity of
400,000 tonnes, near Rajapalaiyam.
There is no proposal to set up a fac-
tory at Valliyur.

(b) A letter of intent approving the
scheme was issued on the 18th June,
1964. The raw material survey has
been completed. Land required for
the factory and mining purposes is
being acquired. Notices inviting ten-
ders for the supply and erection of
plant and machinery have been pub-
lished. The Madras Industrial Deve-
lopment Corporation to be set up
shortly by the State Government will
take over the project.

Wages of Licensed Porters

f Shri Balgovind Verma:
\ Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

174,

(a) when the wages of licensed
porters on varioug Railways were
fixed up;
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(b) the stations where these wages
have since been revised in view of
the rising prices of food-grains and
other essential commodities; and

(c) whether Government propose
to revise the wages on all important
stations on the Indian Railways?

The Minister of State in the Min-
Istry of Railways (Dr. Ram Subhag
Singh): (a) The porterge charges for
carrying passengers luggage at differ-
ent stationg were fixed on different
dates, during the last twenty years.

(b) The porterage charges have
been revised at certain stations, tak-
ing into consideration all factors, in-
cluding the increase in the price of
commodities, A statement showing
the stations where porterage charges
have been thug revised is laid on the
Table of the House. [Placed in lib-
rary. See No. LT-3332/64].

(c) Proposals to revise rates at
some of the stationg are under consi-
deration of the Railway Administra-
tions concerned. Such revision s,
usually, done after consultation with
the Zona] Railway Users’ Consultative
Committees.

Licensed porters on Indian Railways

v5, J Shri Balgovind Verma:
" Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

17

(a) whether it is a fact that the
licence fee and supervision-cum ame-
nities charges are realised from the
licensed porters on the Indian Rail-
wayg at different rates;

(b) if so, the amenities provided to
these porters out of this fund;

(c) whether Government propose to
transfer supervision-cum-amenities
part of the fund to their labour co-
operatives; and

(c) if so, the details of the propo-
sal?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The licence fee levied
from the licensed porters varies at
different stations, depending on local
conditions. The fee is fixed so as to
ocover the cost of supervisory staff
and uniforms when supplied by the
Railway. No amenitieg charges are
collected,

(b) Does not arise. However, free
‘out-patient’ medical treatment is pre-
vided to the licensed porters by ths
Railway Administrations.

(¢) No.

(d) Does not arise.
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Foreign Market for Andhra Tobacco

1778. Shri Kolla Venkaiah: Will
the Minister of Commerce be pleased
to state:

(a) whether a delegation has been
sent to US.S.R. and East European
countries for finding a market for the
release of an accumulated stock of
Tobacco in Andhra Pradesh;

(b) if so, who are the members of
the delegation; and

(c) the results achieved by the
~delegation?

The Minister of Commerce
Manubhai Shah):

(Shri
(a) and (b). Yes,
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Sir. A tobacco Delegation consisting
of

(1) Shri S. Hamid, Joint Secre-
tary, Ministry of Commerce
(Leader).

(2) Shri M. J. Oza, Joint Divi-
sional Manager, State Trad-
ing Corporation.

(3) Shri H. Ramakrishnamurty,
Tobacco Exporter, Guntur,

(4) Shri B. Subba Rao, Guntur,
visited USSR., Poland, East Ger-
many, Hungary, Czechoslovakia and
Yugos;avia and returned to India.

(c) The dclegation secured assur-
ances from the some of the buyers
in these countries for the purchase
of additiona] quantities of tobacco to
extent of 7,500 tonnes.

et @ & edafat ® fag
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Prices of Cotton Textiles

1781. Shri Shiv Charan Gupta: Will
the Minister of Commerce be pleased
to refer to the reply given to Starred
Question No, 790 on the 28th March,
1964 and state the decisions taken by
Government on the Tariff Commis-
sion's recommendations?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): A statement is laid on the
table of the House.

STATFMFNT

The Tariff Commission, as was to
be expected in dealing with such

a vast industry having numerous
varieties of cloth and yarn and with.
qualities varying from producer to
producer, had attempted broad for-
mula for arriving at prices leaving
Governmental agencies (Textile Com-
missioner and others) to work out
the details of prices. The formula
prescribed by the Commission  for
price fixation had therefore to be
further worked out for ready appli-
cation, The recommendations of the
Commission for fixation of prices were,
therefore, referred to a Technical
Committee appointed by Government
for further examination. Also, an-
other Panel of well-known textile

technologists studied the report of
the Commission. '
Government have been having

under consideration the quesfion of
statutorily controlling cotton textile
prices in pursuance of its policy to
contro]l prices of essential commodi-
ties.

A statement has been laid on the
Table of the House on the 28th Sep-
tember, 1964 regarding  production
and price-control over certain cate-
gorieg of mill-made cloth for mass
consumption, Fixation of prices under
the statutory control has taken into
account the recommandations of the
Tariff Commission and those of the
Technical Committee and the Panel
of textile technologists.
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Bomb Explosion by
China

(1) ¥R (v). 75 aft =t { fe
W A § AT 3,000 qrET AN @
¥ | qrY F W & qX ¥ oF feeeraa,
fowrag 1 feae & o A R @,
AfFT FeE § 2w 9T 91 A FE
LAl

12.00 hrs.

RE: REPORTED ATOM BOMB
EXPLOSION BY CHINA

oY gFA W WBATW ;A g
WU AW FT AT AT T AGA FT

weas wgET A Aqw faw awy
SEIRA @RI I g, Waw
CE]

=Y gFR W ®YIAW . WG &I
g F g AT . . ..

oeqN AEWET : AT Y, T AN
T @R foar o7 awar |

Shri Nath Pai (Rajapur): I would
like to have your guidance in regard
to this matter, because you have
written the same thing to me also.
We have refrained from giving notices
of adjournment motions on matters
like this, because of your guidance
which we have been following. But
you will appreciate our anxiety,
because today is the last day of this
Session, and the House will be in
recess for more than six weeks.
When are we to know what Govern-
ment are going to do? The Chinese
exploding an atom bomb is not a
matter of curiosity, but we think that
it is a matter of security. Unless you
tell us that today you will call Gov-
ernment at some other time, how are
we going to be guided in this matter?
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Explosion by China
Mr. Speaker: If the Chinese are Shri Hem Barua (Gauhati): The

exploding or intend to explode some
bomb, what should the Government

Shri Nath Pai: Is it not the duty
of the Government of India to tell us
what they propose to do, because it
has a bearing on our security?

st gew W wGAW I W7
1
Mr, Speaker: If any discussion be
asked for, and if there is time, that
might be a different thing, and that
<can be considered too, but I do mnot
say that that must be admissible.

But so far as calling-attention
notices are concerned, what statement
can the Government make on this
matter? If in their own country, some
Power intends to do that, then it is a
different matter..... .

Shri Nath Pai: I agree with you..
When an enemy who has spies with
nearly half a million soldiers comes
into possession of a weapon like that
of the atom bomb, it does become a
matter for concern for Parliament.
‘Mr, Dean Rusk has made an an-
nouncement, but our Government
have not done anything. This is not
a matter of academic interest for us,
‘but it has a vital bearing on our
-security, and certainly Government
should have come forward voluntarily
to make a statement. But if they do
‘not do so, we feel called upon to ask
them to discharge theit duty. Here,
we would like that you, Sir, en-
courage us in discharging our res-
‘ponsibilities. Technically and pro-
cedurally, you, Sir, are more correct,
‘as you generally are, but still we
‘would like that you may give us an
-opportunity to raise matters which
‘have such a vital bearing on national
Assues.

oft gy W W AT w1 AA_
g

Chinese exploding an atom bomb is
going to affect the elections in the
United Kingdom, but we find that it
is not going to affect us at all, This
is strange. Therefore, we are Sso
much interested in knowing about
the details of it, because we are the
neighbours of China. We are keen
to know something from Government
on this matter about what they pro-
pose to do.

Shri Bade (Khargone): If Govern-
ment are not very keen, let at least
Parliament be keen on this. So, we
want your guidance on thig matter.

Shri Nath Pai: We bow down to
your ruling, but we feel that we want
some help from you.

Shri Ranga (Chittoor): There is
no question of criticising Government
or making any observation on the
ruling which you have given, But
we certainly would like that you may
be good enough to give us some pro-
tection and give us an opportunity.
We would like the Government to
say something, whatever they consi-
der to be of importance, in regard io
this very important mattet, because
for another six weeks or so, the
House is not going to be in session,
and today is the last day of this
session, Therefore, it is up to Gov-
ernment themselves to give us an
appreciation of this very important,
fortuituous and dangerous develop-
ment that is said to be taking place
in China.

Y FEA TR WHATT : FTE ATAAT
TTEl ¥ TG ¥ FW AFI FT WA
& fr s o weew ¥ el feaf
- TN _"’__
P e wivew : & o @1 o o vl
) AT A "I IS ?

Shri D. C. Sharma (Gurdaspur): 1

bow to your decision. But the fact
of the matter is that the explosion of

z riae 3
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this nuclear device changes the whole
concept of military strategy so far as
the Chinese are concerned. And
since we are at war with China, we
want to know how our concept of
strategy is going to be changed in the
light of this development.

Moreover, people who are not
directly concerned with this have
taken notice of this explosion. Sir
Aleec Douglas Home, who is not
directly concerned with it, has taken
notice of this. Others have also taken
notice of it. But so far as we are con-
cerned. w~ are at war with China and
we are facing the Chinese danger
every hour of our life. We should
not be indifferent to it. Our Govern-
ment should come forward with a
statement as to what it is going to do
so far as this new thing that has hap-
pened is concerned so far as the mili-
tary strategy is concerned.

Shri Raghunath Singh: We are
directly concerneq with it,

off gF ¥X wGTW : Ag TV
famr ®1 faug &

Shri Ranga: ‘ What is the point in
your going round and round and cal-
ling Members to speak?

Mr, Speaker: Can I stop any Mem-
ber?

Shri Ranga: We only requested you
to ask Government to make a state-
ment.

Mr, Speaker: He has had his say.
How can I refuse others?

Shri Ranga: We have only asked
you to help us by asking Government
to make a statement. Even on that
you want a regular debate and after-
wards you will give your ruling? I
do not understand this.

Mr. Speaker: Certainly Prof. Ranga
does not understand it, But if so
many other Members stand up and I

OCTOBER 3, 1864

Atom Bomb
Explosion by China
refuse to allow them to gpeak, will
it not be discrimination, that 1 allow-
ed only some Members, not others?

s14z

Shri Ranga: This is not a question
of discrimination, This is a matter
for you to decide straightway. There
is no need for a discussion on this.
particulay point.

Mr, Speaker: How can I refuse
other Members if they want to have
their say?

Shri Raghunath Singh (Varanasi):
we have also our rights. We also
want to ask questions.

Mr. Speaker: It is rather strange
that this question should have been
raised in this manner. I still had to
cover the short notice questions.
Everyone knows that unless the ques-
tions are finished, no such motion
can be raised nor notice of a motion
referred to. Here I was not allowed
to finish the questions. Before that
time, Members stood up and started
raising this matter.

Shri Ranga: I myself had given
nofice of this, Our difficulty is this.
This is the last day. The Speaker
should have been aware of it. Instead
of showing us indulgence, you are
putting it off. Actually, the Govern-
ment should have been called upon
to make a statement......(Interrup-
tions). 't is no wonder that Members-
are impatient about it. The point
has been raised. I am only support-
ing him. I only requested you to
call upon Government to make a
statement. Instead ot asking Gov-
ernment to make a statement, the
Member is asked to come to you and
discuss it with you,

Mr. Speaker: As soon as it had
been brought to my notice, I had said
that time might be given to reconsider
it.

Shri Ranga: You complain that we-
make things difficult for you. May I
also suggest that it also becomes diffi-
cult for us?
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Mr, Speaker: What ig the remedy? elsewhere. The United States

of Americe, which is one of the

Shri Ranga: The remedy is that  leaders in this field, has taken notice

‘we must understand each other, There
must be understanding between the
Speaker and the House.

Shri Nath Pai rose—

Shri D. C. Sharma: How many
chances will Prof, Ranga and Shri
Nath Pai have?

Shri Nath Pai: Because I raised
the matter. You only supported me.

Mr. Speaker: Has not Shri Sharma
had his chance?

Shri Surendranath Dwivedy
(Kendrapara): Twice.
Shri D, C. Sharma: ] have had

my chance. But I want to know how
many more chances will Prof. Ranga
and Shri Nath Pai have,

Shri Ranga: You cannot have it
until you come over to our side.

Shri Bhagwat Jha Azad (Bhagal-
pur): Mr. Speaker, we would not
normally have raised this matter
before the short{ notice questions
were asked and answerd. But we feel
concerned because the aggressor,
China, is exploding a nuclear device.
We are raising this matter now
because otherwise there is no time at
our disposal in this session. There-
fore, we feel, and feel very strongly,
that Government should have come
forward with a statement on this
issue, without the matter having becn
raised in the Lok Sabha by any
Member.

Our request o you is to persuade
the Government that at any time
upto the rising of the House today,
Government should come out with a
statement regarding their apprecia-
tion of what is being done by the
Chinese so far as this nuclear device
is concerned.

You must have noticed that this
development has been taken notice of

of it. We are within our rights in
knowing what is the significance of
this great menace so far as the
Chinese wuggressor is concerned in
relation to our border. If Govern-
ment have no information, let them
say they have no information; if they
have some information, let them give
it to the House; or if Government are
not concerned with this at all, let
them say that they are not concerned.

This is a very important question
before us.
Shri Joachim Alva (Kanara):

Personally I fzel that it is very unfair
to demand an explanation of Govern-
ment on this important issue. I shall
give the reasons. It is not fair to
demand on a crucial issue like this,
when even the UK. has not made
any solemn declaration in regard to
this issue. Mr, Dean Rusk has made
a kind of sounding bell on the ele-
venth or twelfth anniversary of the
Chinese revolution. India is able to
take care of herself. India is one of
the half-a-dozen nuclear Powers of
the world, and we shall not make a
declaration in regard to this.

Some Hon. Memberg rose—

Mr. Speaker: Should we go on
with this? I do not think so. There
ought to be some end now.

I only wanted to express my dis-
approval of the manner in which it
had been taken up. Otherwise, I
would not have taken exception.

Shri Nath Pai had written to me
that T should reconsider it. T had re-
guested him that I might be given
some time. When I go from here, then
alone I can reconsider it. There was
still time. If I did agree with him, I
would have called upon the Govern-
ment, but, as I have said earlier,
before I took up the Short Notice
Questions, this was raised here. This



s145 Re. Reported
[Mr. Speaker]

is the objection that I am taking. At

least, every hon. Member is aware

how a point can be raised.

I had promised and written
to him that when I go in,
would reconsider it. Certainly 1 did
not ask him to come to me. I do not
expect, as Mr. Ranga objects, that
they should come to me. They can
only write. He had written.

Shri Ranga: We can come to you,
but not when the session is over,
over a question which we have to
raise here.

Shri Surendranath Dwivedy
(Kendrapara): Now that the matter
has been raised here, let the Govern-
ment make a statement. You fix
some time. We have sufficiently
debated the matter.

should leave the
should

Mr. Speaker: I
Short Notice Questions? 1
throw them away?

Shri Surendranath Dwiivedy: After
the Short Notice Questions.

Mr. Spéaker:' Then, why should it
not be raised after the Short Notice
Questions?

Shri Surendranath Dwivedy: If that
is your desire.

Mr. Speaker: It is not my desire.

These are.the rules.

st TR (F) ¢ seaw
T, W A AT W g F

weqw wgEm & gEd @ q@
TGy, A w &g ?

st TR - W9 gEd A
oy AL I g I & & e
T I% FTAT 9IRAT § | W9 & wfuw
9T TE AT AgEr |
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N R Aromw (wiEt) c qe
WERA, W WY I ¥ gAT av § o
LGy

wEW WY - U9 WY @9 3
arzd | ¥ 0% 9% ¥ AWAE e
® d3 & fo wgar § A gEO O
FATGE QN I §, WA APA FH
S AT AT T I TS T
R g7
The Minister of Home Affairs (Shri

Nanda): Anything that happens there,
in China, which may affect our posi-
tion one way or other, is a matter of
very serious interest to us, very
serious concern to us. I was asked
whether it was a matter of concern to
us or not. It is, everything that
happens. But, will a casual state-

ment on an important thing be of
any help?

Shri Natp Pai: Why should it be
casual?

Shri Nanda: I welcome very much
the interest of the hon. Members on
both sides.

Shrimati Tarkeshwari Simha
(Barh): It is not a casual statement.

Shri Nanda: The interest of the hon.
Members in this matter is greatly
welcome. As you have sid, you
will consider the matter, and any
direction you give will be followed.

s g WY wEATa: WY 613 TR
2 FT AT FATL 9 § | TEHT IO
aor @ faaer =ifge

v AR § s Y @
g {5 ag AgTT w3 & &5 o

Shrimati Tarkeshwari Sinha: WMay
I submit one thing?

Mr. Speaker: Why, when I am ask-
ing the others to sit down?
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Shrl Maurya (Aligarh): We want to
test their vigilance,

Mr. Speaker: Order, order g #
FEL T gAY 9 @ E R 2
T A AT A A I, WA Y
Y 99 §war g 7

Shrimati Tarkeshwari Sinha: May I
submit, Sir, that it is a serious

matter. It is not a question of casual
statement. The US Government
which is thousands of miles away

from China has known about this and
the Secretary of State has made a
statement about this. The news has
appeared in the Indian newspapers
and created a sense of panic in this
country, There are so many reper-
cussions in the country....(An Hon.
Members: No), It is a nuclear explo-
sion. We do not know where the
explosion is being conducted. Our
Foreign Minister and our Prime Min-
ister are outside. It is the moral
responsibility of the Government to
take the country into confidence and
make them feel that no repercussion
of this nuclear explosion will be felt
in this country. I think it is not a
casual statement which the Govern-
ment is to make.

Mr, Speaker: It is much easier to
control men than ladies.

Shrimati Tarkeshwari Sinha: I may
respectfully submit that ladies have
equal rights with men.

Mr. Speaker: Ladies have equal
rights but they have equal obligations.
When I asked her not fo go on with
that, she did not listen to me; she
went on.... (Interruptions)

Shri P. C. Sharma: That is like a
wahman,

The Minister of Communications
ang Parliamentary Affairs (Shri
Satya Narayan Sinha): If you direct
us, Sir, with whatever information
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we have got we will try to make a
statement before the House rises.

Mr. Speaker:
not fix a time.

st TAATAT : qeqe WRy, Aq
oF AT h

WEqW WEEY : FT W19 W At
fagr 1 @ ¥ F& |

st TRTTER - § ww ) wmr
¥ OF I FEAT ATEAT § 1 WIS AWi-
FTA wfaawmm T @ @r ¢ AR
vl gEEl FT WSO dd § AT
2 gEETEEl § 3g HeAT Bl @ AT
™y gAw vEm fafaa @ 0 oW
argey A ST gAY gIAT welt § I A
¥ wvoT FFqed AT Iifed faw ¥
& #1 1] feafq wem & @ | A
NIRRT @ g
o9 FY I | AT FT T T _qT
faar ? & wra & fdgA AT wgaT
fF o ¢ qwew AW faead ?

Shri Kapur Singh (Ludhiana): May
I most respectfully erfquire as to
whether those Members of this House-
who are by their training inhibited
from gate-crashing on your attention
or that of the House—is that a good
ground for not permifting them to.
have their say on any subject-matter
that arises in the House?

Mr. Speakeér: If others speak with-
out my permission, they may also
resort to that.

Shri Kapur Singh: We are inhi-
bited by our training and our sensi-
bilities.

Mr, Speaker:
say?

Shri Daji (Indore): I most respect-
fully submit that this sort of thing
goes on and we suffer because we:
have to submit to your ruling..... .
(Interruptions)
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I will see. I can-

What else cen I



5149 Re. Reported

Mr. Speaker: Surely it would be
possible to conduct no business here
if this continues like this. ] entirely
agree with Mr. Daji that those who
obey the directions of the Speaker
will be handicapped and they could
not restrain themselves for a long
time; they would also feel tempted
as he said; then everyone would be
free.

Shri Hem Barua: All temptations
are bad..... (Interruptions)

Mr, Speaker: I do not understand
the attitude of Congress Members.
I am again and again requesting
them that I may be allowed to pro-
‘ceed. If the Congress Members want
that the Defence Minister should
make a statement immediately and
the Opposition also wants it, what
objection can I have? Is the Defcnce
Minister making a statement now?

Shri Nath Pai:
Does he know?

He was absent.

Mr. Speaker: Whether he knows it
-or not, what zan I do if I am called
upon to ask the Defence Minister to
tmake a statement? Thq Defence
Minister,

Shri Nath Pai; Does he know the
subject-matter?

The Minister of Defence (Shri Y.
B. Chavan): I can only say this
much. Normally, the information
that we had—we were also expect-
ing this....

Mr. Speaker: It must be borne in
mind that I would not allow another
opportunity.

Shri Inder J. Malhotra (Nominat-
ed—Jammu and Kashmir): Then, it
may be made in the afternoon, Sir.
(Interruptions)
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Mr. Speaker: That Members can-
not have it both ways.
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Shri Surendranath Dwivedy: Sir,
with respect, I should say that you
are to control and guide us in these
matters. Simply because some Mem-
bers of the Congress party wanted
the Defence Minister to mgake a
statement, the Defence Minister rose
to make it.

Mr. Speaker:
sides.

It came {from both

Shri Surendranath Dwivedy: I
think you must fix some time so that
questions could be asked and the
replies be given by the Minister.

Mr. Speaker: 1 did request them
that I might be given time, so that I
might reconsider it. But I was not
given. I asked the Members I might
be given time to consider it. But 1
was not given. (Interruptions)

Shri Swell (Assam—Autonomous
Districts): Sir, I think that the time
of the House is being wasted when

so many Members are interrupting
the proceedings of the House.
(Interruptions) 1 am feeling the

temptation. Why should a few Mem-
bers monopolise the entire time of
the House? Have you not got a say in
the matter, Sir? I would like to
submit that this is a matter of very
grave importance. I agree with the
Home Minister that these are mat-
ters that cannot be dealt with by a
mere casual statement in the House
—1I1 agree. If the Government wants
to take some time, let them sit down
together, consider all the implications
of the matter and then give a con-
sidered statement to the House.

An Hon, Member: At 4 O’clock.

Mr. Speaker: Are there any oth~
feeling similarly tempted? ?

Shri H. P. Chatterjee (Nabadwip):
1 was sitting silently. But I want to
say this. I follow your guidance in
these matters. It is a grave matter.

~
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K the gtom bombs £o on exploding,
our existence will be at stake and
this Parliament will be nowhere. 1
I would like the Minister to make his
statement and express hig opinion
after fully considering all these
matters. (Interruption),

Mr. Speaker: Order, order. I can
just move to my Chamber, and the
Members might have their say,
whatever they like. That is the
only remedy left for me, and I must
do that. The Members might do
whatever they like; I will go away,
vacating the Chair.

Some Hon. Members: No, Sir.

Mr. Speaker: Short Notice
tion.

Ques-

SHORT NOTICE QUESTIONS

TEIX WA : Y SETNEIR

e |

o e aret (Fraaw) @
wE Afeq T A g ¥ o3y ¥
W Nfeqg e F gEw F Ao ¥
T ST A

qeTE WEET . WY ¥ A qf3,
& A sHaEaT Y qgT T o | AW ==
frcyar @@

Wt AT WEHy . W Ay
AN F @Y ¥ 9@ g O %
QU wToW gf ¥ L

weaer wgeT W9 ¥ w5 FT
@ g 5 s we qare afed o

@ aw Ffa d@fxdl & aRew

SN.Q 11. &t TFEET TER :
wm @ wfe wd g a A H
wir fF )

(%) war g @ ¥ feeelt & Troat
¥ @@ qur Ffw sl &1 0F HAN-
wifes @wa= gar ar;
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(@) afx g, @ ga i s
iz frr n3;

() 7 77w e § gO) W
1 faredht g & feafa @ Wy famme
frar m gr; ok

(9) afz g, t 9@ wsavm ¥ w0
fav'g ey o ?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) and
(b). Yes, Sir. An informal meeting
with the State Ministers of Agricul-
ture was held in New D=lhi un, the
24th and 25th September, 1964. The
items discussed included multiplica-
tion and distribution of improved
seeds, arrangements for distribution
of fertilisers, soil surveys, plant pro-
tection, irrigation management and
water-use, ngricultural administra-
tion and extension, and re-organisa-
tion of research. A statement showing
the important suggestions and con-
clusions arrived at the meeting is
placed on the Table of the House.
[Placed in Library. See No. LT-3333/
641,

(c) and (d). No, Sir.

o TEEET e W @R &
arT 5w wE o W qww fag
¥ uF a7 §aT ¥ oo oav froHfe X
grafua e A fawrm & ST -
FO fFAT AT, W T 9 @R
frare 77 7 &1 A @ A A
gy ¥ 77 wear & R 9w g8 e
A F @ @ve Qo a9 gt & fae
W @ e ¥ i e T e
@ &1 A g faaor § o faard
o & @EY ¥ $9 FA WO
T @I FT  fa=AC 99 {7 A
wafra & g f BT ST §
Teafia fawmt &1 g frar sy ?
afz afi, @t $9 9% T A FE-E
¥ ofor e o ?
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Sbrl C. Subramaniam: This is a
different question. 1 had an informal
eonference  with the Agricu'ture
Ministers to discuss various mat ers,
taking advantage of their p-esence
here for the ICAR mee'ing. It does
not mean that other subjects are
being neglected by the Government.
They are under active consideration.

st pErTT TR - §F A
v w=fy 4= § s 3w F ey
i T wew ¥ w1 fF fagdY sawr
qEEAT ¥ 97 ¥ 9T AW v

3 & geag ¥ eraryr £ IT 0 Afew
T A & % faF aw f I O
® W JA, WA g FIA,
T e AT AT gy IAE 6
THT WA & nTEIEAT & AT
waa = = over & Py #row
TF T R F gEEl § W
e Fw g A 7§ L o
W FT {4FT WIIT 7 FEFT UTAT
fezr M, ™ IO AT AR OAS
fafg gl wema AW 00T
RRTE ZIAT BT L@A W OTAS g1 AT
KT @7 F4 sOx wow # feqfq
% @mag ¥ s fauafadg s
{4 ¢ g nmdodTsfur gz ?

Shri C. Subramaniam: UP may
need a special decision. But this is
completely different. I am laying a
statement in regard to the food si‘u-

ation, in which I have dealt with the
UP food situation also.

&t eI wEw o qg aEed
W & 7 Y T WM Y AT /AT A
gaaex feon & 3 &Y & ¥,

sreqe SR ¢ ST MA qETT g@r
a7 § SN SOX W /T AR &l
71 5w &

st w¥F ;o & AfaEi & @for
gtaﬁme{@mﬁ%m—mﬂ
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o¥ W AEAWET IIAG G ? Py
HET A { W FZ A IT A A AR
sae &1 fradr wEwmsar § 7

Shri C. Subramaniam: This

was
not a Food Ministers’ conference
This was an Agricultu~e Minister#

Conference, as I categorically stated
Therefore, we reviewed the agricul-

tural development in the country as
a whole.

8 form Taz: 39 97 @
aft w177 o 5 T A Iies
#r wT ATT YT AT 3 N FeAsy
AL TZTIT AN AT 733 FRaray
F iz A A0 20 ¥ AUETC LT BYAT
F AR FA FALA T T Ak
Fm o7 AfAfr 3 @ 7% T farg
fer: & f5 forit a1y @ sy
a AR Fr fFmwarom ? a8 T R
®IT T 4 F6T FUTFIA & w49
& s wifgg f 3Tar fea T 9w
Jiwmfrar am wr g ?

Shri C. Subramaniam: At presens,
it is not a question of price; it is a
ques.ion of supply. Whatever we
have, we are able to sell. I do agree
that later on the price also will be a
relevant factor. As I have men-
tioned in the statement to be laid om
the Table of the House, a committes
has been appointed to go into the
question.

Shri Daji: Is it a fact that the con-
ference took a decision to set up a
Seed Corporation in India for distri-
bution of seeds? If so, may I know
if the seeds would be available before
the next sowing season through this
Corporation and whether the Corpo-

ration would consider the question
of reducing the price of fertilisers
and make them available easily te

the farmers?

Shri C, Subramaniam: About ferts-

lisers, I just now answered that a
committee has been constituted teo

go into it and their recotimendatioss
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-will be considered. About the Seed
Corporation, there is already one
Seed Corporation which deals wih
hyb-id maize and hybrid sorghum.
We considered whether on the same
patte n, a Corporation should be
formed for other seeds like paddy,
wheat, etc. We came to the conclusion
that it would be useful to have cor-
porations for these things also.

ot TR A% 739 F AT TEm
fr afy dfagl = 7 arem & 1
g7 Ty 0 @ faae fear wm fw
fremi @1 WieEes [ & fag, oy
frarat &1 faaadr 17 wewER &,
O T qFT W0 GG AT IR A
s snfas giaar & s ?

Shrj C. Subramaniam: No, Sir.

Shri Hem Barua: Since it was a
conference of Agriculture Minis ers,
as the Minister has just now stated,
we had the impression tha! this cone
ference was not concerned with the
p oblem of food. May I know whe-
ther this conference of Agriculture
Ministers was concerned with or it
discussed the problem of food scar-
eily in the country?

Shri C. Subramaniam: Not the pre-
sent food situation and food distribu-
tion. We were concerned with more
producion of food, which alone can
form the basis of distribution.

Shri Ranga: The Minister said it
was an informal conference. It raises
an important point of management
of business of the Government of
India vis-a-vig State Governments.
May I know whether at such an
informal conference, they could pos-
gibly expect the Ministers to be pro-
perly advised by the Secretaries with
the necessary notes and al] the rest
of it in order to enable them and
telp them to reach proper and well-
considered decisions in cooperation
wi‘h the Union Minister? How is it
that they distinguish this informal
conference from other conferences
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where similar proper preparations
are made? Why is it tha: the Gov-
ernment have gone out of their way
to start this new procedure and at
the same time help those people to
take decisions also?

Shri C. Subramaniam: I wrote to
the Agriculture Ministers that I
would like to meet them informally
and discuss various subjects. I gave
them a list of subjects also and cir-
culated notes on them. As a matter
of fact, they came prepared to cis-
cuss them, As I said, it was an infor-
mal meeting because i' was not
intended to have a meeting of the
Agriculture Ministers. They were
coming for another official conference

and I took the occasion to call a
meeting with them.
Shri Igbal Singh: May I know

whether in the informal meeting with
the Agriculture Ministers the future
of the Commodity Committee, which
the Government of India is going te
abolish, was also discussad; if so,
what was the reaction of the Agri-
culture Ministers to the abolition of
the Commodi'y Committee?

Shri C. Subramaniam: With regard
to the reorganisation of the research
programme in the cfuntry, the func-
tion and composition of the Commo-
dity Committee also was considered
and the recommendations of the sub-
commi‘tee with regard to this was
put before them. Generally, 1
thought, there was a consensus of
opinion that the work of the Com-
moaity Committee also can be taken
over by any central agency like the
ICAR.

Snri Bhagwat Jha Azad: May 1
know whether after assessment and
review in the informal committee,
the Food Minister and the Agricul-
ture Ministers came to anv conclu-
sions as to how far it would be pos-
sible for them, after their efforts, te
increase agricultural production im
the coming years?

Shri C. Sub-amaniam: They were
quite confident and hopeful that they
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[Shri C. Subramaniam)

would be able to increase the pro-
duction in the coming years.

Shri Inder J. Malhotra: May I
know whether the proposal for the
creation of Agricultural Production
Boards at the State level was also
considered at this meeting; if so,
what was the reaction of the Agri-
culture Ministers?

Shri C. Subramaniam: The Agri-
cultural Production Board has already
been constituted on the recommenda-
tion of the Committee headed by my
colleague, Dr. Ram Subhag Singh,
for the purpose of co-ordinating the
activities at the State level, for the
purpose of bringing in co-operation,
ircigation and various other matters
connected with agriculture. That is
already functioning.

Shri P. R. Chakraverti: May 1 know
whether the Government will consi-
der the situation created by floods in
Bihar—5 lakh tnns of food crops
bave been affected—and whether
Government will take steps to help
Bihar in its distress?

Shri C. Subramaniam: The question
was with regard to making seeds
available for the affected areas, and
we took the defision that sufficient
wheat seeds should be procured from
Punjab and should be made avail-
able to Bihar,

o T QT ;oW qg FEETT
o fE T Rw F f F a7 ¥ =
T 7€ g% | w9 A 98 & odF
I WA FY T g7 G § W}
At N TRE TEF wEdr
Iz du I ere; v ar
FETT g ey Fr Frroiar e Ay
¢ ofr 97 framt & o ¥ aedr
#iw og=Emr o ?

NI WEAY : §I IO IR, A
& FET A I RA A qoArs F
X ¥ A @ & a9 gE e
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off T quedg : FE ox A
MRE I GG ..

werw wgrag & w9 & ghaws
Fwar g afFT 9@ ¥ fag oot qea
AT HT @Y & I aw & 71w Y Wi
2 g

wwtdt § g

S.N.Q. 12. »ft v T qveAt : a7
g ot §{w Hell 7E I £ FT S

fF -

(%) 7 Ffy o=t 7R @
gt ¥ wew fraifa 5@ & fag
frage & of afafy & gwr fooe
EO (I S

(&) afz & @1 @ 3IE&
fraat & Fgr aF ggwg & ; W)
() I 977 T3 & AT 67 UAd ¥

The Minister of Food api1 Agricul-
ture (Shri C. Subramaniam): (a) te
(c). An ad hoc committee under the
Chairmanship of Shri L. K. Jha was
appointed to advise the Government
on the prices of rice, paddy and wheat
to be fixed during the coming kharif
and rabi seasons. They were also to
advise the Government about the
terms of reference for the proposed
Agricultural Prices Commission to be
eet up. The Committee has gubmit-
ted its report in respect of the prices
of rice and paddy and the producers”
prices for wheat. This is wunder
consideration at present.

st FFEER el o gr-agnEt
¥ A frgifa w7 & fag o afefa
4y 37 ¥ grm & 7w fraifa
FW FT WUAT WHIK T @7 § N
v 39 wfafa & 3o fear sfafafaat
¥ o o7 gew Faifa sy guarar
Shri C. Subramaniam: Sir, as [
have already stated, this was an ad

hoc committee to make an immediate
recommendation with regard to the
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coming kharif season and rabi
season. They could not make an

.exhaustive enquiry into the various
factors. That will be done by the
Agricultural Prices Commission to
be set up. They consulted the State
Governments and they also took into
account the price pattern which was
prevailing during the current year
and during the previous years, and
they have made their recommenda-
tions.

it Fagrem Tag : aremsi Y o
fafeag #0 F TR & wo mro o
o ar @fer § 7 WRE ¥ TF
FEaeg ¥ Iy 41 % 15 fagwew o=
F fafesq @ 9FT, WA F w7 %
T/ TET | AW FT QATK FAS T,
I & g g 3 ow @ ok 9y
srg faaifa @ sodr Tnfed 1+ @9%
&Y BET FT YA TIR H AT QT &
Iq & FAg wdr g% fatta ag@t
T g AR wgeW  wfim qm
FTEETRI H1 IJFT AT 2 & | ;@R
AT FT JH A FrAT (AT FG
arfs ag vO™T FX g @ AR 99 F
gl WA TA FY T 49 7

Shri C. Subramaniam: I do not
think I have mentioned 15th Septem-
ber as the date on which this will
come into force. If I remember
aright, even at the AICC meeting I
mentioned only 15th Octeber and I
hope I will be able to stick to that
date. I am aware there are small
arrivals in various parts of the
country, but the major portion of the
harvest will be after the 15th Octo-
ber. 1 am hoping to announce the
decision of the Government before
the 15th October.

=t s et o & g s
arga g % ag ot At ¥ g fraifa
fox srdt & v fraifa $@ F
T FT T 7§ AT waar e
¢ fr fram #1 Ioor w7 g Sfawa
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R &R @O w9 fram &
fae w@deEar @ f& ag IR §@R
Y 2 ar FT #1 2, foq frd ¥ @
¥ wot Iuor F I g faw @
¥ g T ?

Shri C. Subramaniam: As a mat-
ter of fact, we are fixing the prices
which we consider would be remu-
nerative and giving incentives to the
farmer. One recommendation would
be to have a minimum price at which
Government should be prepared to
buy any quantities offered by the
farmer. Over and above that, how
far the prices should be allowed to
go has been recommended by the
Jha Committee. That has been dis-
cussed with the  various State
Governments and I hope I would be
able to announce the decision, as I
said, before 15th October.

Shri S. M. Banerjee: May 1 know
whether it is a fact that because no
decision has been taken so far about
fixing a remunerative price for the
producers, the prices in the opea
market are going up day by day? If
s0, what steps Government contem-
plate to take to bring, down the prices
of essential commodities, including
foodgrains?

Shri C. Subramaniam: This is with
reference to the coming harvest, The
prevailing price is for the harvest
which has already taken place. The
prevailing higher level of prices had
already been discussed in detail and
I had also indicated the steps taken
by Government.

Shri P, Venkatasubbaiah: May I
know whether the abolition of Zones

will have its impact in the prices
coming * down? While considering
the fixation of price, will Govern-
ment also consider the proposition
of abolishing Zones?

Shri C. Subramaniam: That will

have to be considered in two parts—
with reference to rice and wheat. As
far as wheat Zones are concerned.
I have already categorically stated
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that it cannot be considered now but
only at the time of the next harvest-
ing s2ason. So far rise is concerned,
it will have to be currently consider-

Shrimati Savitri Nigam: The hon.
Minister has given an assurance to
the UP Government that seeds will
be supplied to them. I would like
to know when the farmers of UP
would be getting their seeds now
that seeds have been supplied to
Punjab.

Shi C. Subramaniam: I do not
know whether it would arise out of
this question. Anyhow . . .

~ Mr. Speaker:
Yadhav. -

Shrimati Savitrl Nigcam: Sir, the
Minister is willing to give the answer.
o T ¥aw aran : fFRaET @)
g ¥ 3w gew fad Ak 9T
WHRH F N FAH 37 (@ R A
f& ag g9 ¥lT @6, @+ faqg =
ag wravas quEr qar & i F o &y
0 AT aw sl § o 177 fra R
fed ord, aff &f a1 | oEA N T
qer fafa =y wwr @ d
W fRrR faar s ?

Shri Ram Sewak

Shri C, Subramaniam:
Committee have not
price pattern of other
They have recommended the prices
only for rice and wheat. So, we will
be fixing the p-ices only for these
two commodities. The prices of other
commodities will have to be consi-
dered on a different basis.

The Jha
gone into the
commodities.

Supply of Foodgrains to States

r Sh;’l- Kashi Nath Pandey:
| Shri Vishwa NathPandey:
{ Shri Braj Bihari
S.N. Q , Mehrotra:
13. 4 Dr. Sarojini Mahishi:
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| Shri Uma Nath:

Shri Yallamanda Reddy:
Shri P. C. Borooah:

Will the Minis‘er of Food and Agri-
culture be pleased to state:

(a) whether there has been short-
fall in supply of foodgrains to the
States of U.P., Madras, Andhra Pra-
desh, Rajasthan and other States;

(b) if so, the reasons therefor;

(c) the steps Government propose
to take to meet the situation;

(d) whether it is a fact that the
Government of Madras has represent-
ed to the Centre to regulate inter-
State trade on Government to Gove
ernment basis and not otherwise;
and

(e) if so, the reaction of Goverm-
ment thereto?

The Minister of Food and Agri-
culture (Shri C, Subramaniam):
(a) and (b). Yes, Sir. The-e has beem
some shortfall in the supply of wheat
during September 1964 to the various
Sta‘es. This has mainly been due te
the lower arrivals from abroad conse-
quent on a strike in one of the ports
in U.S.A.

(c) Arrangement has already been
made to step up the import of wheal
from abroad. Action is also being
taken to procu-e additional quantities
of rice so that the needs of the deficit
areas could be met.

(d) and (e). This subject came up
for discussion at the meeting of Food
Ministers and Chief Ministers of the
Southern Zone held on 26th Septem-
ber, 1964 at Madras. The matter is
under consideration.

Shri K. N. Pande: By a statement
of the hon. Food Minister it wase
revealed that the requirement of UP
was met in full; yeot, the fact cf the

situaton is that the quota to indi-
viduals has been cut to half. How
far doess he reconcile his stateme-it

with the statement made by the

Chief Minister?
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Shri C. Subramaniam: As far as
UP is concerned, the question wa3s
frst discussed in June in the Chief
Ministers’ Conference. I met each
individual Cnief Minister and tried
%0 ascertain what the requirements oi
their States would be. On that basis
we made alocations. I found during
July that in spite of an indication of
better prospects in UP the situaticn
was detericrating day by day. That
is why I visited Lucknow in July
and tried to find out their require-
ments. There ] entered into a com-
mitment that I would supply to them
a minimum quantity of 105,000 tonnes
per mensem towards the end of July.
As far as August is concerned—I am
laying a statement later on on the
Table of the House—instead of
105.000 tonnes we supplied 121,000
tonnes, that is, 16,000 tonnes more.
As far ag September is concerned, we
eou'd not stick to that figure of
105,000 tonnes, but the 16,000 tonnes
extra that we had delivered ia
August could be taken into account
for September and in September we
eould give only 85000 tonnes. I have
already explained that there was a
shortfall in the arrivals and, there-
fore, not on'y with regard to UP but
with regard to all other States we
eould give only a lesser quantity.

o} frsaare qredr: § g ST
g § fF SOX Rw aww R ¥ I
¥ gug frad @9 & wiT A & IR
¥ gIER F fwam 75, 9 AR
w2 3 #7 aeT fEar § WK ag w9
s 2 foar smmm

Shri C. Sub amaniam: This has
Been a varying figure and I have been
trying to find out as to what would
be a firm figure. But the latest figure
is 50000 t~nnes and we are trying to
get that 50.000 tonnes from Punjab
and make it available to UP.

ot xa fard A FTAAT
war ¥ 39 &%A 31 T @1 5 A€ Qo
Y0 ®1 105 IR 29 ToaT AT AW
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37, fe 30 faavas, 9% 46 gae Y
ag qg=, a1 7g Qi F7 g 7 9egix
X 9 [ 7 arga far §, 9@ w9
q® T, FifF 15 qwgE< § qang
wE g owgar ?

Shri C. Sub amaniam' Seeds havy
already started moving to UP and tg
other Staies also, Punjab is trying
its best to step up the procuremend
of geeds so taat seeds would be
uvailable to various States in time
for sowing.

Shri P. C. Borooah: May I knoy
whether Government is aware of the
fact that there is great scarcity of
rice in the tea garden wreas hav.ng &
labour force of 12 to 13 lakhg,
whether the Assam Government's re-
quisition to the Central Government
has been met In full and what steps
have Government taken to ease the
situation, whether fresh supply &
going to be made to ‘that State?

Shri C. Subramaniam: According
to my information and according te
the ta'ks that I had with the Assain
Minister, Assam is in a most comfor-
table position when compared t¢-
other States.

Shri Ranga: In vietr of ‘this dis-
aster that has overtaken Andhra andé
mlso that these two months, October
and November, being very difficult
months ordinarily also before the rice
harvest— my hon. friend has gone
there recently—have Governmecnt
considered the possibility and neccs~
sity also of making avai able extra
quantities of wheat and even more so
rice to the Andhra Government?

Shri C. Subramaniam: 1 visited
Andhra yesterday and also made am
aerial survey of the flood-affected
areas. I also visit:d some of the
towns which were affected by floods.
No doubt, there has been great ds-
tress caused by this, but as far as
agricultural production is concerned,
it is too earlv to make an assessment.
I am rather optimistic that the



5165 Short

[Shri C. Subramaniam]

damages may not be ag much as was
feared, Apart from that, I do agree
with the hon. Member that October
might be a difficult month with
regard to wheat, not with regard to
rice. They have wasked for more
wheat and I have agreed to supply
that t6 Andhra.

:-Dr. Sarojini Mahishi:
that Government have received a
number of representations from
different States including the State
of Rajasthan to the effect that the
capacity of the roller flour mills is
lying idle for want of supply even of
imported wheat? If this is the case,
what measures is Government going
o adopt to give some immediate re-
lief to them?

Is it a fact

Shri C. Subramaniam: I do not
know what the hon. Member m-=ans
when she says “even of imported
wheat”. Importéd wheat is in short
supply. That is why we have gut into
difficulties. We are stepping up the
import of wheat during Octobor and
T hope the position would improve.

Shri Yallamanda Reddy: In view
of the serious situation due to floods,
may I know whether the hon. Minis-
ter is mukinZe. any special arrange-
ment for supply of rice becausc the
hon. Minister is not mentioning any
thing about rice? What are the ar-
rangements for supplying rice to these
flood-affected areas? What are .the
special concrete steps that are being
taken for agricultural production to
be increased?

Shri C. Subramaniam: I do not
think we should make the situation
more serious than what it is. As far
~« rice is concerned, there is no
. _.ccity of rice in Andhra.

Shri Ranga: You are mistaken,

Shri C. Subramaniam: After all, I
‘have been there yesterday.

Shri Ranga: You might have gone
there. October and November are
the worst months. You do not know
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and you do not even wish to be ad-
vised properly.

Shri Nambiar: Scarcity cannot be
seen from the air.

Shri C. Subramaniam: Nor can it
be seen from here. But I have dis-
cussed it with the State Government
and as far as the rice position is con-
cerned, I am sure, hon. Members will
be happy about it; it is quite satis-
factory there. It is a question, per-
haps, of moving it to certain distress
areas. For that purpose it is not
necessary to move rice from any
other State. Rice is available withim
Andhra and it is to be moved to the
distress areas. That is being atten-
ded to. Therefore there is no ques-
tion of their depending upon supply
from outside. All the necessary mea-
sures are being taken by the Andhra
Government and I can assure the hon.
Members that they are quite alert te
the situation.

Shri Nath Pai: In view of the acute
scarcity conditions prevailing in some
parts of Maharashtra as demonstra-
ted by reports of riots and looting in
some foodgrain shops in the State
which is a very law-abiding State,
may I know whether the Govern-
ment of India is doing anything to
meet the demands of the State of
Maharashtra in full and whether any
ameliorative steps are being taken to
mitigate the present hardships in that
State?

Shri C. Subramaniam: We are
trying our best to help Maharashtra.
As a matter of fact, insinuations are
being made that Maharashtra having

the advantage of the Bombay
Port . . .

Shri Nath Pai: Did I make am
insinuation?

Shri C. Subramaniam: Not you.
Shri Nath Pai: He means his col-
leagues in the States.

Shri C. Subramaniam: Insinuations
are being made by other States that
Maharashtra gets the first hold of the
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stions ,
socks because Bombay is the main
port through which it is imported.
But one thing is certain, namely that
they are able to get, Bombay being
in their State, the first deliveries.
They are entitled to it; it is not as
if they are getting outside their
quota—it is inside their quota. We
are taking into account the situation
in Maharashtra and are trying to
meet it as far as possible.

ASVINA 11,

Shri P. Venkatasubbaiah: I would
like to know what made the hon.
Minister to be complacent about the
food situation in Andhra. There
had been food riots and firings in
some two or three important places
in Andhra Pradesh. The Minister
now says that Andhra is in a com-
fortable position. Could he review
the position and reconsider the state-
ment that he has already made and
try to supply more rice to Andhra?

Shri C. Subramaniam: After all, in
the southern zone, Andhra is the most
gurplus State which produces 8 to 9
lakh tons surplus and they supply
rice to the adjoining States of My-
sore and Kerala. If the hon. Mem-
bers want to make Andhra also a defi-
cit State, then, I am afraid, nobody
can deal with the situation.

Shri Vidya Charan Shukla: Has
there been an urgent demand of
wheat from Madhya Pradesh and, if
80, what was the quantum of demand
and how much has been met by the
Central Government?

Shri C. Subramaniam: There has
been a demand from Madhya Pradesh
also. Madhya Pradesh is another
area which is always surplus. But now
every surplus State is deciuring itseif
to be a deficit State. But I am trying
to meet the situation in Madhya
Pradesh.

Mr. Speaker: The Calling Atten-
tion Notice. Shri Mani Ram Bagri

Shri Yallamanda Reddy:
point of clarification .
tions)

On a
. (Interrup-

1888 (SAKA)

Motion for S16®
, Adjournment
The Minister of Communications

and Parliamentary Affairs (Shr
Satya Narayan Sinha): May 1 alse
ask a question from my colleague?

What ig the food situation in Binar®

1251 hrs.

RE: MOTION FOR ADJOURNMENT

Shri P. K, Deo (Kalahandi): Sir, I
had tabled an adjournment motion
which you have disallowed. I wanted
to highlight the conditions obtaining
in my State by bringing in an ad-
journment motion. But I thought the
Government will at least come for-
ward to make a statement on it today
being the last day of the session. I
request you to reconsider it, We have
been getiing frantic telegrams about
the mass student arrests in my State
and the police terrorism that has been
widespread all over. It is due to the
complacency of the Government ol
India. Uptill now, they have not taken
any action on the memorandum sub-
mitted against the Orissa Chief Minis-
ter and other Ministers as to what is
happeneqd in the State, Even if no dis-
cussion is p-rmissible, at least the
Minister could come forward to
make a statement as to what action
they are going to take. They cannot
keep us on the tanterhooks and leave
the entire country in agony.

Mr. Speaker:
like that?
allowed it?

Should it be made
When he says I have dis-

Shri Surendranath Dwivedy (Ken-
drapara): He has not made a request
to revise your ruling nor does he
plead for an admission here. ‘What
he wantg ig that today being the last
day the Government may xpake a
statement on the state of affairs ob-
taining in Orissa because mass arrests
of students are being made and there
are police attrocities unheard of evem
during the British days The St_ate
of Orissa is practically in the reigd
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of terror, I think it is time that the
Centra] Government makes a state-
ment about the actual s.ate of affairs
obtaining in the State. I request you,
if it is pos.ible for you, to maae this
request to the Governmoant il tney can
make a statement today.

Mr. Speaker: Mr. Nath Pai should
consider how he set the ball rolling
and how it hag movad now. He hus
put we into so many difficulties,

Shrl Nath Pai (Rajapur): The
House shouid not get a wrong 1m-
pression. I am the most law-abiding
Member.

M. Speaker: 1 am asking him to
consider what wrong he has done.

8Shri Harish Chandra Mathur: He is
& law-abiding Mamber.

Mr. Speaker: He always claims
that he abides by the decision of the
Chair.

Shri Nath Pai: I did not know that
I wou{ be emerging as the villain of
the piece of what transpired today.

Mr. Speaker:J do not say, the
villain of the piece, but the hero of
the show. The Caliing Attention
Notice. Shri Bagri.

Shri P. K. Deo: Sir,....

Mr. Speaker: ] must make it clear
that I am not going to reply at tais
momant. He has drawn my attention
and he may write to me. I will find
it oyt

.54 hrs,

ALLOTMENT OF AN IOUR TO
MEMBERS ON THE LAST LAY CF
A SESS.ON

Shrl Ramga (Chittoor’: I may be
permi‘ted to make an observation.
At least for future guidan-e, 1 request
the Chair to evolve some procedure
for what the Chair is going to do in

OCTOBER 3,

1964 of an Hour to
. Members on the
; Last day of a
Session

rcgard to the last one or two days of
the session. I gay this because if the
Chair sticks to the present procedurse,
then what is like.y to happen ig that
we feel ourselves under a sense of
grievance because we have no chan:e
at al] of going to th2 Chair after the
rulling is given in regard to our ad-
jourment motions, cailing attention.
notices, etc. for a revision of the
ruling of the Chair and then come:
back again to the House and get that
partciular matter discussed. There-
fore, I only say that let the Speaker
kindly keep this point before himself
anq then afterwards evolve some
procedure which wou'd give satisfac-
tion to all the sections of the House.

SIys:

Mr. Speaker: Certainly, I can appre-
ciate that there will be pressure du-
ring the last days of the session. I
have allowed Short Notice Questions
on each of the last two or three days
There were three Short Notice Ques-
tions today. The hon. Member wouid
appreciate that alrealy one hour we
have gpent here.

The other course that I have seenm:
in other Parliaments—probably it is
in England—is that half zn nour is
given on the last dav when the Mem-
bers might say anything they like. If’
they want that, I can give that. On
the las* day, 1 might appoint half an
hour when they might say anything
that they like during that half a»
hour.

The Min'ster of Communicatisns
and Parliamenta~y Affa’rs (Shrd
Satva Narayan Sinha): 1 think on
behalf of the Gove'nment 1 would re-
quest you to make it an hous.

Mr. Speaker: One hour on the lasé

. Aday of the session go that the Mem-
" bers mizht just say whatever
- like about their constituencies.

they

Shri Hem Barua (Gauh2ti): Let us
have two hours. India is a much big-

ger country than England,
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Mr. Speaker: I am making it one a .. 0T
Wour. But that would be from the o ATE - I TR F
mext session not today. Shri Bagri. oA ST A N afdeafy % T qE ¥

Shri Nath Pal (Rajapur): That & S0 OU® ®T T & 91 g &1em
meang I have not committed anything & ®47 #d FIT FW TJwwT 7T, TF T
wrong as it was originally thought. uF T FTH T | # stywaT Srar

Mr. Speaker: The wrong commit- § f% F1 &R @ W 4T ¥ faqre
ted remains there. If something good X ¥ IqAg Wa"l’a ?

comes out of the wrong committed, . !
the wrong committed remains a srga: Nt e o SR
wrong. IJAFT FRT F¥ 9 ¥ N @
Shri Nath Pai: Something good has fiar & 1| g wriX § & oifFenat
eome out of this It is the result that R qv‘ra'a a3 ma Sk 3
should be judged. RN
° jucee fodt 71 F1 a1k ard T
q AT wy wyuT (IN9)
s WA H THR F AN 9277 vfew
CALL'NG ATTENTION TO MATTER el ke ¥ o A
OF URGENT PUBLIC IMPORTANCE f{. - ;"ié a8 ;:5“3 m::r +
Q ’
REPORTED EXPLOSION OF TWO BOMBS IN 3T X O
BARAMULLA ON 28TH SEPTEMBER, 1964 ::;ﬁ:;?:ﬁﬁ ::f:m:z!;%w%':l:
ot qord! (Fam) - & afrr gt 97 gee amr 370 ® @A SR
s g & frafafarfrrrarae @@ g ?
d # 1 oam framar § oAk
T AT g T R IT MR A gw
g I —

——

i g G 370 FY AT FX
& ¥\ I8 @t a3 ssaw g A
dar fredt a i wEg A FI @
“28 FTTFIT, 1964 B FITTAAT, 1957 & 39 37T &I 974 99 GY
T AR wEAT, § oaw §
feemz &t Q FZAR & 13.00 hra, .
. " FY A ¥ FOAIT FT A T
., , F$ I SR GUA §, TaAT WY
qrEd dAvAT § wew wA (s :gfommﬁa \ &3
@) ;28 faass, 1964 F Shri Hem Barua (Gauhati): In the
12.30 & 31 f¥RIT gT—TUF A= latest broadcast made by President
g7 ¥ q:aIT9aT ¥ QT < W) g@q Ayub Khan some two days back, he

PN e has said ‘We will never recontiie te
LIRESL fat @ RRUL EEURES £ ¥ the forcible oc.upation of Kashmir

A | IF QA F T AFATIGAT | by India’. If so, in that context, may

o1 | @ ;T geae & @9 waT #t 1 know whether our Government are
- by now convinced that Pakistan has

ﬁ afq #éf q‘giﬁ' | ¥ fawwre kL launched a two-fronted attack against
fraw d@l & WA 15MA A 39 India, namely (a) internationally

T ¥ 5T qoEeT ¥ A a political manoeuvre against india,
| SR ¢ 3 W fl ¥ Fritza st and (b) internally, inside the State,
IR Al 78 § ) dfF fqaaa o-ganising  sabotage work with

et & Fag qar faq an g Indians as Pakistani agents?
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Shri Hathi: So far as the internal
organisation is concerned, ag I have
-said, we suspect Pakistan spies. They
‘may be agents within India; they may
be so, but to that extent, they are
working as agents of the other party.
‘That way, Government are aware of
these activities. v

Shri Hem Barua: He hag not rep-
lied to my question. There were two
parts to my question; the first part
was definitely about the political
manoeuvre, internationally, and the
campaign of slandar and calumny
against us; I wanted to know whether
Government were convinced of that or
not.

The Minister of Home Affairg (Shri
Nanda): All that has been going on
for a long time. We are certainly
aware of all that.

wf: 7w ArRR (faeei—F e am ) :

ot fF ara g S 7w, 99

fesre  gu @t 3o dfF  Afrwrd

SR fodias g @ 1 & SrAar S

g fm 97 &fw afimfa’ ok faaaat

TR fe 7

s grdt . WT IA AT A" A
fdE a g a Wi &

Shri P. Venkatasubbaiah (Adoni):
Apart from many of these Pakistani
spies being in India, there is a large-
scale suspicion that there is some in-
filtration in the Government services
in Jammu and Kashmir also, which
‘has been causing these frequent acts
o! sabotage and bomb explo-ions. If
that is so, may I know whether this
Government would advise the Jammu
and Kashmir Government to screen
their officers and see that such un-
desirable elementg are weeded out?

Shri Hathi: We have no informa-
tion about infiltration among the
Jammu and Kashmir Government
officials, but we have information
about others coming in, and for deal-
ing with that, we are strengthening
the organisation there.

Calling Attention OCTOBER 8, 1964

5174

!
INTRODUCTION OF DEPUTY
MINISTERS

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, I present to you, and
through you to this honourable House
Shri P. S. Naskar and Shri Ramesh-
war Sahu who were sworn in by the
President as Deputy Ministers of
Health and Finance respectively on
the 1st October, 1964.

1303 hrs,
RE: SITUATION IN JAMMU AND
KASHMIR

Mr. Speaker: I shal] allow one or
two minutes to Shri Prakash Vir
Shastri also, because he was feeling
very much exercised that he must
also have some chance.

st gerrie medt (faeak) -

Teay PR, TE Welt St @t Safeaq
g1 7T F1 TR v fF qrfRare
& 31 ST A FGT HAY SN FY @F 9
fra w7 foor ar o & sfafafy
AT F1 Y G GHY HAT AT FY T
TER | SEE T T a7 £ § R
FIAR [T & AR X S feafy
Tgq faewles &7 g @ ST
e WFGITH OF awg |
T Y AT ¥ ¥ @y fawy o 97 )
IEN 99 99y g Gaa faar ur
afs gvE g @ @ wfgdww @
T I ¥ TpF AT T2 wA A
Waay ¥ #1 axew A, g ¥ 3w
F AR fWTFE a9 AR FER
Wy damiay, A a wfafa &
MA PR WY ™, 7O
A g1 TEHA S gt [Swfera
g1 afz o Sfag oo @Y S W@ A
FogE<d | qFF I 99 W FE
) feafg F qX H ae A feafa &Y
e wT R |
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oo WQT R wrERy W
0 wawy @ | W T2 w@ede AT
g A F owrEgm

oY gw7 7 wET (A) - W
@ A e oarn.. ..

oA WA T3 qAA Ay T
w, I fAr A W AL

st gTN AT FINT : A5G a7
o FIOA F IR F 97 9T FAT

werw AN W H & A av
AW WA FT W 1 A FSTW X W
qE {0 BT 47 |

13.05 hrs.

RE: FLOOD SITUATION IN ANDHRA
PRADESH

Shri P Venkatasubbaiah (Adoni):
May I make a submission? Shri C.
Subramaniam and Dr. K. L. Rao had
an aerial gurvey of Andhra Pradesh
very recently, in order to see the dis-
aster that hag taken place caused by
floods. I would like to know whether
they will be able to make a state-
ment today about the extent of the
damage that has been caused and the
relief that ig being given to the flood-
affected areas,

Shri Heda (Nizamabad): Let us
know what the Food Minister has
seen.

Mr. Speaker: Does he want to make
a statement?

The Minister of Food and Agricul-
tare (Shri O. Subramaniam): Not im-
mediately.

Mr. Speaker: If he is prepared to
make a statement, I shall allow him.

Shri Ranga (Chittoor): We had
tabled some calling-attention notices.

Shri Nambiar (Tiruchirapalli): We
had also tabled some calling-atten-
flon-notices.
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| Andhra Pradesh
Shri C. Subramaniam: Not imme-

diately. A statement is being made
in the Rajya Sabha or has been made
already, and I can ask the Minister
of Irrigation and Power to make the
same statement here also. That in-
cludes information about our visit to
those areas also,

Shri Ranga: This raises a very im-
portant question of procedure The
'“~1, Ministers, or I woulq say, the
(Ciovernment, have thought it fit to
make a gtatement there..

Mr Speaker: They will make it
here also just now.

Shri Ranga:..but they have not
thought it fit to make the statement
here..They were waiting until we
had made a special request to you.
Was it not their duty to have made
that statement themiselves here? If
this is the way that we are going to
be treated and we are put into
trouble with the Chair, I would sub-
mit that it is not fair.

Shri C. Subramaniam: May I sub-
mit that there was a calling-attention-
notice already pending there? Since
I had recently returned after a sur-
vey of that area, I thought that in-
formation about this also roulq be
incorporated in the statement which
was being made there.

Shri P. Venkatasubbaiah: But here,
the calling-attention-notice wag dis-
allowed.

Mr. Speaker: 1 had said the other
day also that if there was a calling-
attention-notice, which was either
pending or of which notice had been.
given only on that day and to which
an answer wag to be given, there
ought to be some co-ordination and
I must also be told that that was:
being answered in the other House.
Here, I am refusing a calling-atten-
tion-notice, when I receive it, on
technicalities or under the rules, but
that is allowed in the other House.
Of course, I would reiterate that the
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{Mr. Speaker)

other Hous2 is an independent and
sovereign House, and the Chairman
or the p.esidiag ofticer there may de-
eide whatever he thinkg proper ac-
cording to tne ru'es of taat House. I
co 0% Ques..uil Thut is their
business. But w.en the Whips are
there, and the Government is the
same. they ought to have some co-
o.dination. If a thiny was being ans-
werad there, 1 should also have been
informed of it.

casan,

The other day also, I wag put in a
very embirr:s:i1g wa. awkward
poston. Th: same thing has hap-
pene! today a'so. What answere can
I give to those hon. Members whose
notices I have refused? That difticulty
also must be realised by the Govern-
ment.

Shri C. Subramaniam: 1 gave an
indication of what I saw there, when
I answered some of the short notice
questions here. I have not given any
more details there than what 1 have
already mentionad here. Sinte the
answer to the calling-atte:tion-notice
by the Ilinicter of Irrization and
Power was pending in the other House
1 thought that the other Housz should
know also what I had seen tiere, and
that was wh incidentally it was
mentioned there. There was no inten-
tion to keep back any information
from this House.

—

13,08 hrs.
PAPERS LAID ON THE TABLE

STATEMENT SHOWING ACTION TAKEN BY

GOVERNIENT ON VARIOUS ASSURANCES,

PROMISES AND UNDERTAKINGS ETC. GIVEN
BY MINISTERS

The Minister of Communication and
Parliamentary Aflairs (Shri Satya
Narayan Sinha): I beg to lay on the
ATable the following statements show-
ing the action taken by the Govern-
ment op various gssurances, promises
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and undertakings given by Ministers

during the various sessions of Third
Lok Sabha: )

(i) Statement No. I—Ninth
Session, 1964,

(ii) Supplementary State-
ment No. II—Eighth Ses-
sion, 1964.

(iii) Supplementary State-
ment No. V—Seventh Ses-

sion, 1964.

(iv) Supplementary State-
ment No, VI[J—Sixth Ses-
sion, 1963.

(v) Supplementary  State-
ment No. X-—Fifth Ses-
sion, 1963.

(vi) Supplementary State-
ment No.  XIII—Fourth
Session, 1963.

(vii) Supplementary State-
ment No. XIX—Seconsd

Session, 1963.
[Placed in Library. See Nos. LI
3304/64 to LT- 3310/64).
o TwAEs  gEw (SEsr)
weTH WERA, I« W $1% g fear
aar & Y gAw I) F 99X q
faaar g fF s & R & ST eifee
N IEF o It aw
foragm R a1 @ag F AN
wIEs f&d sy § A% qaEd @
g IS W e A § W) 9@
SO W RS @ e

TR AEAY : T3 A QR wHEY
wEmg T wRiAm wfy
QR N fed I § S S { qrew
oy e & an A

! T ¥aw aw . FE IAT
ot {7 omar § 1 v & i ot e
far § s s ot af far S
!
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§hrl Nath Pai (Rajapur): It you
‘think it is in order, arising out ¢f

the statements showing a:tion taken |

on assur : .5 I chould like to point
out thai : .c¢ was an assurance by
the Home Minister, on your directive,
that a further inquiry would be jns-
tituted and information supplied to
the House at the earliest possible
opportunity as to the allegations that
Bhri Priya Gupta, M.P. was ill-trca-
$cd, and was taken from jail to jail
without proper escort. A partial
statement was made the other day,
and then Government were asked to
et the latest information in the
light of the telegramgs that we had
received. May we know what the
latest information is?

Mr. Speaker: It is not the general
assurances that are open to be raised
fow. The hon. Minister has made a
statement about particular assurances
that were given, and this assurance
about the treatment of Shri riya
Gupta is not one of them. So, how
c-an T ask the Government about that?

‘Dock WORKERS (ADVISORY COMMITTEE)
AMENDMENT RULES

Yhe Minister of Laboor and Em-
ployment (Shri D, Sanjlvayya): I
beg to lay on the Table a copy o!
the Dock Werkers (Avisory Com-
mittee) Amendment Rules, 1364, pub-
lished in Notification No. S.0. 1491,
dated the 25th April 1964, under sub-
section (3) of section 8 of the Dock
Workers (Regulation of Empioyment)
Act, 1948,

ANNUAL REPORT OF TRADE MARKS REGIS-

TRY AND ANNUAL ADMINISTRATON

RerFORT OF IMPORT AND EXPORT TRADE
CONTROL ORGANTSATION

Thé Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
:On behald 6f Shri Manubhai Sheh, I
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i Table
beg to lay on the Table a copy of

each of the following Reporig:—

(i) Annual Report of the Trade
Marks Registry for the year
ending the 31st March 1964
under sz2c. 126 of -he Trade
and Merchandise Marky Act,
1958. [P.aced in Library, Ses
No. LT-3312/64].

(ii) Annual Administration Re-
port of the Import «ni Ex-
port of the mport and Ex-
nisation for the yecar 1963-64.
[Placed in Library. See No.
LT-3316/64].

BomBay STAT: PHARMACY COUNCIL
(REORGANIS47ION) ORDER

The Minister of State in the Mints-
try of Home Affairs (Shri Ha'hi): I
beg to lay on the Table 'a copy of the
Bombay State Pharmacy Council
(Reorganisation) Order, 1964, pub-
lished in Notification No. S. O. 2814
dated the 17'h August 1964, as cor-
rected by Notification No. S.0. 3378
dateq the 26th September 19u4, ucder
sub-gection (5) of section 4 of the
Inter-S:ate Corporations Act, 1557.
[P aced in Labrary. See No, LT-3343/

64].

AUDITED ACCOUNTS
HMT;

ANNUAL REPORT,
AND GOVERNMENT REIVIEW re.
REPORT ON FIRE IN THE HEC

The Minister of Heavy Engineering
in the Minisiry of Industry and Sup-
ply (Shri T. N. Singh): I beg 10 lay
on the Table a copy of euch of the
following papers:—

(i) (a) Annual Report of the
Hindustan Machine Tools.
Lt4.,, Bangalore, for the jyuar
1963-64, along with the Audi-

' ted Accounts, and the cofi
ments of the Comptroller ard
Auditor General thereon,
under gub-section (i) of seo-:
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[Shri T. N. Singh)

tion 619A of the Companies
Act, 1956; and

(b) Review by the Government
on the working of the
above Company.
[Placed in Library. See No. LT-
3314/64].

(ii) Report of Shri B. Mukerji in
respect of the firo in the

Heavy Machine  Building
Plant of the Heavy Engi-
neering Corporation Lt

Ranchi, on the 29th Jzuuary
1964. [Placed in Library, See
No. LT-3315/64].

Norrricarions uxper Essentian Com-
MODITIES ACT

The Deputy Minister in the Min!s-
try of Food and Agriculture (Shri D.
K. Chavan): I beg to lay on the
Table a copy each of the foliowing
Notifications under sub-sectio. (6) ¢t
section 3 of the Essential Commo-
dities Act, 1955:—

(i) GSR 1400 dated the 22nd Sep-
tember 1964;

(ii) The Andhra Pradesh Ccarse
Ride (Maximum Prices) Se-
cond Amendment Order,
1964, published in Nolifica-
tion No. GSR 1402 daled the
24th September, 1964; and

(iii) The Andhra Pradesh Course

Rice (Maximum Trices)
Third Amendment Order,
1964, published in Notifica-

tion No GSR 1404 dated the
25th September, 1964.

{Placed in Library. See
3817/64).

No, LT-

AXwUAL RrPORT OF REGISTRAR OF
NEWSPAPERS

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri C. R. Pattabhi Raman): I beg to
Iny on the Table a copy of the Annual
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Report of the Registrar of Newspapers
of India, 1964 (Uart IT). (Placed iw.
Library. See No. LT-8818/64].

13.15 hrs.

MINUTES OF PARLIAMENTARY
COMMITTEES

COMMITTEE ON PRIVATE MEMBIRs BrLis
AND RESOLUTIONS

Shri Krishnamoorthy Rao (Shi-
moga): I beg to lay on the Table the
Minutes of the sittings (46th to 49th)
of the Committee on Private Mem-
bers’ Bills and Resolutions held dur-
ing the current session.

COMMITTEE ON ABSENCE OF MEMBERS
FROM THE SITTINGS OF THE House

Shri Khadilkar (Khed): I beg to
lay on the Table the Minutes of the
Ten'h sitting: of the Committee on
Absence of Members from the Sittings
of the House held during the current
session.

FINANCIAL COMM'TTEES
(1963-64)—A REVIEW

Secretary: Sir, I lay on the Table
a copy of “Financial Committees
(1963-64)—a Review"”.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions ot rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 30th September,
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1964, agreed without any amend-
ment to the Kerala State Legis-
lature (Delegation of Powers)
Bill, 1864, which was passed by
the Lok Sabha at its sitting held
on the 24th September, 1964.”

PRESIDENT'S ASSENT TO BILLS

Becretary: Sir, I lay on the Tabic
the fo.lowing two Bills passed by the
Houses of Parliament during the cur-
rent Se:sion and assented to by the
President since a report was last made
to the House on the 1st October,
1964: —

(1) The High Court Judges (Con-
ditions of Service) Amend-
ment Bill, 1964; and

(2) The Legal Tender (Inscribed
Notes) Bill, 1964.

18.17 hrs.

LEAVE OF ABSENCE FROM
SITTINGS OF THE HOUSE

Mr. Speaker: The Committee on
Absence of Members from the Sittings
of the House in their Tenth Report
have recommended that leave of
absence be granted to the following
six Members for the periods indicated
in the Report:— a

1. Shri Motila] Kundanmal Firodia
2. Shri R, Kanakasabai

3. Shri Muzaffar Husain

4. Chaudhury Brahm Prakash

5. Shri Priya Gupta, and

6. Shri Maheswar Naik.

The Committee have also recom-
mended. that the absence of Shri B. P.
Maurya for the period indicated. in the
Report may be condoned.

I take it that the House agrees with
the recommendations of the Com-
mittee.

1324 (Ai) LSD—6.
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! death of School

Children in Andhra
) Pradesh

Some Hon. Members: Yes,

Mr. Speaker: The Members will
be informed accordingly.

The Minister of Defence Production
in the Ministry of Defence (Shri A. M,
Thomas): With your permission, 1
would like to make a short statement.
It i3 in connection with an assurance
given.

Mr. Speaker: Shri Bhakt Darshan
may first make his statement.
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CORRECTION OF ANSWER TO
STARRED QUESTION NO, 1328,
DATED 6-5-1964

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
While replying to a supplementary
question asked by Shri Indrajit Gupta,
the Deputy Minister of Education
stated as below:—

“The hon’ble Member may be
correct in his estimate; but, as
far as 1 know, these camps are
restricted only to foreign students.
That is a fact.”

The correct position is that Indian
Council for Cultural Relations takes
care to see that some Indian students
are also admitted to our Summer
Camps so that there is no segregation
of foreign students and the Indian
and foreign students come to know
each other better.

STATEMENT RE DEATH OF
SCHOOL CHILDREN = IN
ANDHRA PRADESH

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): On behalf of Shri M. C.
Chagla, I make the following state-
ment:

After the Education Minister made
his last statement on this tragic inci-
dent before this House, Government
have received from the Andhra Pra-
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desh Government a report of a Com-
mittee consisting of Collector of Kur-
nool and the Director of Public
Health, Andhra Pradesh. This Com-
mittee finalised its report on 25.9.1964
after making thorough investigations
and on-the-spot inspections for loca-
ting the cause of tragedy. The three
main possibilities which the Commi-
ttee looked into were:
(1) an outbreak of cholera

(2) chemical poisoning of the in-
gredients of the food,

(3) bacteriological contamination
of the cooked meal.

The Committee was of the opinion
that “the present outbreak of the
epidemic might be probably due to
local bacterial contamination of the
mid-day meals in the course of its
preparation or cooking or distribu-
tion.” The Committee did not give
a final verdict however because they
were awaiting the result of the vari-
ous chemical and bacteriological ana-
lysis.

A senior officer of the health Minis-
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report on the incident. In his report
received by the Education Ministry
on the 1st of October, 1964 this officer
hags made the following significant -
observations: —

(i) Pathikenda Taluk in which the
village Maddikera is situated had
cholera from 9.7.64 to 21.9.64 in 8
villages but Maddikera itself was free
from cholera and Gastro-Enteritis un-
til the 19th of September, 1964.

(ii) The mid-day meal had been
suspended for some time in this
village due to cholera infection in the
surrounding villages. It was resumed
on the 15th of September. The meal
was not serveq on the 16th due to
rains and the sickness of the cook.
The meal was prepared and served
on the 17th and 18th September. On
19th and on subsequent days it was
suspended.

(iii) The report of the incident
was received by the local dispensary
doctor on the 19th at 6 AM.

(iv) The

up-to-date figures of

try was also sent to Hyderabad to  attacks and deaths are as under
Date Attacks Deaths
19-9-64 63 (one adult and 62 children 17
20-9-64 66 (all children) 12
21-9-64 30 (4 adults and 26 children) 3
22-9-64 15 (all children) 6
23-9-64 25 (3 adults and 22 children) —_
24-9-64 11 (6 adults and 5 children) —_
25-9-64 — —_
26-9-64 - —
27-9-64 5 (3 adults and 2 children) —_
28-9-64 1 (one adult) —
216 38

The water used for cooking was
from two step wells, which was also
used by the people located round
about the wells. The bacteriological
and chemical examination of 28 sam-
ples taken on 22.9.64 by the District
Health Officer has given the following
results: —

“One recta] swab of girl Hanu-
makka aged 8 has proved - positive
on the 26th. The well water from
Nallanabhavi from where the cook
has taken water for cooking and for
other uses has proved positive on the
28th. Subsequently the lecturer in
Microbiology of Andhra Medical
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College Kurnool took rectal swabs
from 27 cases out of the 34 cases
under treatment on 24th evening.
Out of these 5 have proved positive
including one ' specimen of vomit.
Specimens were also taken from the
cook and the attendants. These were
all negative for cholera til] the 28th.
Further examinations are going on.
The bacteriological examination for
Salmoulla, Shegalla, Typhimmurium,
Closteridium, etc. have all proved
negative,

The post-mortem specimens of one
chilg on 21.9.64 and another child on
22.9.64 have all been negative for
different insecticides—for  routine
poisonous metals, alcolides, etc.”

The tentative conclusion arrived at
by the officer of the Health Ministry
is that the highly insanitary condi-
tions of the cooking place of the mid-
day meal and the use of contami-
nated water from Nallanabhavi may
be the cause for this outbreak of
Gastro-Enteritis.

On the basis of the two reports
received by the Education Ministry,
Andhra Pradesh Government have
been requested to improve the condi-
tions in Maddikera village and to en-
sure rigid observance of necessary
standards of sanitation in the prepara-
tion and distribution of mid-day meals.

Shri Hem Barua (Gauhati): On a
point of clarification. The other day
when the Education Minister made a
statement to this effect, the House
was interested in knowing why it
was, when the attack took place on
the 15th September andq some children
died, that thig food was continued
to be served upto the 27th Septem-
ber? Why was it that it was not stop-
ped as soon as it was found that there
was an attack due to the food and all
that? We told him that he should col-
lect information on this point, but in
this statement there is no mention of
it.

Shri Bhakt Darshan: I have already
said in the statement that the meal
was prepared and served on the 17th
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and 18th, but on the 19th and subse-
quent days, it was suspended.

Shri Hem Barua: After that, again
it was started and continued upto the
27th.

Shri Bhakt Darshan: It was sus-
pended as soon as the information
was received,

Shri Ranga (Chittoor): I made a
suggestion the other day that the
representative of the United Nations
Children’s Committee, who is stationed
at Hyderabad, should also be asked
to go there ang submit his report.
How is it that Government has not
thought it fit to do so? Maybe, the
report that they have received is a
good enough one and correct one, but
we would like to have the assurance
that the experts of the Government
of India as wel]l as the United Nations’
own representative who is there in
Hyderabad, had also been given an
opporiunity of going there and con-
firming the report that they have
made to us.

The Minister of Health (Dr. Sushila
Nayar): The United Nations expert
would have come into the picture if
we had Tfound any indication that the
food materials supplied were at fault.
The results of the ehquiry made by
our medical experts from the Qentral
Government as wel] as from the State
Government,—the Central Govern-
ment sent a top officer for the en-
quiry—the reports of these expert
enquiries up till now are indicative
of the fact that it was bacterial con-
tamination due to the use of water
from a nearby well which was con-
taminated.
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Shri Ranga (Chittoor): That was
already there.
Dr. Sushila Nayar: The United

Nations or the CARE supply is not at
fault. Surely, we do not need to
wait for experts from other countries
when we have competent experts of
our own.

Shri Ranga: It is not a matter of
other countries. The United Nations’
own expert is there, stationed at

Hyderabad, for this specific purpose.
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Dr, Sushila Nayar: Our experts
are as good. Should we go on a.king
for foreign experts to help us when
we have competent experts?

Shri Ranga:. The hon. Minister
does not even know who that expert
is. He happens to be an Indian, and
not a foreigner, and has been appoint-
ed by the United Nations on the re-
commendation of the Government of
India. All that I suggested is that he
should also have been taken over,
and I made that suggestion much car-
lier. Anyhow, I am not prepared to
blame the Government for their
failure on this.

Shri Bhakt Darshan: In the state-
ment I have clearly stated that the

Director of Public Health, Andhra
Pradesh, visited the place immedi-
ately after the incident.

Shrimati Yashoda Reddy (Kur-

nool): When there was cholera con-
tamination in the places round about
Maddikera, 1 want to know whether
the Education Ministry, the local
Government or the Health Ministry,
had given specific instructions to see
that the contaminated water was not
used, and if they have now taken the
precaution that the water being used
especially in schools is pure. Have
they made any such provision?

Dr, Sushila Nayar: The facts of the
case are that while there was cholera
in some of the villages in that taluk,
thig village had been free from cholera
completely up till the 19th. It was
under those circumstances that the
school authorities allowed the meals

- to be served. It was not known at
that time that the well was infected.
It was after the tragedy that the well
water was tested, and it was found to
be infected.

Shrimati Yashoda Reddy: So, we
do not believe in prevention.
Dr. Sushila Nayar: We do.
st sifecETE AT (F2T) - 9w
U ¥ AT i ary o DY ¥ A i
¥ wrfid} & w<d @1 ot wzaT g€ ]
g Am T AR §?
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o gMar ATaT : FeeTH W A
&1 ITHF W FAT gy &) Mifex
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A A AT G | AT H AwA G-
T T FW TAT KT A%E FA Wil w7
g WA aGR #1 &7 fafqed o
e fafre ga A faedme
[ARE il
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 amyf (RIR) : gowe winy,
T 7591 & AW FI &Y geenr § faad
fF aa ¥ famr g I & X A4
TERT &1 @M gar § faad qqamr
T ¢ 5 uF fag 3o = W, g
fer 38 T=9 w¢ W AR feq WK
TR AL TR A IFT I qwATH
gt @ X wt wRRA ¥ qeAT WA
g fF ¥a aeg ¥ ot 7% wL W TAddE
¥ 7g 9= F<& qrar 5 34 § wfadwa
o7 frad fr ag W17 g€ @ 1] A
T F T BT A 9T §F F=A1 B
aFT TR, W WA F} A
F1 H{IT T BN A F fAg A AR WY
N WA FIA FT T TE BT B
TF IIF FTdFT ¥ AE} THTH Y
femmn? gat TR @ qEf-
Iy FEATET FT WY § afF AT CE
foeq #7 gdearg 7 &1, ITH ;A ¥
fag <A F aIEY HWT FEW IS WG
27

o gHAT MaT: KA & AT ¥A
19 ™ FT FAT AMAT B TR F
fear mar Ak I awy Ayt W R
TaRdT ¥ QRN 9EW T WK 99
==l oW W T R
T awEr O ag & WK 9w
HEATS WY GEATAT AT | AT FT
Mg ¥ AT aTF I¢ 9T 3@ W AT
(A ud R IR s U
agaT qgeT § afew S fw o we
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WA ¥ qqOET SEET HOU @
wrer oy fredy aog ¥ a8 gArhve
& mar | ifea dewm & fag g
fafret Aty e a@wR # faar
§ 5 o a7 O T ¥ A whww
gfem & 7 @ 99 F== Y FET
e ®X 7 faar sma

st QU AT N A AT, . ..

weqw WEEY : ARTET Y, § 7 a9
qigT A W agr gor av fr 99 uw faq
Ty W AR qTUE WEF v @r a
T f for =0 @ faar mn?

st aTTR ;@Y F A Ad g
wers wRem, S wdww ¥ agear
f& & st 1 fyar qe gt E A AT
*AT & 5 qg fem @ ©F A 20-
30 HRHY AT 17 A7 IaF oAy fgq
& a8 qar @ fF ag 3@ S
¥ 7 AR AT F AF qEw T=A
Y B F@T A Ty 13?7

o gwiar waw: & frdaa =€
f& OF ai @ 1 I HA AT AT R
IgH! AT g F TS qWA T g,
THEH 16T T &Y 9g g §Y AT
& < & 39 QA ¥ A £ wfsT 74w
Eicdl

sty A AgEw Sy fw
W & SR amy Ty ¥ ?

o geitar aTa<: A, g

s TAREE TN FATH I ALY
¢ fo Stemw &1 $10 s v & a1
g a1 & Farw v ag & fF ogA
aF Ty Ay aqv g ?

WMo gy A< : 7 Fa Ay faar
ar § fr o7 O o 7 AR gr Iy
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T Y WY IR &) qFAT § AL AR
qEAET AT |
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T & TR F U Al § g A
afea ¢aom A A < s F %
o fe s § @t & s wvgar
g 5 ag Y 3% AL § oA F T @
TR ¥ OF Ay T4 ¥ 7

Mo GIMAT ATAT : IT § ¥ ST
®1 OF afl a7 gy q, D B A g
| AR CH T=F o & I § ¥ arf
9 & a4 F1 OF AWY 7Y § T
& wra, faamil ¥ OF 7€ wEE ¥

Shri P Venkatasubbaiah (Adoni):
This is a very tragic incident, and in
one family all the children died. May
I know whether there has been some
delay in rushing medical help to these
people? Is it a fact that they failed
to take the assistance of the medical
staff from Guntakkal, which has a big
railway hospital, and they waited for
the medical help to come from Kur-
nool, which js more than 80 miles
away, and that this also resulted in
the tragedy? May 1 know whether
that aspect has been enquired into?

Dr. Sushila Nayar: Immediate
medical aid was rushed, The rail-
way hospital is not a hospital that
generally comes to the aid of the
civilian and general population. That
is well known. Whichever was the
quickest means of getting assistance
to them was adopted. The doctor
there was also available along with
certain staff, and further assistance
was immediately rushed.

Dr. Melkote (Hyderabad): The
Mini ter has stateq that cholera was
prevalent in that area. It there wr
cholera infection, the children should
have been inoculated. In view of the
fact that inoculation has not taken
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place and a number of children have
died, people feel that it is not due to
choldera, but something else. Is the
Minister aware af this? If it was due
to cholera, why were they not in-
oculated earlier?

Dr, Sushila Nayar: I have already
submitted, and my colleague has also
submitted, that seven cases have been

found  positive on culture for
cholera bacilli. So far .has ino-
culations are concerned, I have

submitted that about one-third of the
children had been inoculated. It is
well known that there is resistance
amongst our people against mocula-
tions.

Shri Ranga: Not now.

Dr, Sushily Nayar: There is no
compulsory inoculation, and parents
get their children inoculated if they
want to, and refuse if they want to.

Shri Heda (Nizamabad): Has it
come to the notice of Government
that those children who did not attend
the school, or partake in the mid-day
meals on those days, were the vic-
tims, and som¢ of them have died; if
so, what is their number?

Shri Bhakat Darshan: It is a fact.
As I read out in the statement, out of
216 cases, 10 were adults. . . (Interrup-
tions).

Mr, Speaker: Shri Vishram Prasad.

ot faesm sETR (TS ) o oW
weft ot g wfeiy off & w7 § fF wre-
qre ¥ WIS AT § AT BAT AT 97
o} tE A A TR qg et &
T AT STEAT § % 9 I WS i
# wrorq BT gWT 9T, a1 §@EIC A
T FEAE F1 | Al S ¥ Fgr g
fiF T FY FHTE FTAT AT FT FH @,
W qe, g fafret ar
fafaedt %7 &7 A 97| 9= TE W@
soER AT ga W 6, A @
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§ISW W TH qaTer 7 a9 g} fxar sav
27

weqW WEE © WA §3ET I%
NAA TR T @ ¢ WK & A
[ A aag, A & e W)
T AR T & 3" 3 A gerrer v
g, @ T aaer wga & i w0 @
fear smar 21

ot faretrar sty st oft & wgr
R o g W< a5 a1 e fafaey
a1 gFa fafregt & e 2t o,
¥afo & ag ara w1 | F g A
angar g & o9 99 w1 At § s
KT T AT T ag I T FAATE HY
T T oagh X TEWH GRHTRAT
T F ¥aw fear m@n?

o GHrAT AT : N W FTHATE
€z TaAie ¥ fAfaa qwE e , ag
IEN FTEFT | SO AT §S MRS
& @ @ TadiT ¥ 9@ wHREE 1w
X I

Shri S. M. Banerjee (Kanpur): On
the first'day, the hon. Minister of
Education made a statement from
which it was evident that it wag due
to some defective cooking. But later
on, now, we are told that because
there was choldera there, these small
boys were victims. The doubt per-
sists in the minds of the general pub-
lic in the country. I would like to
know whether a judicial enquiry or
a high-powereq enquiry into this in-
cident will be held to elicit the truth?

Dr. Sushila Nayar: No, Sir. we
have made the enquiry that was
necessary, We are quite satisfied
with it. We were in the first instance
worried whether there were insecti-
cides or something like that mixed
with the foodstufts. But that is not
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. 1 Defence Map
the case. As has been explained, it The position is that a  Havildar

was due to the insanitary conditions
of cooking and there is no need for
any further enquiry,

it geR Wt wPTA (J73W) Cw\@w
AT WAt T e awrEne gt
# ywifog T qurAn # W7 W™}y
fr @ g & g, w38 a=%
MW, TR, IR MT TEgL § WY
faefaat & wism & fq9d qard 91T
T ?

=Y WAR THA : TH GFEH § AR
F q| F1 g7 T8 ¥

*it gesiva® A (77%3) : W=-
A weft F1 7w & 5 A= A o "n
W F qFA T JEHT T HQ
g1 & ag e Agan § 5 oo oy
fem g a=9 w3, o 7y Ak faq et
F =91 # fa¥ 9 A g w
forar ar

o gitan e fag  fem-19
ari@ F1—a=ar AW g, 99 faq
¥ 9 TT T F faar W@y g O
A § T Y AT FTX F TGN TRI
IT #X Y, I A F¥NT AL T /AT |

13.33 hrs,

STATEMENT RE, DISCOVERY OF
DEFENCE MAP

The Minister of Defence Production
in the Ministry of Defence (Shri A.
M. Thomas): Mr, Speaker, during
the discussion on Defence Minister’s
statement in Lok Sabha on 28th
November, 1964 on the reported dis-
covery of the defence map in a fruit
parcel at Pipariya railway station,
Madhya Pradesh, the Defence Minister
agreed to furnish the name of the per-
son who sent the fruit parcel and the
name of the person to whom the par-
cel wag sent.

S. D. Kimothi, of Army Educational
Corps sent a parcel of apples from
Chaubatyia, Ranikhet to a junior com.
missioned officer, Jamadar Gunanand
Shastri, of Army Education Centre
and School, Pachmarhi, Railway sta-
tion Pipariya,

Shri S§. M. Banerjee (Kanpur): I
would like to know this, Our ques-
tion was twofold. One was about the
name of those and other was whe-
ther the person who had sent the par-
cel and the person to whom the parcel
was sent were apprehended and in-
terrogated and if so what was the re-
sult of interrogation?

Shri A. M. Thomas: One person
had been interrogated. The other
person to whom the parcel was .des-
patched—it has not been possible to
get him—will be interrogated when
he is apprehended.

Shri Hem Barua (Gauhati): What
steps have the Government taken or
contemplate taking against these per-
sons who have made our defence
maps or defence papers a marketable
commodity like that? )

Shri A. M. Thomas:, As -indicated
by the Defence Minister, this case
was enquired into. The Chief or
Army Staff is of opinion that the ip-
formation is already generally known
to the public.

Mr. Speaker: Even if it be known
to the publi{.: then too?

Shri A, M. Thomas: It is true that
there has been.some carelessness un
the part of the officers.

Mr. Speaker: Is the Government
going to do something?

Shri A, M. Thomas: Adequate
action is being taken.

st st el (faeeiR) ¢
WY WA T T G § 9w IR
# gy v £ AW W ST F T AR
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The Minister of Defence (Shri Y. B.
Chavan): Yes, Sir. I would like to
explain this point. The Jemadar and
the Havildar both of them belong to
the education corps. These maps
were traced for the education of the
army units there and the Havildar
himself is one of the persons concern-
ed with this type of educational work,

5t geR W v (3ITw) 0 f
g T =g § e foe safeal &
T T 799 WK T §, |7 AR agi
¥ ger for mr & v A, 9 A
# w7 FEAE F1 7€ § AR whawr ¥
Y weaT 7 g, Iu* fog a@wR A
T FTH ISTAT § |

weq Wy - fafaeet awg X
T EFIAAY oF oit gg
W § R 9 A gROne fRar T
?1 9 gET wWIEHY g9 ® WA, @)
Iq F1 A RO fear S

it GifwTX & q<aw (F1ev) - A7
S ¥ AT @ 6 & A e S At
AN Y Kag s agan g o wiasy
# {frs AT o TR ¥ AW T W
aF, waR § o fggma g ar
A FA @ T )

S TAAACE W . F[A AT
N HrEEEAT A8 ¢ ¥ FO9™ &
TR ¥ T AR FA Wy ¥ &
W A § 3o Afda 7R dacde-
Fu frard 2w A § W dawe
fear A, x@ ox faare fear o @
L '
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oft a3 (WreA) - & AEd A
W T

weIw WA & WA Af AR
Y| IJTHGT T RTINS QA

oft a® : oY P, ¥ AAR FAT & S
# W @ A & ag rer wgar g
T AAT X TF AT w0 937 F00a7 §
¥ 7@ #¥ g e & gra § W@ W
wfasr & g8 wo & a0 fedt ga
safaq & g § 7 WA, 79 & fag wrew
I T FTHATE Y

WETR WEIAT : ¥F FT AATK AT T
g

13.38 hrs
RE. MOTION OF PRIVILEGE

Mr. Speaker: There were two
notices of Privilege motions received
on the 23rd September, 1864, from
Shri Mani Ram Bagri anqd Shri Hem
Barua- in connection with certain alle-
gations _in one publication. I had
read out-the notices in the House. The
Memberg from all sides’ of the House
had expressed affection in abundance
for me. The Leader of the House
had advised that the matter might be
left there without any notice being
taken of the publication, I felt over-
whelmed with gratitude for the in-
dulgence shown and confidence ex-
pressed. But in spite of that I had
offered to put the whole case before
the leaders of the Opposition groups.

1 made a written request to the
leaders to come to my Chamber at
2.30 p.m. on the 25th September, 1964.
Shri Mani Ram Bagri informed me,
the previous evening, that he had un
urgent business in his Constituency,
and could not attend, He further told
me that Dr, Ram Manohar Lohis
zould répresent him (Shri Bagri)

80.
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On the day of the meeting, but
sometime before the meeting, Dr.
Lohia informed me that, on principle,
he was opposed to such a meeting as
he had expressed clearly on the floor
of the Lok Sabha, and he would not
attend. My efforts to persuade him
could not succeed and he did not come.

Shri N. G. Ranga, Shri Hiren
Mukerjee, Shri U. M. Trivedi, Shri
Frank Anthony and Shri Hem Barua
were kind enough to assemble in my
Chamber. I had brought all records
with me, and began to explain my
position. But all of them unanimously
rejected my offer and refuseq to look
into the papers, though we had cur-
sory talks over some issues.

Today we are adjourning sine die.
The notices had been kept in abey-
ance. Even if it be indirectly, the
conduct of the Speaker is sure to be
discussed if the privilege motions are
admitted. Therefore, this cannot be
done. The discussion can only take
place when a direct motion for the
removal of the Speaker is there.
Hence, I disallowed these two motions.

In the end, again, I must reiterate
that I have no words to express my
feelings ang deep sense of gratitude
to all Members for the confidence re-
posed in me and the indulgence
shown to me since I took over office
and more particularly on the day
these notices were tabled here.

Shri S. M. Banerjee: Sir, I should
other day you remember you said
that I said something or did some-
thing which insulted you, casually
insulted you. Though I had written
a letter to you, still I would like to
mention here thatIhad no intention
of any such thing; sometimes, over-
eloguence can be construed as dis-
obedience. I would request you not
to keep anything in heart; I had no
such intention in my heart. For
whatever I have done—if I have in-

jured your sentiment—I sincerely
express my regret.

Mr. Speaker: I am grateful to the
hon. Member.

ASVINA 11, 1888 (SAKA)
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Shrimati Renu Chakravartty (Bar-
rackpore): May I say a word on this?
We also felt that although there have
been cases when there have been
great outbursts, or, shall I say, emo-
tion or even sometimes temper, on
the whole, I think we have tried to
carry on the work in this House with
a certain amount of give and take.
So, I also felt that that day, the re-
marks which were made and the feel-
ings that were expressed—and your
feeling that anybody has said any-
thing against you—should not be
there.

About Shri Banerjee, in the past
also there have been occasions like
that, but I do not think one Member
can be singled out. I am sure that
you also agree that these things are
to be forgotten.

Mr. Speaker: Shri Banerjee has not
referred to my reply to him. I do
not know whether it has reached him
or not.

Shri S. M. Banerjee: You have re-
plied to me very nicely.

Mr. Speaker; Then is he not satis-
fied with that? =~ = .

Shri S. M. Banerjee: I only wanted
to make that submission.

Mr. Speaker: I also reiterate that
there is nothing in my mind. I have
said that I have all appreciation
for the diligence and the devotion
that he has shown in this House.
Everything that happens here—I
leave it there. I do not carry
any malice, any ill-will, against
any Member when I go back to my
Chamber. Shri Banerjee should rest
assured of it. I might have diffe-
rences with him and sometimes I
might express myself also very
strongly. .

Shri S. M. Banerjee: I want only
an opportunity to speak . . . (Interrup-
tion)

Shrimati Renu Chakravartty: He is
trying to extract a promise?



5201 Report OCTOBER 3, 1964 of Backward Classes §202
Commission
Mr. Speaker; I am giving no pro- & A o 2| 9 FH
mises. He must rest assured that N éﬁ ‘I:ﬁx.g ¥
there is nothing in my mind, and I a9 &l
never carry any ill-will, any rancour,
any malice against any Member of AW A T wE GifAR

the House. Whatever might happen
here, that is left here. I request H”fﬁ'&, ﬁ‘ﬁ & foar smam

other hon. Members glso to just

leave those things here and not to Y THAAE  UTAY  THET AEAF
take them outside. .o - >
- 36 FOT AT ¥ § WK 7 Y 9w

Dr. M, S, Aney (Nagpur): Let me fgq-rqm%zgagaq’fgrg |
assure you, Sir, that nobody in the o

House ever thinks that you can carry .
anything in your mind at all. weqe "R © AT WE ALY AT
sy & w7

& # (wR) 0 TR g ¥
ey & W TF gdAT AT 9Ea
REPRESENTATION OF PEOPLE T IWF 65 sfawa ahrt @7 forg &
(SECOND AMENDMENT) BILL* i 2, 3a AT R RAE 0w A
The Deputy Minister in the Minis-  Jg 979 & IX S50 ¥ 77§ § #%
try of Law (Shri Jagamatha Rao): On K
behalf of Shri A, K. Sen, I beg to W.fﬁ‘ﬁgﬂ\f’lm,ﬂfﬁ'qﬂ
move for leave to introduce a Bill g2 3 faegw o Sfag aff & 7%
further to amend the Representation 9 ¥ ¥9 9% (¢ o7ag 92 far I

Mr. Speaker: I am so grateful to
the hen. Member’s remarks.

of the People Act, 1931 ﬂTfEi IWTWWW&&@THT
Mr. Speaker: The question is: @: faan Wy, TTRT WY duw F, oo
“That leave be granted to intro- Tg s g, ? faam oo

duce a Bill further to amend the
Representation of the People

Act, 1951.” oW wgeEY A @ ar § 53
IFTE | AHAE T 919 ¢ K 97 0
The motion was adopted. W@mﬁmﬁﬁgﬂ}mm
Shri Jaganatha Rao: I introduce  &I1EUW #T HIE T &T @ et & 1
the Bill A 19 9N & grHA W g AR A
- T W feomar @ e qee qF g9
1345 hrs. afsr o 2@ far smonr o grew
mifes § 7 a@ FT AT W grEW

MOTION RE. REPORT OF BACK-
WARD CLASSES COMMISSION AR TR TR @ AR W

. QA | Y FIF AT 7T R A@T

st aare fag (FT9T) - owemE & T | w o @) e, Sar

g . mmﬁ%&wmﬂtﬁtw
P —— . I Y WY dO F gH ITQ @R

aw fadew w37 wTgaT g | 98 wfaae ot A4 : aga AgAqe faww )

*Published in the Gazette of India Extraordinary Part II, section 2, dated
3-10-1964,
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STATEMENT RE. FOOD SUPPLY
POSITION

The Minister of Food and Agricul-
ture (Shri. C. Subramaniam): You
made a suggestion that I should to-
day make a statement with regard to
the food supply position. I beg to lay
a statement on the Table of the
House. [Placed in Library, See No.
LT-3324/64].

MOTION RE. REPORT OF BACK-
WARD CLASSES COMMISSION—
Contd.

 oft A fag (Fe) -
e, @ favr F gE e
e A e aw ¥ afer 3
TE 9 aF W e &1 qgiemr
Y @ fear mar 1 gy & e fafaeex
aTed T THY qeF g, foaas Y
T G & ST Y &, qg W ge
Hafor adf 8, grem ¥ A af &

& g wT A (}J[IW)
HEqE WG, W IW F IR A FY A9

we "EA ¢ QET FTAT av
T} 1§61 A Wfgd ) |
o 3 & i & o=t 3 dwowmar g o
TS T & T ERY ATEA | OF qrET
TR FT QR &, aFA UF W1 gy 1
EoaT AT H@e g Fqwa

St g W wEAW . JEETQ
AT uT, FC I N |

st g fag oY foold & 4w
59 g fomm gum & -

“The real and only solution
therefore lies in the fact that the
entire political power should- be
vested in the hands of the so-cal-
led Shudras, viz., Scheduled Castes,
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Scheduled Tribes and Other
Backward Classes, until such time
as this caste feeling of high and
low shall have disappeared. This
was also exactly the feeling of
Mahatma Gandhi, the Father of
the Nation, who expressed it just
a day before his assassination as
follows:—

& wgrenT Y #v Ao ¥ A @
g1 9w & uF wvoe Ay & fae a
am & wo T § AR S feam A

T e | 8 39 ¥ oA A
A I I T, g e
for 1T | WgTeRT ey ¥ oY wRr qv
fF g T IR feew @, §w
§% fFam R | TEE IR I
ag arar 4t f agt w1 o e
7 q9eT § o) e &
fram ot 3o 937 FaT §, g€ @W
& | foram T =31 WK §7T 7 F av
FTEET ? 5w IR g &1 qww
T qgY & | T w1 g 9 Y e
qEA FT 43 A § 1w fearT @
“F ! THo To FT, &lo To FT ? |
fram #1 fred 7 | W ag FITET
g NI, WAL A ST G w7
A SR | Fgt § ? geifae wgrer
et ¥ wmt gy @ fF e A aw,
fram TuT a9 At fergm A wEA
I9 ATH | WIS T ST FCT §, G
FT F TS ARG |

13.48 hrs.

[Mr. DEPUTY-SPEAKER in the Chuir]

“By the word Kisan he meant
nothing else than these backward
classes constituting the Scheduled
Castes and Scheduled Tribes and
Other Backward Classes, and I
believe firmly that this was with
reference to my talk with him
during Simla Conference.”
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fufa aar aonfow goan s (st
o To aﬂ) frg fdE & %‘1‘%‘2’%’

ot qmw fag . dFad wnfew
wv A ol F 397 59 ¥ o @
g

ot @ ¥ 937 § T® WETAT AN
Y #Y FToT F 9gT & 1 A I T
q F A9 ¥ AAF ¥ @ & 7
wE woE gy e we 3G 1 @
# faar gor § 5 79 d@v SR
1 Q9§ FUT wyAT fear Sm@ar |
26 FOT 391 & fow o9 §t *ds
AT qFIT | LI
fFeeT aEg WY ©F  SEE-
afr & Ssfeafoe & oify & s #
2%0% 519/ WAt fgarr &
TF WEE H gAT 79T faar may & fw
W 26 70 ¥ 5 ¥ wrag o dar
A oaar g e ag ¥ o
e HETEE g, fee ag ¥ i
oY, fFe a@ ¥ dzo wriww g,
ofa #t a e, a8 Fr A A
/AT, FH AV AT T I T

FEFY 4 IR FAHTH FT AT FC

fear war 5 1 FT #E A/ 3w qar
gRadigaen ST N @waw q
S gFAT ST {1 A7 WY AT Y
qr ¥ 5 ‘GET SoedE Al %aAx,
foam oY, g &) faw i A
IR S AT A9 o
BT BT G A FATAG @ AR
waTaT AT fear w1 e woe-
i w1 ag WY W W faar T
) miTERAICE I IO FFAT
g7 "< & v fear a1 i g faer
®T g3 A Bl o e
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W OIW AR ARE W o &
IE ¥ ¥ W U Qi wreE W
T T FTER ¢ g faew Q@
gy | FAmg doe U -
wE w1 wEa g 5 g e
F WY AT §T 20 W, 1958 N
Tgag oae N 4 fF A&
qrq Lo S fFarar @ &
oY eyseawr ®1 & <2r W wnnd
£ | 19 W & WY ©: TN P @
E NiFdrad mRAT AT 1 oA
o0 A AFgw o AASEW
fraplret g1 omar &, Afew g
TRITg ST Hell AL FIHLT T I~
A & ¥ Ay fimye  awde ¥
WY Fagh o ANT G WA H
@iy 99T gt X FET T8 A= fEar
a7 f& Fw wEE F g § oW
wrT oo g @ 1 & qeAr
T I fE mETgEn @ e
FAEAA A § TF W TG0 7T ?
q I9 ® FWE A THo Yo #
fepe faar A &g aifae fean W)
T IZAGANTH ATIRT | T a€y
AR S NI WAY &
Wt g aF  fefeee  dfe &
2, WIS qF TF W I SAwE Ag
21 M 26 FAT I & I A A
¥ #qwr wgrg & fray TERR
& framadet § S ¥ ¥ foad
gy A S f5 I W §

ﬁﬁ%m'aﬁ g w@ W gw €
wifex &4 7% W9 T ME A @9w
T GAETE & AT 9%, F9 TF 01
®t wiwl § g @0 g §
9B SeaT § fF wifex sTaF W@
qAE ¥ FW AT WM 1 AL AN
T g wiwd g1 g el W
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FowE Al & AR EF §)
w7 gt a<e ¥ A Y qe e ?
N VgAFW AT F A g, 7
TR TEE § ST qEIeA & Ay
wfr 4@ ¥ S F o Jowme & fad
T A g, STF g @M &
fod QY af & =T gEEE w7
AT AT FT AR W oY 7 EfE-
frz dzadl 2owdr & fF oS Ay
A AT FYE F7 FAH HF VT |
g g ¥ 0% feq Wy € gaaeH
%7, 39 fa7 d9aE RS B gEN
aE FC A@ ¢, afFFaiwe™ ¥
arz #§ fam qar A arar fF s d-
T TNy ¥ X R A | v
weew F1 o fear W, g
TEEIH AT TR AT IY | KAl dy
FAT ATEAT g 6 T 9% A Sy ¥ qwy
forar &, SEaTEER A IH §,
oY 37 26 FATFHE Ha &9 ¥ 7
WERY |

AN g TR 9Tz ww g fE
o= w1 feewa §, g # g Fauw
[Fferadl wergwr g, ®WEfed
A I WE, TWH W A &
ofigedy FTEIT & (gAST WY
T ¥ § Fezfwmasn ¥
qoE W@AT g A A F qwAE
frargar £ 1@ ¥ A, AN
o F G, BT ¥ W a9 N A
§Fa€ INATIAT § | WM WA AIA-
T FTFTHT TG I9AT A I HAWTA
N ff A3 T T By | wfw
qEAAT & Foa< ¥ qg a7 foet gd €
fr qEewE WU W W), W
qFT A az & ¥ fit & fowrae
g v §, T AU M W, wed
WA WA WA E AR A T§
guear & fF @ Wy aw W, ay
T FEE W NN S qT gl
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T mEwar | afad 5 aw qaw-
AT ®1 %€ TG AT T FET |
A% ug FoaEy & R 26 s
Jqar & qre fawars frr £, fair
26 FAT I9qT F §5F F AT I
T §, 9% FIJE TH A F WA HY
qEaTa dFha § |

HETEAT T T Fgr 4T e Wiy Y
T e S 3w F waT WA d O
qT 330, afew Wi & F w7, oA
& qo1 oA &, SR ag W g
SR ¥ AT WT R W R
FERE T FQ AT WET  ag WY AE
o1 §FqT, YO "W g4 Afaer
T T A WA W@ | qG FIIST FL-
ard F7 % Fon | fegew A
T § AT TF Toor & TG 1 g
g FXEAT & A FTHREW @
fr g0 A @1 §w  wifs
for ¥gra ¥ g F1 wwen faar mar
} IR AR Ay &
ffFft AR A oam & adt s g,
# wrea & Togafa A @ Fowgar g
qgmafgw Mvarfaea =To TaTEw &Y
A ¥ g g, I=M Wy
gy oz w1 & fF A Fwwar
st ae frarmr ¢ @ Fmen FRETd
s § w®ow A
frar T & qATF AT IF TASE
T e fRaey | feag
¥ 79 AN F TN T I &7, AN 78
agEa F,WEIE ;AT & 0 S
9T S § Y wfeal o7 Feor Ry
gr & § oR fodme T 7R
g g @ A gEEA A s
nre Feadw e feame & fear o <@
2 swraddgges gEew F @M
§ W T WA Wy e
¥ E o forqwm & fey form gar @,
sogfrT 4 gac - wonf §2 o
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[s0i T ferg]

F AT AGAT § | TR 26 @Y
HIHT F | W F ARWHREE T
o

N Frfafeaa # a9 FE I L
@ wfafaag e & 78 oy @
T 37 S 7 wrfafaga gEEE ¥
gfas %1 & | wfafaws ag oy 2
9T FTH FE & AT feqr sy 9g
@ wuw #r e @ 5 fegmw
FIfad g I a9 gW fggeaw #1 B1%
FAA AT | FAC Fifafem ¥
@ FG A A FOE F RS
Y @R wifgd 1 Stemw § v afe-
fadt F T H A a1 Fg U TIH
FT A9 800 TIA WGATX @F Ul
qT | S ATHT gHIR FTIAFTT T 4T,
R JHRI FT AT, WIGES  ITEe
JT G FAT FT 91, 9€ TgT QT U@
gEar a1 | K ¥ JAT F wAC ASF
I FEA FT QAT | T GAR
FEFT T, FAT HIT TRAATHT 987 FT
9g @FaT § WR UF s eed
W FGMT GTHFAT § | q8 800
TOWEATT  IIFT AFY FT Gl
a1 | ST wfafaug ) a@ FE Ay
g FAqww ¢ T gw ot aal aw
o Frfae 7@ & T | gH HT FqAL
T FET L | 0F 7w FR F A=
dsTgmé, WU GT & AAIH
g Fga § fr e Y femgemy
ag ! famer awar | g ar A9 AT
F1 1T q@ATE AT 77 A1 71 G2
AN, J@F LT W F G
TN AT FE AT § a8 A gEw
¥ T w0

T a8 W19 3 i g2y F AT
1 AT & | §ewg @ A AT
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qg NT W qE A CHEH TG
was € f5 ey few amr &
awg Fwg ygwW AT E R
wF FEE S gfiatad w1 W AT
T H AT ¥, TEH TEH AT W
9 faq L& wET @, % A9FT
A fofoam & fawr &, $wT 9%
TRV ¥ A9 #T F mmEr g, A
9 a aF o fedom @ &,
fom® i g aF wrare e @
2, IqF AT AY 6 F HRC HY
fme sraRa § | NAmar & o
IR Fo & FfredwEt ¥ g
wE AET g, S9 & AW W
& o folee #< fear smar &, @€
v g, fegem & 9 wEe
1 NS T ¥ fag seeg w1 &
T ST & | (20 WX AT g at
g % @ @ . Afay
T T A M A AR H
&, ofvmmie g=a ¥ &, o=
g wefaat § ifag | e wew
F ORT AFW, WEM F TR THM,
HH & e qFM, WAL F 457 I
fac QI ICHIE S i
Fifafaga #1 wrfas § SAF, 39
F e FY AR G 9, IN F Faay
S GO 4, 39 FT FTE G4 qT,
wfy foiee fear Smr &
T TR fF e ¥ awE
T T qH I fRAr 9@ | W 3d
ey Y & At TEwe § Sifad
ferea @@ @ Afd, A0 ey
R A & A e e A
Tfgd, dTmr ¥ T gy | & AwET
F HRL T ATH G FT M. qqea

gar &

FTEAT AR WY §, A W 0F
I 3, wafed s dvad wAw - &
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i A% @, d53€ AT NN
IHAT & fAF qzar AW 1 3w
ww owr g, ag & aw fafy
HeY AR ¥ wmAAr Wgar g |
9 g9 FEY & 5 A fergmm & @9
ART 2T T oy T E A R v
w1X | T fear sar &,z € g
& WART FAWIT, T a1 & A,
Tr W Agw dfe S zEmafar
aRw §, N gwTmeT WRS §,
A AgATEw oaT §, e wme @R
FT A% F1aw fFy § Wram ) faey
T 99 Faw fey & fedid wmaw
& # g, fagle awE awT &
ger fear g, fagiv g9 W F w7
gox ofosw & w0 faay &, W F
frr g & | AW | T FT A A
g T & 1 7= frar smar § f ga
F1 1 T FW A US F wifes § 7 oA
F mfas &, ¥ Ae% F wifeaw & %
sfa & wifes § | A gawa & wifaw &,
¥ geafea & arfas § | 30 97 § A
omar f& & % T gwEAT I |
¥ NS gy & T §, ¥ ww A w7
qFaT |

w AT gEErl ¥

oW F MY 99 T R )
JA 959 TF AT @R,
JET qRW AW A ;HA 0|
T WE @A F,

Tg TEW JB0 A WA 1)
T fFau ¥ fgaai @,

& FaIi WA T T )

ST FULT FAAT /S AT & B 8§,
fo & wea< FIMA BT A4 L, I¥ W
VT & AR ¥ FOF TG F qWY |
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# wzw ¥ g wga § AR O w9
X T F a1 Fwar g 5 AT
weta T A foqar a@ e g
e fay 3w & fafaeex & s@ar @=n
F9 faar AT @ I¥ Wi e wifk
# faqme wawm faar smar | R
st gfgal @ #% o §F @A
FAT HT T F fawar | o s
ot fAeTer faar Srar &, SuwT fwre
T & 7 A7 N B [ ¥ AIF
ot §, qg g W et 3R ww &
qTETF T T@AT | qE AV IAHT AresA
o wrehaT & fF SN 98 @9 §%
FTT FT fomr | W I | 9%
FegaTe Aoy ot g am st W
Y wgar = W JaF g A A
3 T IgETHr 1 g @I A
FE |

14 hrs.

¥ fraga & fr 26 FAT T
# il & a9 #9 q% fawae fFan
FAMAT | WA T g & FF &W
FY ATEA N, 7§ w0 90 99 F fag
T AT BT §, TF OF AT ST
& fag oW aw@y § | g@ER I 9@
19 ®9C &9 q¥ ) fRwY & I+ §
M fygem w1 e wiR AT
T 70 TIY AF A F FL @1 ®TE |
™ ¥ W AN FEwy § 9 wiT
OIS 31§ TIQ /A &, §WI W F § Y
qeY faserdt &, 9 & W a% @Y AT 9T,
3 FT W1 §9 &C ¥ § AT ZAIT
TR FT AW EW & 1 79T 10 WEAT A
fear SmaT & | o fra ¥ wAY @9 #
g Gz fagr &1 IEET A 13 MT 14
WC A9 9X @ALT [@T 91, /T "I
9 fegm a9 & fau gewu< & &
I¥ T T 55 TW WA T AT H
AT 9 Wl | AT 3 asT ag=amay
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[ aware fey]
RNawT L B AT L g
wiw @ & v fama & A areer foram g
9 FT AT TF T AT q AT A
aqx faar amw, A @ A @ wr
M Al & el

I U F GAETE FT ST § TE
fog &1 amar gwr R ? ag gohefe
T FAAT AT §, WLACAT  ®T AT
FUT ] | RETRAT WY & T § AaATfaw
g FATAIR AG A9 FT & | w0 oY
I AT FET AT § A S@nr qAaq
FWT § | G5 F A FAT FT F@
IET § Wi a7 T ATE F@TY )
T T9TE § 6 A 9 FAT F@T
@ FI7 AT 1T § WIT AT ATH HAT
2 IEH AN HET J@T | WIS WY
&, FEHFT F, T ANRT GWET
T § ? wifs ag awE F@T §
Y TR FII § IAFY FAT FHAT AvAT
g o St awrd s § wEw A
HEAT AT | AT e 7 gfem w6,
I *Y, @ A= gw=r J@T & 7
wHifF 5 & To@T & | A T qqTAT
2 A 59T g A OF FAT §, TR
A F%7 STTaT &, W) AV 997 91 THIAT
& SEET FAT FT AT § | To GUIAATE
G AT FIAT | A WG qET T
TIATAT HIAT FHeT qHHS & | GARY
AT AT FET AT §, qE WAR
1 faar g1 o= § 1 W &) WITH! GE)
Tq JaAR §, A¥ v gardy far ava
¥ fomr ¢
&7 W W Wy § Iewr afenw
¥SBT § | WANIWA FT FTH HTORT
@ TR F@AATT § | TG W AAq
@ &, aet en WOy Ay T feaeny
&\ a¢ ara fage Afx ¥ @ o =@
g
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“IET: AN O Ao g afeE:
wfirae g qqaer a1 AT 7 gew: 0

& T8 19 W A i o7 aF FER
T AT 9 9AA TEY F 0, 99 % GER
T T A @ awAY | FER A
W ¥B eW & § W T I¥ WA
FE@T AT 1 I 26 QAT AW A
forlt &1 @aTer § 1| W @R T
a7 ¥ fau QL #1, F92 &1, TG F
zar %1, v w1 sfowme @ # awdt
A @R AgT JATT AE) AT gAY
a8 ¥ 213 & w7 AFATE )

¥ ur W a0 ¥ G FW aTAT
®Yer a1 fFeT g, 9 oW # war § |
& agi ¥ = wmar ? gafwg 4@ e
¥ gifaw g, afes gafan fr 53% &1
qUE 9 | W IJTF F4 F g A
& afY mr wFar ar | AfFT ST w7
78 @ 9 | g SO AW Fiog
TEEE a@ERE @ 1 N TER
ARN F V2 A T awdT, FILT G
2 qFAY, S HTT AT q@ T qHAT,
fore g ¥ wuw ¥ am< AT A
RPAIAE FmagErs o
feeelt & W8T IR qIF 19 aF T
& 9 7 §, 99 f gfmar & e
gay & , 7T ¥ FHT FT AT gEHAT
T 1w fe gER A § EwTer R
gy ®), fegea & anfafae s
#1, TAT ST FT T fEgr I@r § A
T@R ¥ TEwr wiv faqr smar o
af gt 72t @ fafrex ¥ & &2
x'\'o@o!ﬂoaﬁ‘ I g H@' qqar
fr g% far fordare & 2

oW W g & Aed 2w §
AATETZ FY HT T Y | ATH 26 FOF
#n ¥ fad ¥y aumaag § v fear
AT WY E | NI T EATETE ® AW
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Fafmwargw e, T T T
WY qg FEN F@T §:

‘e W FER A

FaAY A w9y,

arfearfiaat fagm,

T &4 d@fot g9 1”7
g § S AW [T FY Feaar o
s Y, Gad wd v w@
Afe o Fav T § 1 AT A I
‘fear war fr faosr @ ¥ 37 W
q ¥ fezx T wT ¢ | &9 Q@ =,
WR 57 70 20 § ©F " 9w
TE T q A T, Q7 aEHR w7
wr arr faar SmEr, T ®
areifaw 7€ FT Tge fww faar
STar | 9 AT § W eWER &t
1A #Y ST @ | & fAaT w3 3wy =gar
g 5 97 sar aga fom o ma A
A R AFAY | T 26 FAS AW AT
IR F& 0T aga feAdl 7% arsa
AL FT FAT | GHTS sqaedT § AT [
qfEdq FE@T R | TS FY ISET
e ) f3 # sEAr

a9 =T W ? e oam
26 U TOAT § ¥ UF qar A8 2Y
9= 26 EA7 9T AT F AHAT
& T ww qar sgr 3 | afew gardr
FAEETET @ & g9l d| anr
& FIHIT FY TfAH THET 1§ F
faerar srar 8, g6 SRSy a9
& g4l 82 ¥ gERR # wifaw
WA 3§ 7 faemr smar ¢
afeT @ TFR F qARET QwmAr
T WA AT 919 F9AT A% F wAT
*WAE WX I ¥ CF ga1 T8 famar
qETI T §FR & GHA 0F O
99 F IH 2700 FAT T4AT § 9
7 ¥ o dar adf fomr s o gEy
AT IR A A W & @
1324 (Ai) LSD—7.
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wRiE At Nfeadl 9 78 FT 797 7007
1 afs 7 § ITH 62 T WY
MEIN 9T O w@r §, %R T
TR ¥ ATGET TT F A AR
¥ 56 EATX 9T WA a9 faar
AT § | A GHIOEIR FF IF g
) wigi § g9 W@ |

SEX AT A A g7 R A
g AR A, JNfF draS e
& § oI T MEIR ey e
2, % AEIN A qi TIAT "I arer WY
# 60 w7aT | § TW0 TH ANGT MNfgw
& fiFet 1 Y A1 MET I A A
T & FTwET $Y AT ¢ | A1 A Ay
T [EE FY | W T qTAGET T
N1 EHTARTC W@ a9 § | 3% WIS WY
WA I/ HT aT FE A §,
A 5% WETER ST AE) g aFar
v g f ) g AEY i, oF @Y Ay
i I Freufaq IEATAY FaT TFET g
IEH! T A II0 faar g wR faany
oS A1 X1 &7 &4 WE T fasqar
§ I aFENg Sl 9N | T@TA ¥
1R W ITHT TAEAE b2 5 TIAT HIGAR
g1 g7 &R qweg § 2§ At qeTa
T AT | WX AT TS AEA § 8
29 ¥ FIERET TA W ), UA A
I g d@ wEws g fF o wgar §
IaET 4@ ferdt s, w1 S w0y
§ SuF 399 @ ws @Y faar s
f& SaF & FUIT I §F 9T qg
W FT WIT 7 F GH, AN & 909
WA 7 FT GF |

vgg mieq s @t 43 Sanfreatfy”’
A IE A5 WA AN F ARIATTFN
w1 @ § 1 0 g Awar faa oy
WA F TEAR Q) FT W @ IR
TF §A $) AT | FIT I F aw
Aw firaT @1 | I TI Y TR&T F
% ®a aw fom fagd f5 sy
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[t o w fag)
w ¥R T v W g 9o
TR a8 da #< fear fs ag gar
T8 TITF7 HT 9T T NG gl IF
X LA A7 ¢ T TG AW | WK
i fow & 1% 9% I @ aawa
WIgmafw Aeaagad
s 5 30 EEfae s g
e w40 faT F o= A @
& TSI AT al ¥ TaAfaT F
P AHT Y | TG AT gAR AW A
g fame a1 AR agi s gaa & s
faT ot f37 ag <@ ¥ A a9y
qM W& F TR T I T3 &
ool Mg F AT WEI ©@I AT @
& "Ik 98 oA @ WA T Y
R 25 25 WMNFFT G W
&1 TN F 9T F AR o 90
3 g0 & Nfcar A & 1 38 qrefaz
@A B AAT T F AT FT A AL
w9 o a8 & fr #1597 foederdr
& qu A § 1 g9 @ ¥ T Ay
[F GHAT | AT FATA FT TH &7 TUHT
§ 1 ToT T Qv ¥ ARw ¥
T FA KX W J, T 9007
a7 ¥ | Afe W= 9 8 A g,
HGHATH 1 AT TG gRIT AV TS AGH
T TFAT § | GAR § W F 34 A
A FY AFT §H w A fo@rg —

“The most fatal error that has
happened in the world was the
separation of political and ethical
sciences,”

I I8 TET & I R TR & wex
3, uwifa # ¥ adwre #t frwre feaar
A, FTT A K ey wrer §F
s w3 femr wmw o W F A=
FavdY ATt § o adr g ¥ a7 TR
& g Aty ¥ sgr @ e
wifsfir Torfife gt fag oo & o
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g I9 o W wEeF B wax
@ ¥ war FEW@AT g1 SfeT
t 5 wr ol oW wf@ Saw
R @Y 3w eI ENI AfFT I
oAt a1 9@ S ad @ Ay
qw W ST G &)Y aFAT § 1 FEIA
sffr af@ sar gom ar 2w a
T q FAT G I

ITETH FEI : WAAT T T
AT qATST BT QT R |

staew g :a@ & o s
w UE FF 457 & AT g F wwr
fire fre fHT oF T a1 a1 ¥ Qo
T 2T AT § fF R 2@ ;AR
aws ag wgd & fr 3w F weR 4w
7 gafg & a w9 W F wIT N F4
€A1 W@ 9% gU &, SHT ah ag e
?, SFF1 8 G, QY T F937 2 qHY
W O®T TE W SO |

6 TS TAX 39 M & AL I
goalkag ag @ ¥ fe=RR f§
g% & 41 fear o fr farae &
Tig @ fFr fagiv (5 Togry &
T F WX WO W AW
fFTaw IR RITR]E | @
6 wire ol W A get g
¢ | s o W sfafafe g oifeare
¥oad g

T T ¥ T8 26 FTAT 4T AV
o7 AT, AT et §, oF e v
& ¥ foq I TR AT &1 W
s TR a8 ARAT § FF o At
Fxw 3w & O 5T WY W AW
QUi @ A 3§ F 0w a5 ¢ e
I H ¥ gl wHI FT WG JHE
we @ & wefadi Wit sAQsafaud
¥ s & s wAA Al
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o foar w1 | gw @R A AifF
WX B ST FY GTHRX T § 96
® 48 & &Y 9TaT & fF ag 39 26
T T gER $ DfE aw g
B ¥ § ST R qgEe - gaew
& | W GTRIT §F 10 #Y 7A@
wHet & Y afsaw €@ ™ w1 AT Ay
faqr qidt w1 e ag § 5 g
W9 & wafigg # R g7 AN F
T GEA FT Eq9H F2 | 7 7R wfuw
# R {U T SEIT FY @A § AT
BT &W AT TR T 980 ME
/N S 6w aadT w3

I move:

“That this House takes note of
the Report of the Backwa.d Clas-
#2s Commission (Vols I—I.I) to-
gether with the memorasdum ex-
plaining the action taken therc-
on, laid on the Tab!e of th: House
on the 3rd September, 1956.”

Mr, Deputy-Speaker: Motion
moved:

“That this House takes note of
the Report of the Backward
Classes Commission (Vols. I-1II)
together with the memoran‘um
explaining the action taken
thereon, laid on the Table of the
House on the 3rd September,
1956.”

Dr. Ranen Sen
How long will this discussion
dinue?

Mr. Deputy-Speaker: Only ti] 2.30
when' the other business will be taken
Wp. It will spill over to the next ses-

(Calcutta East):
con-

gion. The time limit will be 15
wminutes.
Dr. P. 8. Deshmukh (Amravati):

I feel very strongly on the report of
the Backward Classes Commission.
The Government msy be guilty of
many lapses, many faults, but I am
sure nothing is greater than the lapse
tn not bringing this Report before
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the House so far. This Commission
was not appointed just because there
was a Minister belonging to the
backward classes who wanted a com-
mission to be appointed, nor was it
appointey ag a matter of humanity on
the part of President becausez he feit
the condition o! the backward classes
was pitiable and, therefore, a cum-
mission was appoin‘ed. There was a
specific provision in the Constitution
under which it was the bounden duty
of the Presi‘ent to appoint a Com-
mission, Although the word “may”
is used in the relevant article. I am
sure nobody will quarre] with me
when I cay that it is not to optional
or discretionary for the President to
appoint or not apphint a commission.
According to my reading. it was in-
cumbent on the part of the President
to appoint a commission an4 accor-
dingly he did apooint one, but after
a great deal of delay.

The Constitution of India was
adopted on the 26th January 1960.
Shri Thakkar Bapa, a person whose
name wi'l be remembera{ by all
people who are backward in India, it
was he who laboured throughout his
1¥"e to improve the conditigns of the
Adibasis. But when hé saw that there
was9 greater neglect of the other
backward classes, because of his
symoathv for these classes. he wrote
tn the President, Sardar Vallabhbhal
Patel anqd others that this Commiseion
which was provided for in the Conse
tituiion should be appointed at an
earlv dnate. Yet, in spite of his
efforts. Government took three long
year; before anpointing the Commi-
ssion. The Commission took twe
vears to finalize its report. It is now
9% vears since the publication of thag
revort which as T stid. is not accord-
inge tr» the whim of a Minister,
not even because of a resoluiam
pissed in this House by a mniority
b1t because of a specific provision im
the Constitition and that r-~oort s
vat to be discussei bv this House. [
do not think ther> is anv greater
inctance of the Constitution being
treated with such utter contempl
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When we come to the House for the
first time, we swear in the name of

the Constitution. Every one of
us i3 supposed to respect the
Cunstitution and obey or foliow

is provisions. Yet, the Government
bave deliberately rather suppressed
the report of this Commission all
these years. I think it is an in-
excusahle failure on the part of Go-
wernment for which nobody else
could be held responsible.

Wha is the present position of these
backward classes? It is most tragic.
Not only has the report of tLe Com-
mission not been published, debated
and {ts recommendations accepted, but
aven what was being done before the
appointment of the Commission is
deing abrogated or washed off, leav-
ing these communities to their fate
Instzad of improving 4hem. 1 feel it
% chimerical and absolute'y unreal
for the Government sphokesman to
talk of classless and cas.less society
when they function in this way, so
far as the other backward classes
gre concerned. I would lika every-
body to search his heart and say
whether he has advanced even a
‘single inch in, removing the poison
of casie from his own mind. I make
Bold to say that except Pandit
Jawaharlal Nehru there are not many
people who are free from this poison
of caste.

Shri Ram Sewak Yadhav
banki): There are others :oo0.

Dr, P. S. Deshmuk™: I wonder.
Unfortunatelv.  though everhody
wants to abolish caste. the condition
‘of the sociely is such that we are not
making any  progress. It woul],
therefore. be the height of injustice
for the Government to neglect these
people when they c'aim concideration

(Bara-

on the ground of so-ial backward-
ness. But the present position
% that evea tha f2w faclli‘ies

which were availab'e to these pecple
in th, field of education are being
‘withdrawn.

"1 have taken the greates! interest
fn this matter. My hon. friend has
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paid me a compliment and I thank
him very much for it. May I tell
him tha: it was entirely que to my
efforts that the post-matric scholar-
ships were given to the backward
classes? Dr. Ambedkar was the
champion of the causes of the Sche-
duled Castes and Shri Thakkar Bapa
championed the cause of the Adibasis.
1 was responsible in the year 1949-50
in writing to Maulana Saheb and the
Prime Minister that there are crores
of people who are more backward in
some cases than even the Scheduled
Castes anq merely because they have
never demanded anything agitated
about, nothing is being given to them.
We know what the population of
Muslims in this country was and what
were the priviiegeg and facilitics given
to them by the British Gevernment
so long as they were here. That was
because they were uni'ed and demand-
ed protection.

Shri Sham Lal Saraf (Jammu and
Kashmir): It wzs for some purpose.

Dr. P. S, Deshmukh: Of course,
they had the pu po.e of dividing and
ruling in this cou.atry and, therefore,
they did it; but because the other
Backward Classes were never united,
never agitated, never non- oopera.ed
with this Government and went to
jail for the country’s freedom and
made every possible sacrifice without
a distincticn o’ being -eparate from
anvbody, they dil not receive any-
thing. 1, therefore, wrote a long
letter to the Prime Minister which he
sent to Maulana Sihib and because
Shri Humavun Kabir was ‘he Secre=
tary, thev took soma notice of my
letter. The post-matric scholarships
that they sterted was the result of my
acting in this matter.

Of course, there are many re-om-
m-endations which the Commission
has made. Even Kaka Ka'elkar ori-
ginallv ac-epted all those recommen-
dations contrined in th- report. But
something happened between the
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night of the 30th March, 1953 and the
8ist and, therefore, we huave a spec-
tacie, a very strange spectacle. I
wou.d even like that a very high-
power commission or authority should
go into the vaiious happenings. The
kind of note that the Cnairman of the
Commission wrote, aithough accept-
ing and putting down his signature to
all the recommendations, is a very
mysterious thing that has happened,
because the note which the Chairman
has written in addition to the signing
of the Commission’s Report negatives
all that was resolved upon and recom-
mended by the Commission. The
Chairman, who signs the report and
accepts all the recommendations, goes
back upon it in so thorough a manner
as to negative almost every recom-
mendation contained in the Report.
Some of my friends, who were mem-
bers of the Commission, say that this
amounts to a forgery. I would not
go so far as that, but T would like
this matter to be investigated. It is a
very strange spectacle,

The position is that according to
the Constitution this Commission was
to be appointed and after the Com-
mission had reported the following
things were to be done:—

“The President shall cause a
copy of the report so presented
.together with a memorandum ex-
plaining the action taken thereon
to be laid before each House of
Parliament.”

For 9% years ' the Government has
failed to do this. Besides that, what
they are doing now is to wipe out the
other Backward Classes altogether by
the spacious announcement that there
should be no caste, that the caste
rigidity should disappear and no
scholarships are hereafter to be given
on the ground of social backwardness.
The caste may be a thing which we
want to abolish, but those who have
suffered neglect as a result of caste
must be protected at least for some
time till they get a certain minimum
standard of living; otherwise, the
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unfortunate people, wnom my hom.
friend, Snri Yashpal Singh, has des-
cribed, wiiul never have a chance,

As a result of these scholarships
which wcre being given for the la#
10 or 15 years, lots of people, hundreds
of boys and giris have come out irom
these classes which were neglected.
But if this ig siopped, you will be
doing double injustice. I have np
quarrel with the advance boys and
girls. We want everybody to be
advanced, but the thing is that we are
50 poor, our resources are so slendef
that we cannot afford to give conces-
sions and facilities to everybody who
is poor. It is because our resources
are limited. Even today what is the
amount of the scholarships? I do noé
think it is more than about Rs. 18
crores or so. Originally it was only
a few lakhs of rupees. A lot of effort
on our part went behind in increas-
ing these scholarships.. Even today
the other Backwarg Classes have not
agitated so much for their represen~
tation in the services. The main thing
is to afford them the scholarships
which were being given so far. These
should be continued and they should
be admitted in Government institu-
tions more easily than they. are likely
to be as a result of their competence.
These are the two demands which
were granted and were in operation
till the present year. These things
are also being abrogated which, I
think, is a very shameful thing “for
the Government to do. If these two
things are done, there will be some
sort of relief to those people and we
will also be honouring the - ssurance
most solemnly given by no less a per-
son than Shri Rajagopalachari when
he was the Home Minister.

I would beg of you to listen tn the
few extracts which T have put down
here. When a similar thing about
the Backward Classes was being dis-
cussed, Shri Rajagopalachari said em
the floor of this House on the Sth
April, 1851:—

“....Every concession to which
backward tribes and classes were
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entitled in regard to welfare work
ana the like cannot be affected
by thi;, because executively the
Gove.nment is responsible for all
these people, whatever the nomen-
clature of the castes may be. I de
not think that....”.
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At that moment I got up and pointed
out:—

“On a point of Taet, Sir, I would
like to point out that although it
is not the intention of Government
that any privileges or concessioni
enjoyed by any castes or sub-
castes should be taken away, yet
as g matter of fact, becau_e of this
redistribution of the various
schedules, cases have occurred of
students being disallowed scaolar-
ships and other coacessions in the
middle of the session. There are
such cases in Madhya Frudesh.”

Shri Rajagopalachari said:—

“That is why I used the term
“ag urance” in this connection.
If the ¢ has been any misappre-
hension in the matter of such
co.icessions, Government will take
every step to see that any nomen-
clatural differences or other differ-
ence; that might have arisen on

«8.count of the President’s order
should not stand in the way of
the giving of such concessions.”

Further, he has categorically assured
that any facility that i; enjoyed by
. anybody would continue.

Thisg is the most reasonable facility.
Nobody in his conscience can say that
these are unreasonab e concessions,
namely, giving of scholirships after
they have passed matriculation and
giving them admission; in Govern-
‘ment institutions whi h on account of
mere merit they cannot get. I refer
to these assurances beesuse they are
being deprived of what was given to
them apart from the Commis-ion,
gpart from the reasemableness of these
recommendations and apart from the
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need that every recommendation made
by the Commission should be accepted
by the Gove nmen. because they are
fair, reasonable and nece sary net
only in the interest of the Backward
Classes but also in the national
interest. I would Nke to warn the
Government that the Indian nation
can never be gtrong un'ess you show
sympathy and consideration for every
section of the community in India. If
you pick and choose, if you are no$
impartial in your behaviour, people
will loose faith in you. It is a big
chunk of the population and if yeu
are not true to your principles and
if you do not keep these people pileas-
ed, I am sure....

M-. Deputy-Speaker: The hon
Member’s time is up.

Dr, P. 8. Deshmukh: T would Mke
to go on for a few minutes more.

Mr. Deputy-Speaker: Then he can
continue on the next day.

1430 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’' B LLS AND RESOLUTIONS

ForrYy-NINTH RPORT

Shri Hem Raj (Kangra): Sir, I beg
to move:

“That this House agrees with-
the Forty-ninth Report of the
Committce on Privdte Members’
Bil's and Resolutions presented
to the House oa the 30th Sep-
tember, 1964.”

Mr. Deputy-Speaker: The gquestion
is:

“That this House agrees with
the Fo-ty-ninth Report of the
Committee on Private Members®
Bil'g an1 Resolutions presented
fo the Hoice on the 30th Sep-
tember, 1964.”

The motion was adopted.
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RESOLUTION RE: DEFENCE OF
INDIA ACT—contd.

‘Mr, Deputy-Speaker: The IHouse
-will now proceed with the further
discussion of the following Resolution
moved by Shri Bi-en Dutta on the
38th September, 1964:—

“This House is of opinion that
pending the lifting of Emergency
-which is long overdue, the repres-
give provisions of the Defence df
Indig Act and the Ruleg tncre-
ainder should not be used aga.nst
political, Trade Union and otner
‘workers of the Democratic move-
‘ment or for suppression ¢! peo-
‘ple's agitation for food &nd
against high prices.”

Twenty-seven minutes have already
been taken and thirty-three minu'es
;{e left. How much time does the

inister want for reply?

The Minister of State in the Minis-
4ry of Home Affairs (Shri Hathi):
About twen'y minutes.

Mr. Deputy-Speaker: TlLen two

Members can have five minutes each. .

Shri Bade (Khargone): PEefore we
proceed further may 1 make a submis-
sion? Private Members’ Resolutions
are to be tiken up today. Mv resolu-
dion is fourth in the li t. So I'may be
allowed to introduce it.

Mr. Deputy-Speaker: Well, it de-

pends upon the time.

Shri Bade: Before five o’ clock. jup-
posz there are two or three minutes.
I will introduce the Resolution.

Mr. Deputy-Spedker: We will see.
Shri Onkar 'Lal Berwa—flve minutes
«each.
st Ferew et (wr): frw
®q ¥ feda wrs (Fear sew wr wawr
fFar o Ty %, 39 w18 frdw wa
£ VAT &3 & gewla e v

ASVINA 11, 1888 (SAKA)
f

Resalution re. 5228

Defence of India

| Act
AT 5, €FARY WY 3G | A T
A FET 8, W FE AT wwwAT R,
AN AL FT 7T @, Iww A £ HA
WL TAT &Y & g q%% fagr svar
g dfeT o drE A N FaEE v

;& 3w A Tmad AT M §, Sy

o A ST §

TS SRRV T &Y 6 T ¥
qA OFYT AT §, TR F AT
qel wrar &, @ fax mfew s &
M qae A R Ea N afeat
fafree s ® fax mfew &3 &
faa dar A e § 1w il Ay
g qrfeat & AW &) oFed Y qrw F
o T E A afefa A RDEF R
s1 ¢ fot Wofw § T
gfqas wmfaar s N aERd
faars = & I R Ffaese m faar
SN fA T @ eE A e
FIA F IR FTT I @ A
TR AN T AFT 9 fFAge
[T & wfaere ¥ w2 fad wF a1 ¥
ot ferdy & ¥ frepT Y ww AF
I @R, FTR AT ¥ @ fear
et | fLRy ow gfear &= W
wawa 77 7@ dar g 5 fafig &y
FIAT T AT I HF N TR AT
# Friardal 7@ &, SRR 19 gT
firegne frar oo s 9@ & T
frarsa fr@ 9=, I FAT
& w=T Tl & dewad gEE
™ @ &1 q7 I AR Iy @
&4 7o el O W R TR ETEA W
W E, WAT AH IS FQ
¢ 1 Afer g saf oy far omar
£, 37 % faars =€ Fviarf T &
W ¢ I wmaAf o § )
I qEF A A A Ay w g, A
Fagdd & g7 7 § R IT F A
W W A §, ITH IhF FAA F A



§229 Resolution re.
- 1

[ v e &)

& foar smar §, 1 N gAT W AW AW
A FQA E, € w W FI A qOAT
@aT T2 W §, I fgers A
e T fmr osAr @ 0 S
w1 @, fedt ®) g@ F7 aF9 g
§ AW 3 FE ¥ faw oA, U
& far N a WE, O S @
g ST § )1 WY T 6T N W
G F | (AR AT 1 F Awrfar
¥ w e g aaman fF gark o fad; waar
o WS g, @ SI wF it
& qow w1 fedm A Sfemr e ¥
oa frea@ir ax faar «ar 1 fedq
1% 1377 69 1 wawd T & g fF
N AT FA qTET § SR AT
W | HT Y & AU ardt
& far @ravg o ar o & ) faegw
ax = faar s wifd, waram
o< fear s Wi T s F g
AR ¥t frad €1 & w9 a W §
o & 7w weshwT e w5 gy §
Y &9 A9 F IR g F A
a0 W FHogwar W § fF o
WA g Eew &1 99 F f@ens zEd-
e F@ ¥, fodfams Tz
a9 grAr wif e

foed & s w9 36 fF faed
G O 9ot 1 Q@ A hEr
® FfRE § wuA HEST 9 @l
& ) N AT F A ST 5
Q@ & 31 | ge Ag) fwar sar
P wmisTm ot § 7

we & v w §15-20 faT g OF
AT e W13 A | I g &) wrafa-
*F WU fear 1 SEEr gEr A
¥ AT 7 T | TR G e
§ wm, Fgcag@i|y g
m feda wiw ffomr o1 & aea

OCTOBER 8, 1964

Defence of 220-
| India Act 5230

et AfT - oA T 0 W
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Mr. Deputy-Speaker: Shri Hathi.

Shri Dinen Bhattacharya
pore) rose—

(Seram-

Mr. Deputy-Speaker: 1 have allowed
seven or eight minutes to the previ-
ous speaker, and now I have to call
-the Minister.

Shri Dinen Bhattacharya: This is
an important resolution. Something
has happened in West Bengal; on the
25th several hundred persons were
arrested under the D  I. R.,, and we
would not have any chance to spcak?

Mr. Deputy-Speaker: Order, order.

(Burdwan):
in West

Shri N. C, Chatterjee
D. 1. R. has been abused
Bengal.

Shri Hathi: Mr, Deputy-Speaker,
Sir, the Mover of this lesoluticn has
worded the resoluiion as unde::

“This House is of opinisn that
pending the lifting of Emergeancy
which is long overdue, the re-
pressive provisions of the Defence
of India Act and the Iiules therz-
under should not be used against
political, Trade Union and other
workers of the Democratiz move-
ment or for suppression of peu-
ple’s agitation for food and against
high prices.”

There are, as will be seen from
this resolution, two or three pra-
sumptions drawn. The first is that

the lifting of the Emergency is Jong
overdue; the second ig that there are

ASVINA 11, 1886 (SAKA)

Defence of
| India Act
repressive provisions of the Defance
of India Act and the Rules there-
under which are being used against
political, Trade Union and other
workers of the Democratic movement;
and the third is that they are used’
for the suppression of people’s agi-
tation for food and aganst high
prices.
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He started by saying and warted to
establish his first proposition, namely,
that there was no Emergensy. But
the one reason which he thought to
be the most important, beczuse he
starteq from that reason, was this.
He said:

“First of all, I would like to
stress the fact that the ruling
party is not at all serious about
this emergency.”

This is the beginning of his speech.

“It is during this emcrgency
that corruption in the country
has become rampant. [t is during
this emergency that the Govern-
ment had to establish the Sada-
char Samiti.”

I do not know wl;ether the criteria
to determine whether a stat2 o! emer-
gency exists in the country or not
could be judged from the fact trat s
Sadachar Samiti has been appointed-
or that corruption has increased. The
question if appointing a Sadachar
Samiti. ...

Shri Biren Dutta (Tripura West):
May 1 point out......

Mr. Deputy-Speaker: He may wait
for the reply.

Shri Hathi: ....or the question of
eradicating corruption did not arise
during the period of the Emergency;

if the hon. Member knows, the
committee of this Parliament, the
Santhanam Committee, was appoin=-

ted earlier, in 1962. It is not there-
fore right to say that it was during-
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these two years that this develop-
ment took place. It was earlier, and
a committee had already been appoin-
tel. And it was on the report of
that Committee that certain steps
had to be taken. One of the steps
taken was the appointment of ihe
Vigilance Commissioner on the gov-
-ernment side. Therefore what 7 want
‘to say is that this is not the criterion.
‘The criterion to decide is ditferent.
And he has admitted as to what the
criterion should be. In the latter
part of his speech he has cone to
ihe correct criterion and that 1s:

“Though our country has border
dispute with China....”

They would not like to call jt the
Chinese aggression; they would on'y
.call it a border dispute. Th:y would
also say that this is a matter which
ghou’'d be settlei{ and negotiated ir-
respective of whether Chia agrees
to the Colombo proposals or not. So,
they do not mean this to be an emer-
gency. They simplity it. They say,
it is a matter of a very simple ques-
tion of border problem which could he
solved very easily and quckly and,
therefore, they di'ute it to the mini-
mum they can. He says:

“Though our country hnry bor-
der dispute with China, the ore-
sent conditions cannot be consi-
dered as a war-condition. Taough
at times tension oc-urs, time and
again we have empAaasised peace-
ful setilement of the border Jis-
pute.”

Here, they say there is no emergency.
That is because the mind o! the party
to which the hon. mover of ‘he Reso-
lution belongs moves in that direction
and it is a direction which is quite
opposite to the line of thi:ang of
the rest of the section of the country.

We had, 3 few days befare. a ques-
tion here and the question wasz about
the resolution which the left wing
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Communists passed at Tenali where
a portrait of Mao wag also kept. ¥
know how angry the House was
against the Government for ot tak-
ing any action. Now. even at the
cost of being called rather liberal or
even weak, the Government did not
take any action against tnnse people
who passed that resolution.

Shri Indrajit Gupta (Caicutta South
West): Wag it binding upon him?

Sh-i Hathi: May not be; I talk of
political parties. I am replying to the
charge....

Shri Indrajit Gupta: You said, the
party to which the mover of the
Resolution belonged.

Shri Hathi: His one charge is that
we are using these Defence of India
Rules for curbing the poli ical oppo-
nents. One of the political parties is
the left-wing Communist Party, That
is one of the political parties which
is certainly an opposition political
party so far as the Congress pa -ty is
concerned. S ill, we did np* take any
action against the people even at the
cost of being called liberal or weak,
whatever it i3, and still the charge
against the ruling party sought to be
levelled at is that we are using these
Defence of India rules for curbing
the opponen's.

Now, I shall come to the figures
and show how many opponents,
mainly Ccmmunists, are or have
been de*ained during this emergency
right from the beginning. The total
number of persons detained under the
Defence of India Rules from the
declaration of emergency upto 31st
August is 3,008. Out of this....

Shr] Nambiar (Tiruchiapalli): 3,008
only?

Shri Hathi: T mean only under the

Defence of India Act, not under other
Acts.
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Shri Nambiar: It is a very small Suri Hathi: Wherever people want

number. to resort to peaceful agita'ion against

rise in food prices or anything of that

Shri Bade: I would request the gort, the Home Minister categorically

hon. Minister to supply us the infor-
. mation as to how many persons under
the Defence of India Rules have been
detained.

Shri Nambiar: He will
figure.

give the

Shri Bade: For all the parties.

Bhri Nambiar: Out of 40 crores of
people, the figure of 3000 persons is
100 small,

Shri Hathi: Again, aecording to the
statement showing the number of
persons in detention today, as on
31-8-64, the figure is only 986 pe-sons.
Out of this, the total number of Com-
munists in detention is 81. This would
give an idea to the Tlouse whether it
ean be said that the ‘elence of India
Act and the Rules thereunder are
wtilised only for the purpose of curb-
ing the opposition partieg

Shri Nambiar: If the number is too
small, what is the harm in releasing
" them?

Shri Hathi: I will come to that.
They are detained when they try to
#top all communications, they try to
-#top p-oduction. . .

Shri Nambiar: No, Sir,

Shri Hathi: They did that in the
Gujarat bund; they did that in the
Maharashtra bund; they wanted to do

that in the Bharat bund and when
they are doing that . . (Interrup-
tions).

Mr. Deputy Speaker: Order, order.

st () ¢ ofr e
SRS HM T I A T o o7
WL EMTT |

Mr. Deputy Speaker: He is not
yielding to you.

wrote to all the Chief Ministers saying
that the Defence of India Rules should
not be used or they were advised not
to use them against these p2aceful
demonstrators. When it came to the
question of stopping the transport,
stopping the means of communications,
stopping the production etc. then this
had to be used and that is at the
discretion of the State Governent.

My friend then made out irdivi-
dual cases. For example, he touched
the question of deten‘ions in Tripura,
he being of course, one of them and
he said that this was an illegal deten-
tion.

Shri Indrajit Gupta: He did not
say; the court says,

Shri Hathi: I am coming to what
the court says. The question was:
Did the court say that it was an ille-
gal detention ab initio or .hat there
was a question of interpretation of
law or was it that the review which
should have been made had not been
made? I would like to muke it clear
before the House so that the allega-
tion made that ‘he detention was ille-
gal may be dispelled. What hapoen-
ed was that about 65 persons includ-
ing my fiend were arrested. The
administrator there applied his mind
and ordered the release of 25 persons.
But when he passed the order of
releasing these 25 persons, he did not
passed the order for detention of the
remaining persons. Then, ‘he ques-
tion arose whether keeping the others
in detention was right or proper and
whether these cases had been further
reviewed or not. The Judicial Com-
missioner held that when he applied
his mind and released 23 persors it
did convey that he had alsn apnlied
his mind so far as the others were
concerned and that he meant that the
others should be detained. But the
Suoreme Court held that it is not
sufficient, that he must anplv his
mind to each one case and issue a
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fresh order detaining them. Now,
that was the question of detention. It
was not the question of illegal deten-
tion. It was a question of the pro-
cedure for reviewing the cases and
the question whether that shows that
25 persons should be released and the
others should be detained and whe-
ther that meant the real compliance
with the procedure or not. That was
the point. But, anyway, they have
been released and since then I do not
think that Government have again
issued any warrant of arest for these
detenus, because the policy of the
Government is to detain them only to
the extent to which it is necessary
and for the purpose for which it is
necessary so to do, and not a second
further than that.

Then, my hon. friend mentioned
some instances about Goa. He said
that the people were wrongly arrest-
ed there under the D'R. He quoted a
passage from a newspaper. When he
was quoting it, I thought that he was
going to say that the paper had com-
mented that those people were arrest-
ed for no fault of theirs, or that there
was no danger to the economy, there
was no danger, of any stoppage of
work or something of that kind, but
they were detained only because Gov-
ernment wanted to detain their poli-
tical opponents. But when he quoted
the passage, I found that either he
had missed the passage or he wanted
to quote some other passage.

The passage which he quoted read
thus:

“Fearing that the strike might
be prolonged, jeopardizing further
India’s economy, the wuvernment
of Goa sought the assistance of
the Defence Ministry and also the
Port Trust of Cochin and
Bombay.”

Fearing that the strike might be pro-
longed and that it might jeopardize
further India’'s economy, they had
taken that action; that means, that it
had been already jeopardized, accord-
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ing to the paper, and it had thought
that it might further be jeopardized.

Shri Nambiar: Any strike and any:
stoppage of work will naturally give
some difficulty to the economy. So,
all strikes are going to be suppressed
under the DIR, Are we to tiake it
like that?

Shri Hathi: Some difficulty is a
different matter. Some difficulty is
something different, and jeopardizing
the economy is something else.

Shri Nambiar: Stoppage of work
will naturally create some difficulty.

Shri Hathi: There was a time when
the trade union workers including the
members of the Communist Party also
had agreed to a truce resolution. They
had understood the significance of
stoppage of work; they had realised
and undegstood that stoppage of work
would affect productivn and it
would have a far-reachirg effect
on the economy of the country, and,
therefore, they had agreed to that
truce resolution.

Shri Indrajit Gupta: Did the Gov-
ernment have no obligation under
that truce resolution? What has hap-
pened to that?

Shri Hathi: I am coming to that.

So far as the employers are con-
cerned, they have also their mutual
or reciprocal obligations. . . . . .

Government
What has

Shri Indrajit Gupta:
must hold the price-line.
happened to that?

Shri Hathi: To the extent that they
would not fulfil those obligations, they
also should be booked. I have no
quarrel about it. My quarrel is only
in regard to stoppage of production.
My hon, friend Shri Nambiar had
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asked that ‘What does it matter, if
production is affected as a result of
stoppage of work’? I am only reply-
ing to that point. I am not replying
to the other things.

Shri Biren Dutta: It Government
had intervened in Goa in favour of
‘the workers, there would have been
o necessity to use the DIR.

Shri Hathi: Then my hon. friend
Shri S. M. Banerjee mentioned some
-caseg relating to the State Govern-
ment, and he mentioned about
Bhopal, for instance. Those are mat-
ters which are within the jurisdiction
of the State Government. I have
already said on so many occasions
that I shall convey the request to
the State Government in regard to
‘those cases. It has been our policy
not to use the DIR in a way which
would not justify the detention from
the point of view of the ground or
the reasons for which they are meant.
That is all that I have to say.

Shri Biren Dutta: I have heard the
answer given by the hon. Minister,
but I am not convinced at all. First
of all, I would like to clarify my
position. The hon. Minigter is mis-
informed about my position in rela-
tion to the Communist Party. He
may have his own source of informa-
tion, but he wants to give expression
40 an idea which is not true.

Then, I would point out to the hon.
Minis'er that the truce resolution
involves a double obligation. The
case in Goa particularly was heid 12
favour of the workers and not against
them. If the Government could have
intervened in favour of the workers,
there would not have been any neces-
sitv to use the DIR at all. But the
D'R were us2d vindictively. That was
my contention, and I can sill prove
it

Now, 1 shall come to another point.
There was a peaceful hartal all over
India on the 25th of September.
Again, the Tripura Administration
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had arrested three MLA’s. These

MLA's have been kept in prison, and
they have not been allowed yet to
be sworn in in the Assembly there
after the elections. If that be the
position, you can understand what the
situation is. I have asked the Chief
Minister already to look into the
matter because they have not been
allowed to be sworn in in the Assem-
bly after the elections. I would
request the hon. Minister here also
to do the needful in the matter,

Shri Nambiar: It is strange that
they have not been allowed even to
be sworn in but are kept in detention
still.

Shri Biren Dutta: They have not
been allowed to take the oath and sit
in the Assembly yet. I would like to
ask whether it is necessary to kecep
them in detention at all.

I can quote instances from other
States also, as, for instance, from West
Bengal, Tripura etc. where the DIR
have been used in this manner. I do
not understand why Government are
opposing this resolution.. P-obably
they are doing so because they are
bent upon using the DIR against those
people who are agitating for good
causes.

In the resolution, I have categori-
cally mentioned that the people should
not be arrested when they are work-
ing peacefully for the curbing of the
high prices and for bringing about a
situa'ion in which the people can at
least expect that they will not be
hungry for a long time. I can refer,
to speeches by some of the Chief
Ministers. including the Chief M‘nis-
ter, promising again and again before
the country that the DR would not
be used against the democratic move-
ments.

Shrl Hathi: That is what I say. 1
repeat it.



341 Resolution re,

Shei Biren Duita: My resolution is
a very simple one, If Guvarnuent
accept it, they can assure the coun-
try thersby that whatever mischizt
his already been dome would not be
done in the future.

With these words, I would once
again request the hon. Minisier to
accept my resolution.

Shri Nambiar: On a point of clari-
fication.

Mr. Deputy-Speaker: Not now.

Shri Nambiar: I am not speaking,
but I only want a clarification. Before
the resolution is put to vo e, I would
like to seek one clarification, so that
we may decide whether to vote in
favour of it or not.

Mr. Deputy-Speaker: That is left
40 the individual Members.

Shri Hathi:
vote against it.

Shri Nambiar: We want to know
whether all s‘rikes are going to be
suppressed. If the position is clari-
fied, then we could avoid having a
division on this.

My hon. friend can

Mr. Depnty-sﬁeaker: I{ people are
eo-operative, there would not be
strikes.

~ Shri Nambiar: The prices are going
up. Let the Government reduce the
prices, and we shall not ask the
people to strike,
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“This House is of opinion that
pending the lifting of Emergency
which is long overdue, the repres-
sive provisions of the Defence of
India Act and the Rules there-
under should not be used against
political, Trade Union and other
workers of the Democratic move=
ment or for suppression of people’s
agitation for food and against
high prices.”.

Let the Lobby be. cleared.
The Lok Sabha divided.

Shri Nambiar: They want to sup-
press democracy by voting against
itt. Why do you vote against ii?

Mr. Deputy-Speaker: Order, order.
Shrimatj Renu Chakravartty: They

want to use the DIR against political
opponents.

Shri Raghunath Singh: We do not
want dictatorship here.

Shrimati Renu Chakravartty: This
is not dictatorship.

=t Wo ®ro W3 : IuTSEA W
&, A W A q@ qE fear R
fedfra 7T 293 81 ¥r A AT

¥ o w forar 9

Mr. Deputy-Speaker: His state-
ment will be recorded.

Shri M. N, Swamy (Ongole): My

machine is not working. I am for

15.30 hrs. ‘Ayes’.

Mr. Deputy-Speaker: The question Mr. Deputy-Speaker: His statement
bs: will also be recorded.
Division No. 13) ——

AYES
-ue:':.::g;ﬁ Kro - Singh, Shri Namblar, Shrl
’ Kar, Shri Prahbat Sen, Dr. Ranen

Chakravartty, Shrimat! Renu Krith Vo N Simch, Shei v
Blias Shri Mohammad rishrara! Singh. Shri X .D. .
Gupts, Shri Incrajit M “hato, Shri Bhajahari Swamy, Shri Sivam 1r hi
Kaxbar, Shri Gauri Shankee 2t Shei Utiys, Shri

ber, Ay DU Venbaiah, Shri Kolla

Kandappsn Shri S.

Mugmu, Shri Sarkar
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Achs! Singh, Shri

Akkamma Devi, Shrimatj

Barupal, Shri P.L.

Basppr, Shri

Besra, Shri

Bhania Déo. Shri L.N.

Bhargava, Shri M.B.

Bhatacharyya, Shri C.K.

Bhawani, Shri Lakh

Braieshwar Prasad, Shri
Chandrathan Singh, Shri

Chunilal, Shri

Das, Shri B.K.

Das, Sha N.T,

Das. Shri Sudhansu

Dasappa, Shri

Dass, Shri C.

Blayaperumal, Shri
yetish', Shri J.P,

Kedaria, Shri C.M.

Khan. Dr. P.N.

Khanna, Shri P.K,

Kindar Lal, Shri

Kiwn Ve:r, Shri

Krips Shankar, Shri

Kurecl. Shri B.N.

Lakhan Das, Shri

Lakshmikanthamma, Shrimati

Lalit Sen, Shri

Lonikar, Shri

Mahadeo Prasad, Shri

Mallick, Shri Ram Chandra

Maniyangadan, Shri

Mr. Deputy-Speaker:
of the division is:

Ayeg 20; Noes 93.

The ‘Noes’ have it; the ‘Noes’ have

The motion was negatived.

15.04 h-s,

—

RESOLUTION

RE: ERADICATION

ASVINA 11, 1888 (SAKA)
1

4

NOES

Mantri, Shri

Marandi. Shri

Masuriya D'n, Shri
Mathur, Shri Shiv Chsran
Mechrotra, Shri Braj Rihari
Mengi, Shri Gonal Datt
Mishra, Shr. Bibhuti
Mohanty. Shri G.
Mohsin, Shri

More, Shri K.L.

Naik, Shri D.J.

Nayax, Shri Mohan
Nigam. Shrimati Savitri
Oza, Shri

Pandey, Shri Vishwa Nath
Punna Lal. Shri

Pant, Shri K.C.

Patel Shri Chhotubhaj
Patel, Shri Man Sioh P,
Patel, Shri P.R.

Patil, Shri D.S.

Patl. Shri J S.

Patil, Shri T.A.

Pratav Singh, Shri
Raghunath Singh, Shri
Rai. Shrimati Sabhodrabal
Rajdeo Singh. Shri

Ram Sewak, Shri
Ramaswamy, Shr V.K,
Rananiai Singh, Shri
Ran:, Shri

Rso, Shri Ramapathi

Ray, Shrimati Renuka

The result
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Saigal, Shr'A.S.
Samanta, Stri £.C.
Satyabhams Devi, Shrimati
Satyanarayara, Shri
Shah, Shrimati Jayaben
Shakuntals Devi. Shrimati
Sharma, Shri A.P.
Sharma, Shri D.C.
Sharma, Shri K.C.

Sheo Nanain, Shri

Shrec Narayan Das, Shri
Sidheshwar Prasad Shri
Singha, Shri G.K.
Sinhasan Sirgh, Shri
Subramanyam, Shri T.
Sumat Prasad, Shri
‘Tiwary, Shri K.N.
Tiwary Shri R.S.
‘Tombi, Shri

Uikey, Shri

Vaishya, Shri M.B.
Varma, Shri M.1..
Veersbasipps. Shri
Venkatasubbaish, Shri P,
Verma, Shri Balgovind
Vyas, Shri Rachelal
Yusuf, Shri Mohammad

JuTeTRr ugm?wmmva 2w

&% afdl ¥ oam A1 | 9 @aT
Y A gar g ot | Ay Ew AT A

@ fF &ATT W w@E gAT | gER

fed gk orfedt w1 waw F,

Wk qenT: wefEr W

T ¥AF g [T . C qYT I
R A w1 g fF SR gar

OF CORRUPTION

ot v T g (swrer) ¢ g
W, ¥ a3 ¥ a5 vema g5y v

wedr § fe-

“This House is of opinion that

immorality be
Governmerit

Departments and public life”

corruption and
eradicated  from

W ¥ @A AT |

I N @awar g @ &
muﬁmﬁfiméﬂﬁm
wqar goer Sifaw g | 3¢ W

& & faug § fe vat agfar

g T wT fear mar faad s
EUTX T ST ®T WAAT AT A1

& wwt
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[ v fa)

frex 17 ast § gat g ¥
BT wratag wifas wafa & @ &
IEHT T AfTE gaw gar faas
/A Y g @ o9qr )

£ wror wrd fo ey § fe il

oA & fgq 221E o3, Sifar, aeaA,
Wel, 9T 9941, 9[A, ®gl, WA,
AR wife mife giead At W=
a1 @ E ) A g e N owuw
FalT I3 79 dfey g 7€
o1 #793z ¥ afess w711l 7 L w=ai
& g5 WA T A faar 7 AT A
FARNI@NIFITAFITTY T3
qT g1 fF A g7 qarw & fafa €
w1 weareagiF feare & § f5 g9
FIY T AAT F HIEHT F A
WFR A FRar g | &qwfa ga@ G20 Y
& =Y gy W ¥ oy fE a@w
@ 3q grET ¥ AR/ F@ G 2
oY W U AfFT  SIET IR@ T
a7 § § f5 tqaqr ot g7 F1A4 A e
-qOT |

N o faer @ fErd ¥ a
AR & Hew g ATHCH A1 FE AT
* f§ gifgc feg  qOF ¥ o19a1 &1
AN ®AIT [0 T 0 @A | A
B9 ATS 9 AW F o481 T7 wATawar
g g=MER & fquston § I qF
geqr 939 T.f93 w0 T faasd
I g7 WA FY IS4 I AR g9
TN g€ wITET N T IW )
¥4 3T oA7 W & F qeqr eafr
%1 faqsr 6 am s Afgs aafe
-G @ET T | T aq 9147 Tar
EIF Fi @ 77 AT 1 IS7T ST
TN g ¥ (94X 19 AT & &
faa Ay (dax)  fear faawt
AT gk fua o i fgwwr g
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Fra fear ET 1+ Sy qu™y g ATt
R faaR fear m fs e a0F ¥ 5w
WA $] W97 GATHaT f7 QA
frarmi ¥ ¥ SR ST d A F Y
Wl FT Y § | 99 9T FIH 9€9
waifear gar | Sew o W e
@ wf e wfagi g6, ¥=07 g,
FAT G T TAH G9 FATEE)
LR E R R ]

# mroaY qg FAETT Wwea § fr
I WIR@AW UF STNW q g7aA
W ¢ 9 e g Afawar W
foraufasy &1 s wr  dfe
g:waﬂ%r-mm frare fr@
Y, AR ¥ @ G ¥ 9 fe
WAHT A $21F TAAT 9T | FETCHAT TEHY
1 IT FIl ¥ faarw § Afwa
F #1 wAA g A gafag
st ar aife ewar Wi ¥ IR
qee qimT § % few g@o T
a1 2 fF gard Fww @K A
W) S AN g AW W ST
@ ! AR AT fF AR e w®)
T ar fos fo aoe ¥ em Afawa
W g T F qF e R aga g
¢ & wifew widg & §93 fgo1 § aR
¥ us wicde o fwar a1 5 sg
geq f&d w1d | I@ Ng AT RIA
forc s a1 g oY q A gar @ fr 9w awg
ot TEY weAg frTad 7w W oww
fear, 9 qwdEEg ¥ wEE #
T fFar 1 @& Q@ 75 WET gW
fe gart 2w & o @raTw A aga 7§
qdtaq df a5 gea g +§ w Al
® g ¥ &R NF frew & i
AT grw ¢ 5§ o9 qwde wIwE
A FT ¥ FIO G ) W H R
§ fr ot 2w ¥ uF g FEEA
7 70 WX 80 ¥ W faw @ §
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" ag 80 IE W 20-25 T
A W FE 9 40 Y A7 fF @,
2| 97 fF 7% @ = WIEE 89
¥ O § AR W AN ag F TF
g § f w o Ay Avn @y g
25 Ty w9 faw 9k AR @ Ag
Z@0 S qT—FA%T, TEEE AR
IET T—70 WX 80 ¥ 9T fA¥ |
g9 @Y § B 97 % AT & AraT
g frdr I F gade qv @y q@r
weE gar § 1 frw &
TF RA AN 1 WY 43 A T
sfy oot fawdt & @t o & far go
o AW F A9 owww wfy e
& faama ¥ fawey § " A7 w0 feelt
F;r 7 ¥ fomar A+ T fawr o
& X3 g ¢ fr fom o @7 Tade
FEIT AT & IAN FTH TTIT  FAA
£ SO NRW ¥ AN F AT A9
F qadz 9T G a1 A T Ty @
f& gk & Afedi 25 AT R A
I ¥ AR 37 faA@ o, oF gF AT
FAY 7@ ATTEw & 9w foar
F@T 97 | Y wEAT A, qE wfx
F wmaw ¥ o T § ) w@r A €
AT 25 TIX 99 ¢ I ¥ IAW T
F@& At % FAHT WE AT ¥
¥ IR & w3t fF I9FT WA 70 TR
T 80 T ¥ | TE AW WRTAR
T T AT A9 ¥ @7 AR AT
guw § f5 oW 9@ 9 g2
aE @ gA THE FTH FL @
FEATE |

g dwy § fr v v gqu, o, A9,
a1 s @@ i § frarae @ ¢
ot B A q@ & w oqwd g,
faw ¥ afommerss gard 7 ) T
w|T qFar § | faerae w1 Qe ¥ fag
&7 aav gur g | & W § e g
fie qu ¥ fromaz wTF aTEE A qiw
Y T ¥ O T WY aF AT v
1324(Ai) LSD—S8.

D AR o (TR
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& =< e, @ A W awr o e §,
e e Y e T o &
AR ot WY Ty faemae @ @ o«
auaar g 5 @ § wnd-areAr a4
@ 7 ¢ fF onr T AMawar oy W@
§ o 7 AW B, afeF Faw G¥ A
& WX § | ¥ I J faemae B
QFAT qTT qfewT § 1

W % w9 w1 §=w g,
e w90 w9 g 3,
o fr Aew 9w Y I Hwww #
T A A 1 AT g & R e
¥ &g TemEe a0F ¥ faar ag,
T ey agE oAy &, 99w
T TOF F¥A @ Y AGA QT
& | o NE g=Y AW, TAHE gaeq
ot fedt g7 ) 38 iR & fau
T E AT FFRRIANFNE Faw
) ooff A g T &, W Joq-d
AT AT | FHTARTL IT HT G AT FX
T qdf F1@ I A G T AAT &
A A A AT & W AR
o1y 3w aa § i dew & aga T
Fmraar g 1 Kamwmwr i R agiaw @
%, T e A T FeEEE
i Tmg I AR |

™ oad gy ¥ 5 Tew dw
T 9 3 & A § W @I FIN
T & | ™ & Feor qg & R R
SqTRT e W9, SaET §Y ST I
grit | agX aga Fw e ¥, @@ fag
I S G oY F A A | o S
T sam § WK T g g o W
W A N wfaw s 3
¥ TN A dwr w1 @ fag
qEAWSAT & g wr g fw e ¥
& # 91, fow ¥ oFar w1 age
T A A o w7

o fafaw wew s Fefame
wéw ¥ g9 foag wodft § 1 T
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[% wuw fag)
¥ g uw Y fowa wimET @) W
€ AT dWE 323 ¥ qECAT A A,
N 7w, €7, 9@ Aot o7 wwpEh
T g, faw & wafwat w1 aga
WA AT TEar 3, e e a
& fre € 1 aAT0 ~g-syaer fafew
R SR I Y fag
IHAT HY TTAT T ) WY ) wa-
T F @ aga adr Aw-EEar g
aTfEq | EAR T T 99T g wTfen
I fF Awar g7 W Al F1 adt 9w
I FT | AR WA F FI-G=TES
&Yelt 7€ §, I fF aga wme a@ W
g R TR § WY T aeR quEe
Tqrfaa &Y o 9K S99 & I & aw
ATHS q7 &, a qTHe) &7 fAgerT J=y
& g, JAA A AT GO W A
g9 FEAT 93T W FTAT W ASY
NI | T T AW A A g R
s s A ARTIR W S awrt }
T ¢, A ag 99 v g, 99 f& g0
W W T & | 79 fAu gd we
wm-smEear § W af@Edd s

g, o & gfeww & ai=, @19, 7@ a<de
o T 79 o@E foma s g & w
® UF IJTEO AJ]A <Al g fF oo
aRra ¥ @EETd 9T w9 @, Ay
Feltret o &% fimedy & fag ag=m
g T T A, A FRL A
&EaTa Rt | AfeA fora feedr 7 edwRT
" 3o AT, IWHT A F gwwW a7
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W foar o @ S SR T
IE X W W™E W G ISAT
A el ;W awEd ¥ aga
FIET gHT | T TFR 9 "HEa
& wam & adw & qemn gk,
ar &Y wEr-a gEE § dww & feelr
T fasvert, o fir amea & aga savar
a1 freer g ot | A A WY
FTHT AW AEAT FHET | T Y o
t 5 faoy samn el @, Al
TS FTWF F3AT AT |

gt aF g dfeREe Wi
sfewsr dfwge #1 avavy §, 99 ¥ aga
FH AT 77 AR N § | I § aga sqrar
foma s=dt @, it fr aga & gmemr
Fa

JEATT F1 19 98 § fF @ awmw
@l #Y [WF QA AT, A AT, A
foe™ a1 v # ag W F71 fF g
WETAT &1 &1 a0q | &eW FT 30 ¢
W A 3 AT F FET @R HAT
H AW FY aga T ot | 9w g
g B A A T I AfuFIfaE) a% &,
#emfawiia & gl gt § werEr
& g &, A AR 9T T a9 T aga
<87 HET 927 fF 97 Y ¥ W’
FT IR FIA FT 181 I5[AT § |

MY FRE A TF A A
fergeam &1 11 famm w1 99 & amR
qgT & T W AgHHT A Aavfe@i & v
I a8 #r fod gt ame @
R T R AT RE qEd
& 9u o & & ok fawfanl ar
srifaa frar, @t a9 St aga T
fadrft

feeet ¥ wzTUR Afafa w oa-
Tftear gwaT § | g AgT § Wik T
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&1 WA ITW § | A T G AT A
2 5 yum gy ¥ g faur § f5 e
Faagae® @ | g g
TWHER @A § R ™ fau aamr
gfafs #t g2 @ Tfge A7 =
FIN fgq | 37 F I a9y § AT

1 TeawEAt g A A

g g WY 3 Tifgu fF gk 2w
F1 AfaF o $7 @ T | B/ AR
we-wreren # aifas fverr £ s oY,
s= & 7= ! qifas farerr a1 9w
afa 7@ & sy & 1 370 AR
Y TEAEAT ¥ 0F FAS 39 a2 7 faER
w8 1 g e § g e
FRAT & q=F1 FY AT A AT

aq ¥ g9 I a8 & F gwEr
H wAfaFar ot g2 & & gl &, o
Hadl, q9g-aew, famaw ok qam
fredTrT wEw mear Afqw @ s
X, ¥1aT Seq faard, 958 fa=a A
I=9 HIRW B9 A @, T FooH
I Y SAIRT 99T g AT AN ar
I AT F @I & | WR W AN
=81, @8 HIT A&7 saw faard, at
AT 9T IH FT HAL T&T I |

o # § ag Fg 9gar § 5 e
T A TSAT FT G FA & avavyg §
FeH g AT, At g =T g fr wEY gw
qU HNTRET R F R AT I
T gy Afaw @ freowan, Sy g
g9 I q9r TfFEE T [FEA FT
g HI T & AT ATy ) A
@ AT | 5 A g A ww Aw d
FAfAFAT F1 GH F F ATRT FT F97
gz & W% Sear # ag fawmw dar
AT 2 fF 7 oAt H IR E M AL
SET F7 YAT FIAA |

@ wedl & g9 & A ¥ w6
qur FA § WY s Far g Wt ot
M N @R FA )

Corruption

Mr. Deputy-Speaker: Resolution
moved:

“This House is of opinion that
corruption and immorality be
eradicated from Government
Departments and public life.”

One hour is the time allotted.

Dr. L, M. Singhvi (Jodhpur): One
hour is hardly enough.

Shri Shinkre (Marmagoa): I think
this resolution can immediately be
put to vote. There cannot be any
controversy over this.

Mr. Deputy-Speaker: How much
time does the hon. Minister want for
reply?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
About ten minutes.

Mr. Deputy-Speaker: Then, four or
five Members will have a chance.

i GieR W= dTn (FiET)
St SEqTE T@v T, S9E § guee
F@r g | frd & agr wgr & “aar T
agr ST’ | 9g HERT @iy ¥ A
A FR A AR IT A 5 W o
qr$ &1 ) W A w9, 13
qefire ar %12 fat &1 7Y T aY afeww
oo W9 gFe o | e avg W
TS AT 8, I A # AR I /@
FT & o qoet & 1 AW A9 oo
feelt #Y qTH AR W F AFL FW
Tt § ST AT IGFALEF &
# fir orferamiz & Fa1 &) w@T & | XU
& qR ¥ QT wafear aAE 91 WY &
< fufda & @ Fafeat &1 e ar
faw mar & AfeT g 3o WY A, &
Fafeai § A9 § W A gwT ¢ ) Fret
fufaeex & fgers 7T F1E Fiw FHT
At & @Y ag FAE qA & St g WK
afafy & qr9 & 19 FT A FHE ]
&ew @) St & 1 7g e g & r feet
fafreex ® aE T far 9y o
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[ wiTCET d<aT]
3 ATg FT 3G g qAA ¥ | SO
fiiE oy oY 7€ ¢ SfT aoit a% Wt ag
AT B &Y qa W AN SR
g1 fm frar & feae w=RER
& 70q § Afew fee o o SAEt
#fadse & g3% g4 &, 70 A Y IR
T gu § | 38 W WA §, 9% 99
% wfeqi & ey 78 omaT @ qE T
AT F H fE ymT T AFT 9,
foraft ST Y sy fey s yfewar @

FERT 9990 I KT AT T
fomr wran &, @l A frsrg qamar 2,
St S AT g @, @R faamw
1 wavm @ oL

Shrimati Savitri Nigam (Banda):
Sir, on a point of order. The word-
ing and scope of the Resolution are
very limited; it says that corruption
should be eradicated from Govern-
ment departments. The hon. Mem-
ber is going much beyond the scope
of the Resolution.

Mr. Deputy-Speaker:
point of order.

Rt on daw aEw (qOE)
afest aeE W @F AR E 1 AR
AT g3Er 3@ @1 IR T W
9qT 9 AT |

=t GiwR W §TAT W FHSA
¥ oy 9T F Jqa7 AT § A Tw@H
&% g faa s qdm i gw -
TR 1T 1 A wE ag Fr @fafaai
fasr st § 1 gy afafaar g
TF wgwA » fgam i aE§) F A
fet & W fawrr § W ®
@ g oA W fafsda wRE
o gf & ) SE¥ W WA g
@h ate & fag guad A= o w7
foar § 1 IF gt g a7 & fag
T grqak fear € | dfew w3 fF
IqF A [F A AL g E 1 HeT g

There is no
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deT F ag 9w e g1 1€ §, g
& FeTF AT TG A Hraea v
t fodr 3 fasrs £1§ s 7 77
TEE | A IAG §1 &9 qOiAATI:
F AT 97 | R B A g%y foar
T qfF JTE J3R w1 e o
T | 5§ A A WA AT AT HT,
T I FT AT WA WOEHT AT
& Faeaey fawenT A weTER
T @ W | WK A oA A
IN  aw fow fed w1 zoE A E,
g %1 2 faar sw =few
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wa iy ey
FOT E, TF FO W FLTA Hear
i saw ¥ fomsr smawmwar S
£ 2 &, g A v &7 & e foEwy
SavgEAT A8 W Ay § ag WY A Aaqv
2 A F T E | T AR B
F G XY @@ F femr SmAr
aifer | IEF IR wEEfa W@,
A WA §, 9w A |

oo faamae #1 T qgT SR
RATZAT ] | WA F WL A fasvar
ST 8, &Y ¥ AR G fAemar smar
g mT ¥ g Af o faeme A
a2 ) afaemEr & T g oW
FTq qmT AT A0 )

THEAH & F2T A9qFT & N
A WA §, I HRL 9 ¥ q9 IEE
aF T AT fae wT a4 It €
W AR F FEANT W gL A
O § Al & ' & fag
W7 4T W TR A FATH § AT
st 1 fadmar 9 Wr g wwawr
Y A 45-47 T & AT F W
WY I F OF WAT T Y A< foraw
T I N A JA AU Wy,

- IEHY IAQAT G AFY QT AT AfEd o
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NN IE FH TR R a@ N
faerae Q@ §, I FET ¥ FI;7 I
faar s afgd | wfawswr & Gzl
®) &G T THEAT 91, W@ AR
a7 Tifgd | 99 QET g1 e aw
IIHT EATY SaT T ww awdr g o
sfanssr ¥ s W afaqt w
feT ST @1 SAAT ®1 W9 Wi
FdET g1 MG | a9 ¥ gFN I
afasifai v wfawes & @Rl
&Y i g wifge ST o qar @Y
STQAT q@ FAQAT F HRL H9A 91T A
WNTET G @, fEE gw G
IR &, THET U HIY WA FW
q QY FA T A |

Shrimati Renuka Ray (Malda): Mr.
Deputy-Speaker, I think there is no-
body in this House who will not agree
with what Shri Achal Singh has said.
You will remember what the atmos-
phere was that was prevailing in this
country during our independence
struggle and particularly in the
Constituent Assembly; and the Provi-
sional Parliament as a result of
Gandhiji’'s approach, Everywhere the
atmosphere has been changing. There
is no doubt also that in a country
which had not been independent and
which had been under subjugation
and which had allowed itself to be
dominated by a country and develop-
ed many characteristics due to which
corruption was rife in this country.
Gandhiji came and within a few years
brought a great change in this coun-
try. It was visible all round and he
laid high standards for public men
everywhere to whatever party he
may belong. If we wan?’ to bring
about a change in the atmosphere
and do away with corruption, there
should be a change in the whole cli-
mate. There must be deterrent
punishment for the culprits. Food
adulterators should not be punished
with less than death penalty. Never-
theless it is not by means of deterrent
punishment alone that we shall
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succeed fully. We must change the
climate and bring back the techniques
that Gandhiji brought to work and
also his approach, which he adopted
while India was under foreign domi-
nation to deal with all types of nepo-
tism and corruption. We must see
how we can bring back that atmos-
phere. It is not good enough on the
part of the Opposition to say that the
Government or the Ministers are to
blame for this. It is there in the
society and let us all, representatives
of the people here get together and
see how we can get rid of corrup-
tion. I may tell Shri Achal Singh
that we cannot say to Government
that they should not go in for con-
trols at a time when food is in short
supply. When the situation is the
like the present one, -it is necessary
for Government to take certain mea-
sures; Government cannot back out
of it. We must face the situation
being in controls and also overcome
corruption and go ahead in a true
manner. It is also not good enough
for the Opposition merely to point a
finger at the Congress Party because
it so happens that the Congress is in
power today.

I will finish in a®minute, Sir. What
is required is a heart-searching on
the part of all of us and an under-
standing of what Gandhiji did while
demanding Swaraj. He said that
Swaraj was not only national inde-
pendence but Swaraj was also some-
thing which we must feel in our hearts
and which we must bring to bear on
all our operations and activities in
private and public life. While bring-
ing in deterrent punishments let us
combine to change the climate so that
the high standards of the Gandhian
era may come back.

st TR JuE QqEA . JUTSAE
wErE, Ig AR AR Fer 9w g e
Wt #7 PR §@rR o<

HE .. .
TF AR 6T
2 ?

I Tgar
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ot oW Aww graw o owir oY
AT @&E@T AW 3 @O0 39
WTSW & qF I 0 5 Ay @ @
g f& sor & e Gl g,
fade 1 F W FEEY T@ aE ¥
@A W wfwm F@ § I
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§ g2 wawf@ # ww §
ST WERTEIX BYT 3,39 T AH | TWHT
o e FTO0 R arer @ weed, @S
AFT AT G FAT FY FATHEAT
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gC WR AW R fF WA faw 9
Ny FATERT T E 1
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g ey 5 o9 s aETe
frret & 191 AT AR fr vl @<
o g, I Aww FQ & 5 ogaer
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f& A0 T1T B A | A T AR
A g g § AT ag AT
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I FRT IAFY THA FQ § I I IAHT
T qFaT § | QG afdfeafa # gemEr
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HT, W & AdF awaT § |
IR g Fr g A e 1 Huw
frarer 2arg 1 s 97 g ATy
wiAT faer et dor +@ § e
THAY WA § AT awr wfrs
= g, & adt amen, fom ¥ s
Fie B F< g § gEAwr fawrrar @,
FIfaER A AR § W AR
# ferra @t & fr ag o wwit A1
sfaflss st & wR dAfawew v
I JAEN § | TG WA H qFA
FT FOFT T8 2 |

Shri K. C. Sharma (Sardhana): Mr.
Deputy-Speaker, Sir, I am sorry to
observe that the question has not been
rightly understood. As my predeces-
sor said, it is a question of change
of society. It is not a question of
picking out anyone or taking a person
as a class, and I dare say that our
judiciary is incorruptible, intelligent
and independent, and it compares
favourably with any judicial system
anywhere in the world, and our admi-
nistration, especially in the higher
cadres, has done wonderfully well. I
was there in 1946 gnd 1947, and I know
many of the papers were removed and
many of the important papers were
burnt in spite of the security that has
been built up by the administrators,
and nobody knew that something was
missing and something was wanted.
What else do you want? In the
1946-47 riots, the police not only
proved their loyalty but their man-
hood and their sense of duty. What
else can anybody in the world expect
from this?

I say what any human being under
such circumstances could do? They
proved their mettle and they built
up a new structure and it is on the
labour of these people that we have
a democratic system working under
conditions which can serve the people
in ‘the best way.

Having said that, I would simply
suggest one thing. Let the Govern-
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ment—be it socialist or other— of employment; the problem is one

become the administration of a great
co-operative society, let it become an
agency by which the common pro-

perty is administered by for the
common benefit. If this seems to be
impracticable, consider the vast

changes that we have brought in
social life. That is the question at
this stage.

So far as the big people getting
better off the earning of the poor
worker in the factory or the worker
working with his plough are concern-
ed, I say that some people will fatten
all the same. 1 would simply put a
simple question. From the age of 10,
I have been working hard but I am
not so fat as my hon. friend who
has sponsored this Resolution, and
who hag not worked anywhere, What
is this damn system which allows a
man to become fat without working
anywhere and yet allows another
man to remain thin and sickly but
who, at the same time, has been
working all the time? This |is
the vital question at this stage.
I say there are not enough
crimes in India, and under the law of
compensatior, justice is to be done.
What about the productive agencies?
What is there for a man whose hands
are strong, whose feet aere strong, if
justice in the court is denied to him?
Suppose the father is mudered and
suppose his land is caught hold of by
an unscrupulous money-lender. I see
no human justice in not allowing a
stoutly-built man to commit murder,
because, why should he allow his
lands to be passed on unscrupulsouly,
dishonestly and yet why should he
remain without moving his hands?
So, there is a law of compensation.

If there is no security for the
common man, if there is no employ-
ment for the common man, if there is
no means of education, crimes will
take place. I beg to submit that this
ery of corruption all round is mere
stupidity. Man has not understood
what the problem is; the problem is
one of education; the problem is one

of using one’s intelligence, as scienti-
fically considered, towards making a
greater and new India.

Dr. L, M. Singhvi: Mr. Deputy-
Speaker, Sir, we are grateful to the
Mover of the Resolution who has once
again brought to bear our attention
on the problem of central importance
in the country. He has drawn our
attention to the crying need for the
eradication of corruption in Govern-
ment departments and for the estab-
lishment of greater and more convinc-
ing morality in our social set-up. It
appears to me that a sober and con-
structive approach to the problem is
very necessary, because all the verbal
marathons that we have been a party
to have not unfortunately produced
any concrete results. We may talk a
great deal about corruption, but
unfortunately, in spite of the very tall
talk initiated by many prominent
leaders in the country. Very little
has been achieved in the right direc-
tion. What has happened is that the
crisis of character which we find in
our country has deepened and atten-
dant on it widespread public cyni-
cism. There is today a sort of hope-
lessness when the public approaches
the task of eradicating widespread
corruption in the country. Therefore,
the first counsel I should like to
tender to the hon. Members on the
treasury benches is to talk a great
deal less and do a great deal more in
a constructive spirit.

An example comes to mind very
readily, particularly in the present
crisis created by the shortage of food
and by the onset of famines and floods.
That is the incidence of widespread
corruption alleged to have been
indulged in by co-operatives all over
the country. It appears that the func-
tioning of co-operatives in our coun-
try has largely corroded the very
concept of public service and there-
fore I should like the Government to
be aware of the dangers attendant on
an increasing entrustment of public



5263 Resolution re,

work and public trust to these co-
operative bodies. It is needless for
me to say that whether it is the co-
operatives or other institutions of
patronage, political power should in
no case be allowed to be a clearing
house for corrupt patronage. But
this is unfortunately what is happen-
ing and this has received the greatest
attention in the press and in the
public mind.

I should also like to mention here
the fact that the civil service finds
itself on the horns of a dilemma. It
is true that there are many short-
comings in our civil service, but a
word is due to defend them. When
they complied with the instructions
of the former Chief Minister of
Punjab, they are being punished. If
they had defied those instructions at
that time, they would have been
punished during the regime of the
former Chief Minister. It is these
politicians who are basically responsi-
ble and answerable, rather than the
civi] servant, who fortunately or un-
fortunately for him is bound by a
code of discipline. Therefore, he can-
not be held responsible for every sin

of omission or commission in the
administration.
Our States have unfortunately

become citadels of corruption. The
administration in the States, which
deals mainly with the needs and
exigencies of those aspects of the
administration which touch most
intimately upon the lives of our
people, is corrupt to the core.
Whether we talk of the administration
of Orissa, Punjab or Rajasthan, the
malady is so widespread that it
requires overhauling on an all-India
basis.

Before I conclude, Sir, I should like
to remind the Minister  that he had
undertaken to implement the princi-
ple underlying a resolution which I
had the privilege of moving in this
House, namely, the establishment of
an institution comparable to the
Ombudsman in Scandivania. That is
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to say, an institution within the
framework of parliamentary institu-
tions, which would be able to redress
the grievances of the public at large.
I hope that when the Minister rises.
to reply to this debate, he would have
a word to say as to what progress.
they have made in their thinking and
how far he is now prepared to com-
mit this country to the creation of’
such an institution for the redressal
of public grievances.

Nt wiwa fag (gafear) :
IuTee WEIRA, TG HATR § R
feamd & @z q@ oY HqYAT ST A€
T F wAE qI o mar)

Mr. Deputy-Speaker: You have not
moved your amendment I can give
you only 5 minutes.

=t Tviwa fag : ST ag seaTa qwEn
T R, ¥ GHI F TEAE §F qaT §
A% AR AT g5 § AR I R d &
faam &t 7 @, safen v e faew
THTW TTEA HT AEAEHAT AG 2 |
wgt W & gAaT § Weera &1 fadw
2, 9 a8 s W  f wsera w
I fFaT S, sl &1 SRgEE
faar s afew daw fawe @
A ¥ faafq o que o) @
AT qas AT # STawwEAr g ) @y
forg &3 wromT waiwde faar & S 59 TR
[

That in the resolution add at the
end—

“and no consideration should be
shown to the person, whosoever,
he may be, for indulging in
corrupt and immoral activities.
and severe punishment be
awarded to him.”

T W A g F A § o faar
mﬁﬁﬂﬁmﬁwﬁmw‘m
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GAT G T aq qT WA FATT
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& @1 T @ I TR
&qmmﬁwz&,aaﬁfﬂﬁ%
a
LR

H WETA HY X HAT ATRAT & A Sar
At Nt AFgT & A ad & 71
TEFTT IR T FT A0 1 Afp
9% faq ggar & grawEsa 1 W
Z9 T frouer @) FT FH F4, TLH
FN AR a1 A FX0 A TR
&1 fAaraer & "war &1 weTar TR
9H FA WA ¥ TS Adt e

Shri Hathi*t Mr. Deputy-Speaker,
Sir, the hon. mover has touched seve-
ral subjects while moving his resolu-
tion. There can be ng doubt that the
subject is an important one and has
attracted the attention of this House,
the country and the Government, but
we have to realise that if we in any
way want to see that corruption in the
ad'ministration is eradicated it can-
not be done simply by taking, by
exaggerating or by passing resolutions.

I agree with Dr. Singhvi when he
said that the less we talk the better
it is, the greater the action we take
the better it is. It would also not be
correct to sgy that everything that
We see is corrupt, everywhere there
is corruption and the whole national
life is corrupt. That would not be a
correct picture of the country, nor
would it be correct to say that the
whole administration is corrupt.

What we want, what everybody
wants is a neat, clean and efficient
government. That is the aim. If
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there is the least corruption or any
corruption anywhere, it should be
the duty of this House and the Gov-
ernment to see how that could be
«radicated or eliminated. With this
end in view, Sir, the first important
task that should be done is to make
the administration clean, neat and
efficient. It was with that end in view
that a committee, which we all know—
the Santhanam Committee—was ap-
pointed. Further action has to be
taken.

Now, we have to look to the caus:s
of corruption. The first is delays.
While dealing with the Government
if a person does not get the finai
orders on his case or the matter 1is
not being disposed of, he might be
induced to give money. Therefore,
the first thing that is to be done is to
try to see that delays are eliminated.
The second thing we should do is to
take up those departments which have
to deal with the public for example,
the Central P.W.D. the Railways, the
Office of the Chief Controller of Im-
ports and Exports, the Office of the
Director-General of Civil Supplies and
the Technical Development Wing
where licences etc., are issued. It is
no use saying that we want to im-
prove the whole public life and we
take upon ourselves to do that. I do
not think that the Government can
undertake that, undertake to improve
the whole public life in one sweep.
That is too much, What we should
do would be a practical way of hand-
ling the question. These are five or
six departments—railways, public
works department, imports and ex-
ports, technical development wing etc.
in the ministries here where we can
do something.

We have taken steps one by one.
In each of these departments we have
appointed four committees—one in
each—where there is a member of
administrative reform, a member of
the ministry concerned, a Member of
Parliament and a member of the
Special Police Establishment. Their
business would be to look into the
cascs in these departments and see
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whether delays are caused, if there
are delays what are the reasons for
those delays, what are the grievances
of the people, why the cases are not
being disposed of and see that the
cases are disposed of as efficiently as
possible and that there are no delays.

The second thing that we have done
is, as Shri Singhvi said, to introduce
a system whereby public grievances
could be redressed. In these four de-
partments we have established cells
—this is on a minor scale and this
will expand later on—where we have
located one officer in each of the de-
partments. A person, when the finds
that his case is not being disposed of
or his grievance is not redressed, can
approach that officer, that officer who
will ask him to come after a particu-
lar period—three, four or eight days
—and when the person concerned goes
after that period whatever the posi-
tion is it is shown to him. If he is
not satisfied, he can go to the higher
officer. This is only a step towards
what we are aiming at.

Another thing that we have done is,
as you know, we have the Central
Vigilance Commissioner. He looks
after all the cases of corruption in the
Government. of India® We have ad-
vised all the States also to appoint
Vigilance Commissioners. A number
of States have agreed and some have
already appointed them.

Therefore, we are moving forward
step by step and we are trying to take
practical steps to see that public griev-
ances are being redressed, that delays
are eliminated and that the adminis-
tration becomes more efficient. There
fore, the chances of corruption are re-
duced to the minimum. These are
some of the practical steps which we
are taking. If we were to say that the
Government is going to eradicate cor-
ruption from the public life altogether,
that can be said but the Government
should first try to eliminate corruption
from the Government itself. With that
end in view, several steps have been
taken. But we should also be careful
to see that we do not unnecessarily
exaggerate this story of corruption.
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There may be and there are cases, we
know, at certain levels where there is
corruption, but to say that, by and
large, all officers are corrupt, that the
whole government machinery is cor-
rupt is also not only in not in our own
Interest but also not in the interest of
the Government and the country.

Therefore, while I fully appreciate
the sentiments expressed by the hon.
mover, T would request him, in view
of these steps which I have just now
stated, to withdraw hig resolution.

Shri S. M. Banerjee (Kanpur): Sir,
may ] put a question?

Shri P. K. Deo (Kalhandi): Sir,
allow me to put one question.

Mr. Deputy-Speaker: All right, I
will allow one question each.

Shri P. K. Deo: The hon. Minister
stated that they are taking steps to
root out corruption. May we know
what steps have been taken on the
memorial we submitted to the Presi-
dent regarding corruption among
Orissg ministers?

Shri S. M. Banerjee: I would like
to know whether the attention of the
hon. Minister has been drawn to the
price resistence movement by the peo-
ple in Vinaynagar where the milk-
men were supplying milk at a very
high price. It was resisted by th:
Central Government employees in
Vinaynagar. They were mercilessly
beaten by the milkmen and when they
went in a procession to the police offi-
cer in that locality, because the son of
a police officer wag connected with one
of the dairies no notice was taken, This
ifs a case of corruption of the worst
type that has happened.

M:. Deputy-Speaker: Shri Hathi—

Shri Nath Pal (Rajapur): Sir, may
I put a question.
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An Hon. Member rose—

Mr. Deputy-Speaker: I am sorry. 1
said I will allow two questions. If
I al’'ow one now, I will have to allow
others also.

Shri Hathi: So far as the first ques-
tion regarding the memorial present-
ed by Orissa Members is concerned,
we have replied here that the matter
is being looked into. So far as Shri
Banerjees’ question is concerned, I
think that appeared today in the
papers.

Shri S. M. Banerjee: One man has
died and the police have not taken
any note of it.

Mr. Deputy-Speaker: It happened

Only today.

Shri Hathi: It has appeared in the
papers only today. We will look into
the matter.

&t (W AT qEE : IYTAE W&,
¥ yw 78 (O T § T UF A0
aEar ...

IqTeTW WHIW ;Y AGY |

oft sraw fag : wat S X Y AR
feqr & =T S fs o wgr & B
& €§ arg Y s wX G § f oA
HETSTT 3T &) W gX oF fawmr &
I+ Tad fou Fafear qEie & &
g T g9 WS w1 @Y gg § owwEw
st qifaw ¥ g

= T daw TN T G
goAT SeTE Afq| A@ X & |
16-00 hrs.

Mr, Deputy-Speaker: The question
is:

“That in the resolution,—
add at the end—

‘and no consideration should
be shown to the person, whosoever
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he may be, for indulging in cor-
rupt and immoral activities and
severe punishment be awarded to
him.””

The motion was negatived.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw his Resolution?

Some hon, Members: No.

Mr. Deputy-Speaker: Then I will
have to put it to the vote of the House.
Let the Lobbies he cleared....

Shri Hathi: If the mover of the re-
solution is not allowed to withdraw
the Resolution, I would have no ob-
jection to accepting the Resolution.

Mr. Deputy-Speaker: Even then I
will have to put it to the vote of the
House. The question is:

“This House is of opinion that
corruption and immorality be era-
dicated from Government Depart-
ments and public life.”

The motion was adopted.

Shri Nath Pai: Sir, may I ask a
word? May I offer my felicitations to
the Minister of State for Home Affairs
for his courage in accepting the Reso-
lution? At the same time, may I ex-
press the hope that he will try to im-
plement the assurance that corruption
as it exists will be eliminated by Gov-
ernment?

Shri Hahti: In fact, I have narrated
the various steps that the Government
have already taken to deal with cor-
ruption. It is only in view of that that
I have asked my hon. friend to with-
draw his Resolution. We are taking
steps. There is no question of our
steps being ineffective.

Shri Nambiar (Tiruchirapalli): All
those persons in Government who in-
dulge in corrupt practices should be
removed. Could you give such an
assurance?

ASVINA 11, 1886 (SAKA)

Resolution re:
Board for the
; Control of Distribution
of Licences, Permits

! etc.

M:. Deputy-Speaker: Order, order.

5272

Shri Sivamurthi Swamy: Sir, on a
point of order.

Mr. Deputy-Speaker: There is no
point of order.
Shri Sivamurthi Swamy: Sir,

through you I want an explanation
from the Home Minister about the
allegationg and also the charge-sheet
from Members of the Opposition in
Mysore State, which has also been
signed by some Congress MLAs....

Mr. Deputy-Speaker: We are not

concerned with it just now.

Mr. Deputy-Speaker: I want to make
an announcement. The Home Minis-
ter will make a statement at 4-30 p.m.
on the bomb explosions in China. The
Minister of Irrfgation and Power would
be making a statement about the flood
gituation in Andhra at 5 O’Clock.
After that, we will take up the half-
an-hour discussion.

Shri Nath Pai: May I ask for a clari-
fication. The Calling Attentior. Notice
was not on the explosion of a bomb in
China; we have heard of the manu-
facture of an atomic bomb by China.
May I know on what subject he would
be making a statement?

Mr. Deputy-Speaker: It would be
on your subject.

16.07 hrs.

RESOLUTION RE: BOARD FOR THE
CONTROL OF DISTRIBUTION OF
LICENCES, PERMITS ETC.

Shri P. H. Bheel (Dohad): Mr.
Deputy-Speaker, Sir, 1 beg to move:

“This House is of opinion that
an Independent Non-Political Sta-
tutory Board be gppointed for the
control of the distribution of licen-
ces, permits and quotas in the
country.”
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Sir, it is with a full sense of responsi-
bility that I move this Resolution. I
am moving it, not in the interests of
serving the views of some political
party but in the larger interests of the
country as a whole.

It is of paramount importance that
we should try to destroy the disease
at its very root and the root of all cor-
ruption in our country is, as has been
repeatedly called by Rajaji, this quota-
permit—licence raj. You put an end
to this; then, much of the corruption
in the country will be rooted out.

1 base my Resolution on an easy
test which was proposed by my Party
at its National Convention held in the
beginning of this year at Bangalore
for trying out Congress bona fides. It
wag that if they were honest in root-
ing out corruption in our country,
there will be no hesitation on their
part to entrust the administration and
supervisory jurisdiction over the dis-
tribution of licences, permits and quo-
tas ang the other incidence of controls
to an independent board composed of
competent people not aligned or in-
terested in any political party but
whose members are conversant with
the business involved. Such a board
would justly and impartially adminis-
ter and exercise supreme authority
over these economic controls. The
distribution of the private monopolies
created by the Statist policies of the
Congress going by the misleading name
of socialism and the controls exercised
by the State over individual enter-
prise would then, like the judicial
decisions of courts, be above political
motives and influence resting purely
on a concern for the prosperity of the
nation.

It this acid test is not submitted to
by the Congress Party, it must only
mean that it is bent on exploitation of
economic power for party purposes
anq utilising it for perpetuation of its
rule. It is a simple and conclusive
test of honesty.
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Apart from the test of Congress bona
fides, the reform proposed is inherent-
ly good and completely feasible and
will, whoever be Caesar’s wife, place
her above suspicion.
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Mr. Deputy-Speaker:
moved:

Resolution

“This House is of opinion that
an Independent Non-Political
Statutory Board be appointed for
the control of the distribution of
licences, permits and quotas in
the country.”

Shri Nambiar (Tiruchirapalli): Sir,
I rise to support this Resolution for
the reason that, after all, the Congress
is now known as a raj of controls and
permits. They have got a system
whereby the Congress organisation is
run by certain elements who control
the controls and distribution of per-
mits. I know of my State, Madras.
Persons, business magnates and such

of those persons who want licences
and permits, come to Delhi, stay in
luxurious hotels, entertain friends,

bring them and talk of those friends
who come from Madras State or some-
where who are connected directly with
the distribution agency of permits and
licences. There are also, I am told.
what are known as touts or advocates
for licence canvassers or mediators.

Shri Harish Chandra Mathur
(Jalore): Have you joined Rajaji’s
Party?

Shri Nambiar: Wherever there is
the right cause I shall be. Whether it
has been announced or publicised by
Rajaji, the fact remains that this sys-
tem continues. Perhaps it may help
the Congress Government in consoli-
dating their power.

16.14 hrs,
[DR. SAROJINI MAHISHI in the Chair]

It may help the Government. It may
permit the Government to carry on
its nefarious activities through these
unknown or unnoticed agencies which
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known to
This is the

lie underground but it is
almost all who know life.
position.

I am very much thankful to the
thon. Mover of the Resolution because
he brings to light this very bad evil
that is being carrieq on by Govern-
ment agencies. And the country is
thankful to him to see that if by
bringing notice of this fact to the
public through this forum of Parlig-
ent an end can be made to this.
But I think it is too deeprooted and
that is very difficult to uproot it so
soon. Anybody, if the Government....

Shri Harish Chandra Mathur: We
are prepared to uproot it.

Shri Nambiar: If the Government
and particularly the Ministry headed
by such an eminent person like Mr.
Dasappa would take persondl interest
into the matter and see that no agency
particularly from Congress benches is
allowed to come in, then half of the
evil will be curbed because it is they
who tell the people and their clients
at home that they can get it done
through The MPs and the MPs have
become . . .

Shri Ranga (Chittoor): Not all;
some.

Shri Nambiar: I mean some of
them—dJ have got all respect for them
—and if they kindly change their atti-
tude in the matter, it will be better.
We are all colleagues here and it is
no pleasure on our part to indulge in
'‘mud-slinging. But it is a bad thing
for our country if we indulge in such
sort of a work. There must be fair-
ness to all citizens who apply for
licences or permits. After al] the Gov-
ernment have to issue licences and
permits and that system cannot be
abolished. They have to be issued.
Let them be issued on the merits of
the applications and about the merits
you can have so many checks and
counter-checks to see that these are
not frivolous or rather bogus applica-
tions. Particularly when the agency,
when the Members who belong to the
Congress Party do not come intg the
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picture, it will be easier. Once the

Members who belong to the ruling
party come in, the officials are in-
directly made to oblige these Mem-
bers. Certain officials may be
corrupt. Of course, in their cases, it
is different. But there are many
good officials who are not corrupt and
those officials are made or goaded to
take a particular line of action because-
the things are sponsored by Govern-
‘ment-supported agencies. Therefore,.
you make all officials corrupt. The
officials who are not corrupt also be-
come corrupt. Corrupt officials are
already corrupt. So, all told, all be-
come corrupt. (Interruption). 1 am.
not exaggerating. What is my interest
I have never gone in for any permit.
I have been in this House for five
years from 1952 to 1957 and three
years here barring a number of days
I was in jail. But never did I go
to any agency for any permit or any

licence. I do not know if there are
MPs . ..
Shri Harish Chandra Mathur:.

Madam, the hon. Member is making
a very serious charge against the
Members of this House. Does he
know that when one single case was
discovered—it was frcm this side—
an immediate action was taken against
it? It is a very serious charge that
he is 'making against the hon. Mem-
bers of this House. What do you
mean when you indulge in such mud-
sligning against the Members of this
House?

Shri Nambiar: I do not say that a
particular Member was doing this or
that. 1 understand from reliable
sources . . .

Shri Harish Chandra Mathur: Have
you any information regarding even-
one single case? We give an assu--
rance that we people sitting on this
side of the House will take the initia-
tive if the hon. Member gives infor-
mation regarding one single case that
such and such a man has indulged in:
such and such a thing. Itis a very
serious charge which is being made-
against the Members of this House.
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Mr. Chairman: With all due respect
to the hon. Member, I would like to
say that he is saying all these things
in self-defence., He says that he has
never gone to any person for any
licence or anything of that kind,

Shri Harish Chandra Mathur: But
he says that the Members of Parlia-
ment of the ruling Party indulge in
this mal-practice. I think nothing
more serious could have been said
and he must withdraw it. Let him
make the position clear if he does
not mean that.

Shri Nambiar: My position is very
-clear that . . .

Shri Harish Chandra Mathur: No-
body will tolerate such a thing.

Mr. Chairman: He is not referring
to all He is making only general re-
marks.

Shri Harish Chandra Mathur: Even
about one he cannot say that. When
he wag making a general statement,
my friend Mr. Ranga corrected him
.and then he said that there were gsome
Members which means some Members
of the Parliament sitting here on the
.side of the ruling party. It is a very
serious charge. It is an allegation, a
charge, of the most serious nature.
Who is going to stand this kind of
thing?

Mr. Chairmam: I think he was
making only general remarks.

Shri Harish Chandra Mathur: How
could it be said that they were gen-
eral remarks?

Shri K. N. Tiwary (Bagala): He was
relerring to this side.

Shri Harish Chandra Mathur: We
are people of honour here. It is not
a question of whether one is sitting
-on this side or on that side.

Shri Nambiar: If it pricks anyone
of the Members on the other side, it
‘is up to them to clarify the position.
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Shri Sinhasan Singh: The hon. Mem-
ber has not made a general remark
but he has made a particular remark
about a particular section of the
House, If he had made only general
remarks, then the position would
have been’ different.

Shri Ranga: He did not say ‘Tne
Congress Party members’.

Shri Harish Chandra Mathur: He
said ‘the ruling party’. Let the re-
cord be consulted.

Shri Ranga: He did not say
the Congress Party Members
doing it.

Shri Harish Chandra Mathur: He
has said ‘some Members of the House’.
That ig still more derogatory,

Mr. Chairman: Order, order.

Shri Nambiar: I am very sorry that
some of my hon. friends are irritated
on this point.

Mr. Chairman: The hon. Member
need not refer to that, but he may
continue his speech.

that
were

Shri Nambiar: I shall leave it at
that.

My only prayer to you and to the
House and to the Members and the
country is this that let no one be
encouraged or allowed to indulge in
such things. From the Ministry’s end,
they must be very firm, and they must
give licences or permits on the basis
of the merits of the applicants and the
applications and not on any other con-
sideration. It should be made clear
that they will not allow any officer
to do anything other than by honest
enquiry into the question. If that
position is clarified and we get a con-
fidence that things will be done only
in that way, then that will be the
greatest day of happiness to one and
all of us. But we have reasons to
believe that things are going bad.
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_Therefore, we support this resolu-
tion, and we wish to drive home the
point that such malpractices must be
ended hére and now, and for ever.
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% f& 3% ait # g wasr Tl
4

o W W A (FET)
FadR qEYAT, A qETT AT § I
# md a3 FTT § | FreT g qorTEy
¥ faQ uF Fe WTgaE ST 94T T1fEg
M g AT w d R F R e
frr wifgg, wfe fow A faemar
aifen W wmzEg few WY faerar
wifgw !

ot g fre gfoms aga X
s wfa sort s 3 swfa &)
oY, &1 = F1 S A o @ a
A TV AT | IT AT 7 GHA A fF 59
I w1 FET AR ofwe et &
o= g 1§ oY gwewar g fF gardy
TR B WX @ Qe ¥
e 9T @ w21 &
TS fF gurt @wd Frer, aoeE, #§
oF #Wifer N T § T RW 4R
T & HfanEs Y ar widw w1
FAWL F 1 IT qFEET F gAR T ™
* famfor g, o gfoms ff, ¥ a)
T FT W@ AW T W HY T
T o Hz @ Q1 & wwwar
g & 78 g wE aifie st 9%
LURE U §|
Shri Sham Lal Saraf: On a point

of order. The hon. Minister of the
particular State is not present here,

1334 (A1) LSD—0.
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and so he cannot reply back to the
point made by the hon. Member. My
hon. friend is naming a person who
will not be in a position to reply to
what he has said.

Shri Shinkre: He has only given
it as an instance.

Shri Sham Lal Saraf: I want your
ruling on this.

Mr. Chairman: Let us listen to him
and see what he says further.

of slfFTe W v ¢ AT Ay
w19 3| o o | fow g ae
% 99 g ¥ 90 9N wwaT § | way
q qEEEr ar .

Shri Sham Lal Saraf: On a point of
order. The hon. Member has named
a person who is not here to reply to
what has been said. He can only say
in general termg but not name any
person. That is my submission.

16.24 hrs.

[MR. SPEAKER in the Chair]

s sifTeaTe WA ¢ AR
# g5 @me war @9 fFar mm, o
W & 99 A AT A AW A §
AT TAT 99 g |7 4T, T aQ
g ¥ 30 W@ wr @ R v
T | TT T & AT AN AT 6 _ger
& fF @ YT TET T AT §
¥ gx X W § | qg T W Py
o M & ArETT 9  ar & | ",
faqy oY FlT W ared fag o &
fafreed & wrg =Y # fag omy &
TorRgT & e el & wri-welen Y
s A Rt R A @
g, it g WA wT GT AT WRT 4
@ &, freeeT A i ww o &
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& afafa a7 @i @ wmar weerE
W g AT |
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STEE WG WIS | WEAE WA, Tal
@ wifcwdl @ g wme § oo
fegem & & f & & qwwan
f& 57 N ot § oF wfEe A
ot A & 1 o fafreex awi W
T § ST 9 W9 W § 1 9@
ofss & dq A W ¥ W@ F |
(Interruptions.)

AR WEAY : WL, U | W
Fra f BT [ 6 QY W AR W
A T | W) R A e uw
WTET JETAT § At 9N A A7 1Y
TR AF T A & wg g fw
N @iz 9T wid ad ¥ )

Shri C. K. Bhattacharyya (Raiganj):
He is making allegations against per-
sons who are not here to defend
themselves,

Mr. Speaker: That should not be
done.

Shri Harish Chandra Mathur: We
very much appreciate the speeches
and the points mod2 out against cor-
ruption. Only a fcw minutes ago,
the House unanimously passed a re-
solution and we are all for it. But
objection is taken to my hon. friend’s
naming a Minister and saying that
such man in Rajasthan did it. Then
he says that the Chief Minister of
Rajasthan and his bhai bhatijas did
such and such thing. Objection is
taken to that. He was doing this
before you came.
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Mr. Speaker: No, no. Such obser-
vations should not be made. They
should not be brought in here.

Shri Bade (Khargone): 1 want your
guidance. We will not name g per-
son. That is all right. Can we not
refer to him by designation?

Mr. Speaker: No. If you say
‘Chief Minister’ of such and such
State it becomes clear. It is as good
as naming the person, what alse? No,
no. It cannot he done.

Shri Ha .2 Chandra Mathar: Ob-
jection was taken only to thas.

Mr. Speaker: If you say ‘the Home
Minister here’ without naming him, it
is as good as saying ‘Shri Nanda'.

16.28 hrs.

STATEMENT RE: REPORTED EX-
PLOSION OF AN ATOMIC DEVICE
BY CHINA

The Minister of Home Affairs (Shré
Nanda): Mr. Speaker, reports from
various sources have indicated for
quite some time that China has been
feverishly preparing for an atomie
explosion. There is nothing to suggest
that China has still now suc-
cessfully exploded an atomic bemb.
It is well known that whenever China
does succeed in exploding its first
nuclear device, this will not remain a
secret. American, Russian, French,
Japanese and our own monitoring
stations are certain to be able to
fairly precisely know the approximate
strength of the explosion and also its
location in China.

The Government has seen a news-
paper report from French sources
which suggests that some experts are
of the opinion that an atomic device
has already been exploded, several
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months ago, by China. There is
nothing to indicate that this con-
jecture is correct. While China
may be able to detonate a nuclear
device, and we would know
very goon thereafter that it has
done 8o, the mere detonation of
a first nuclear device does not imply
that there is anything like a stockpile
of nuclear weapons or even a nuclear
bomb capable of delivery upon any
target, While what happens in this
fleld in a neighbouring country like
China is a matter of great concern to
us, the indications are that the explod-
ing of a nuclear device does not of
itself give cause for anxiety in the
near future.

Skri Nath Pal (Rajapur) rose—

Mr. Speaker: I do not think any
questions should be allowed. I would
appeal to the Members that in this
delicate situation, this might be left
as it §s. That would be better.

Shri Nath Pai: Having given notice
of the Calling Attention Motion, I am
foregoing my right only in deference
to your wishes, but let it not be
treated as a precedent.

Mr. Speaker: No, it would not be
a precedent.

RESOLUTION RE. BOARD FOR THE
CONTROL OF DISTRIBUTION
OF LICENCES, PERMITS
ETC.—contd.
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1635 hrs.

[Dn SarosmNt MamisHt in the Chair]
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[MR, DEPUTY-SPEAKER in the Chair]
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#t ey AF  w T qE g
I & F SR #Y I TATHIHT GV E &
fs oF AT ¥ TR W T9g A
Fraafes A & fRE N
ATEEE A A @ | T aaasger
1 FXF & forg w7 ) & I oy AgdE
fasr =fge )

Shri C, K. Bhattacharyya: Mr. De-
puty-Speaker, Sir, the licences, per-
mits and quotas seem to have turned

into the golden ball of Princess Atlant
of Greek Mythology; that is to say,
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everyone is running after the ball,
and anyone who tries to reach it finds
‘himself coming to grief. Our hon.
friends here are suggesting the con-
stitution of an independent non-poli-
tical Statutory Board; in facf it is an
Independent Non-Political Statutory
Board, with ‘T, ‘N’, ‘P, ‘S’ and ‘B’ in
capitals] What would the Board be
like? Here is something, or woulq it
be something, like a Super-Govern-
mental body? When the Government
is running the administration, the
major executive work of the admini-
stration will be made over to another
Board which will act something like
a super-Governmental body. Can
that be feasible or practicable? To
my intelligence, it is an impractical
Pproposition.

So far as the enthusiasm and eager.
ness of my hon. friends in the Opposi-
tion to transfer the controls to a
Statutory Board ig concerned, I am
feeling curious about it. Whepn there
are proposals for imposing controls,
my hon. friends in the Opposition are
equally enthusiastic with other Mem-
dberg that controlg should be impos-
ed We pressed upon Shri C.
Subramaniam to introduce controls
here gnd there and at other places.
We pressed upon the Minister of
Industry to impose controls here and
there and other places.

But when controls are imposed, they
say that these controls should go to
a statutory ‘board, These two appear
to be conflicting attitudes and rather
look like time-serving attempt. It
controlg are necessary, they should be
honestly supported and upheld. If they
are not necessary, we should straight-
way say that all controls should go.
1t is no good asking the Government
to impose controlg on rice, paddv and
other commodities and then saying
that controlg are leading to all sorts
of undesirable consequences and so
let them be given to a body which
would work like a super-Government
agency. That is not a fair proposition.
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When I think about this, an incident
comes to my mind. When the late
lamented Mr, Kidwai removed the
controlg on rice and paddy. I was
having a talk with a leading leftist
leaaer in Calcutta. He told me,
“Mr. Kidwai has removed the controls
and so our main and major plank is
being taken away, But we shall find
another plank. We shal] take up cloth.
Cloth control wag still there, 8o,
these controls are wanted not in the
interests of the people or for the
control itself, but in the interests of
political propaganda, If that be so, it
is an unfair resolution. If the controls
are wanted in the inlerest of the
people, we can certainly go forward
and say what the defects in the imple-
mentation are and how they ghould
be removed. But it is no good making
the Government to go on with controls
and then say, let these controls ' be
removed from the purview of the
Government and handed over to a
different agency which will act as
something like a super-lord over the
Government ijtself, This is my impres-
sion about it. T hope hon. Members
who speak on it will avoid heat and
controversy and consjder the proposal
itself whether the controls, licences,
permit; and quotas are bad things or
whether they are necessary, If they
are bad things, let all of them go. If
they are necessary, they should re-
main and Government should
implement this scheme, ag they have
taken,

Shri Kapur Singh (Ludhiana): Sir,
I want to say a few words in support
of the resolution which has been
moved by my hon, friend, Mr, Bheel
The hon. Member who hag just now
spoken from the other side has made
out just one point, namely, that is
controls are desirable, their implemen-
tation cannot be separated from their
existence, Therein. I think, exists a
confusion of thought. Controls may be
desirable for the general progress of
the community, but it may also be
desirable, at the same time, that their
implementation might be separated
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[Shri Kapur Singh]
from the day-to-day exercise of
power by the Government, and that
such exercise of power may be
handed over to a statutory body.
This is just what the resolution says.

The resolution does not say that a
super-body should be get up which
would go at counter-purpose to the
aims which either the Government or
the community sets before itself, I
would compare it to the problem of

- laying down policies and their
carrying out. In the modern govein-
ments, it is well-known that the
permanent officials carry out the day-
to-day implementation of the policies,
while the elected representatives of
the people lay down those policies. It
is on this pattern that this resolution
fs fashioned demanding that while
the aims which the community has
before it in respect of production, in
respect of GNP—general national pro-
duct—should be in thc hands of those
to whom the power of governing is
enfrusted by the community, the imple-
mentation of the day-to-day working
-of the controls, which are necessary
" for achieving those aims, should be in
the hands of a permanent statutory
body whith is rot influenced by either
political considerationg or the arbi-
trariness which is jnherent in all
politicians. Therefore, the argument
which my hon, friend from the
opposite side hag just now made out is
an argument which ig misconceived,
is an argument which is grounded in
a miscomprehension of the very
purpose of this resolution.

Sir, I support this resolution,
without casting any particular reflec-
tion on the ruling party, and on
general principles, There is the
terrible judgment of Lord Acton
which says that “power corrupts and
absolute power corrupts absolutely”.
It further says that “powerful people
are almost always evil”. There is a
.@reat amount of truth in it as the
history ha; shown, there ig in it, a
considerable amount of truth, as the
experience of all the hon. Members,
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who are well-weathered politicians
shows, that wherever power comes
there certain elements jin human
nature are excited which must be
controlled.

Shri Ranga: That is it.

Shri Sham Lal Saraf (Nominated
—Jammu and Kashmir): He hag not
left you alone.

Shri Ranga: Ex-Ministers are
always; more sensible.

Shri Kapur Singh: Having made
thig point, I come to a corollary of it.
As is known, there is no power which
is of greater potency than the power
of money, The power of money, the
power to be able to confer mone-
tary favours and the power to
be able to inflict monetary losses
on individuals has always work-
ed as a great inhibitory and a
great controlling power. There are
thinkers in modern times who hold
that the power of money is almost the
only potent power which fashions the
forms of society and which controls
the processes of history. Without
going to that extent I may say that
power of money is a double-faced
power; it is a power for good ag well
as 3 power for evil But since the
type of Government that we are
having in this country is a Govern-
ment which ig based on parliamentary
democracy, that is a mechanism which
works through checks and controls, it
ig absolutely necessary that this
power of conferring monetary favours
should not be left in the hands of -
politiciang who rule the country and
it should be controlled.

Sir, may I conclude by saying that
it is our grievance that this power in
the hands of the ruling party hag so
far been used, not always, but it has
shown a trend that it hag been used,
for the purpose of not only corrupting
the civic life but of retarding the
democratic procesg in thig country.

Sir, I support this resolution,

The Minister of Industry and
Supply (Shri Dasappa): Mr. Deputy-
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Speaker, Sir, I have been listening to
the speeches of my hon friends
opposite and I wag trying to find out
exactly what was at the back of their
mind when they adduced arguments
in support of this resolution. It looks
to me that the one prevading thought,
which has almost become an obses-
sion with them, is that this licensing,
giving permits and quotas is meant
just for the sake of making money.

Shri Ranga: Also for it.

Shri Dasappa: There can be nothing
farther from ihe truth wrnicl is o
realise the objectives of the controls
“themselves, Sir, it js a planned
economy that we have. A planned
economy becomes all the more neces-
‘sary when we have to deal with
scares raw materials and the diffi-
-culty in the availability of foreign
exchange. Therefore, some kind of a
regulation is inevitable in the very
‘scheme of things. That is what the
Industries Act of 1951 and the rules
thereunder provide for, We have got
to take note of the facts and the
targets that we place before our-
selves. And, as I said, the availability
of foreign exchange, the avaiiability
of raw materials, the avoidance of
monopolies and all these things are
there built in the whole structure of
the system. How can this be done
unlesg; we have a sufficiently strong
and efficient organisation for that? 1.
am rather surprised that our friends
should be merely satisfied with the
creation of a statutory board for the
purpose of distributing permits,
licences and quotas, What can it do
without a vast mass of material that
is required to find out what is the
availability of scarce raw materials,
the availability of foreign exchange
and how they have got to be distri-
buted over the country? One of the
things that our friends over there urge
tim- and again is that the un-
developed areas should be looked
after, How can that be done unless
we know the conditions of economy
in every part of our vast country?

Al] these things do necessitate the-
collection of a great deal of data.

Shri Ranga: Whatever jnformation
is in the possession of Government
can be placed at the disposal of the
board, thus enabling the board to
take a decision instead of Government
taking it.

Shri Dasappa: My hon. friend, Pro-
fessor Ranga has now joined, rather
created, a new party, whose slogan
today is quota-licence raj. Ag in the
case of most other slogans, I hope
this slogan also had better remain as
a slogan and nothing more than that
When we have got to get so much of
material, when we have got to imple-
ment the policies laid down by Par}ia-
ment and we have got to create the
institutiong under the ruleg of these
various enactments; to say that all
this machinery, the vast organisation
that we have created in the shape of
the various technical development
committees and the various licensing
boards, all of these have got to place
the entire materia]l before this sta-
tutory board, I think it js almost
impoesible for ys work as a measure
of practical politics, And if that is not
done, thic siatxllv.'y. board wculd he
working in a vacuum, So, I beg to
submit that this is only a question of
slogan-mongering and nothing else.

1 think my hon. friend, Shri Nam-
biar was right when he said that

‘every case must be decided on me-

rits. Is there any dispute or con-
troversy over such an obvious propo-
sition? Only an hour before, we
heartily welcomed and voted for
such a proposition.

Dr, L. M. Singhvi
Very grudgingly indeed.

(Jodhpur):

Shri Dasappa: Let us not argue
about it. If my hon. friend, Shri
Nambiar had confined himself to
that kind of pious wish, it would
have been better. But, then, he tres-
passed into a dangerous field and
said that some Members -of Parlia-
ment abuse their privileges.
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Shri Bade: Shri Sivamurthi
Swamy sgaid the same thing.

Shri Dasappa: I do not know what
‘he sald. Anyhow, he did not seem to
:say that the Memberg of Parliament
abuse their powers and privileges.

Mr. Deputy-Speaker: He might
continue his speech later, Now we
have to take up some other item.

—_—

17.00 hrs.
PAPER LAID ON THE TABLE

‘STATEMENT OF CASES WHERE LOWEST
TENDERS HAVE NOT BEEN ACCEPTED

The Minister of Supply in the Minis-
‘try of Industry and Supply (Shri
): Sir, I beg to lay on
the Table a statement of cases for the
half year ending the 30th June, 1964,
in which lowest tenders have not
been accepted by the India Supply
Mission, London and the India Supply
Mission Washington. [Placed in Lib-
rary. See No. LT-3319/64].

- —

‘STATEMENT RE. FLOODSs IN
ANDHRA PRADESH

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Mishra): A depres-
sion formed over the West Central
Bay of Bengal on 27th Septem-
ber. It became deep on the 28th
morning with centre about 150 kilo-
metres east of Kakinada and moved
West North West Coast across the
Andhra Coast near Kakinada on the
28th night and east north Khamma-
meth on the 29th morniing. Catinuing
to move West North West it weaken-
ed by the same evening when it was
centred about 100 metre west of Hy-
derabad. It weakeneq further by
20th morning and became unimport-
ant next day.
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In association with this depression
rainfall commenced along Andhra
Coast on the 27th and extended in
line by next day. It caused wide-
spread and locaily heavy rain over
Andhra Pradesh on 28th night and
29th.
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The Krishna recorded a flow of 12
lakhg cusecs on 30th September. This
high flood has washed away (5 gpane
out of a total of 33 spang of the cons
truction bridge located 2500 feet
downstream of the Nagarjunasagar
Dam. Eight spans were washed out
on 29th September and seven more
are reported to have failed since then.
Two persons are missing and are sus-
pected to have been drowned a: pro-
ject site. No other damage to life
or property has occurred at the pro-
ject site. The Nagarjunasagar Dam,
under construction, is fully. intact.
Efforts are being made to complete
the Project on schedule in spite of
this dislocation to Projects communica-
tion system. Plang are being active-
ly considered for transport of materi-
al and personnel across the river in
the speediest manner. The Union
Minister for Food and Agriculture
Shri C. Subramaniam and the Minis-
ter for Irrigation and Power Dr. K
L. Rao have made an aerial inspec-
tion of the area yesterday.

Due to this heavy rain a number of
irrigation tanks are surplussing and
a few have breached. A tank three
mileg from Macherla breached on the
29th. A nearby hill stream  called
“Chandravanka” was also in high
floods. This resulted in a rush of
water towards the town of Macherla
and a wave of 10 to 15 feet of water
passed through the town, resulting in
serious damage to  buildings. The
flood is reported to have lasted for a
period of 10 hours. According to
figureg verified are reported by the
State Government 38 people have
lost their lives in Macherla and six
in Dacherpalla. About 50 persons are
still reported to be missing. Rail and
road communications from Macherla
have been severely damaged.
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Rains have also caused damage to
paddy and other crops. Parts of Vi-
Jjayawada, Eluru, Bapatla Repalle and
other places are under water. Four
persons are reported to have lost
their lives in Vijayawada. A num-
ber of draing like Tammileru, Nagu-
leru, Yarravegu are still reported to
be in floods. The Krishna and the
Tungabhadra are also in floods.

The Andhra Pradesh Government
have taken immediate measures to
provide relief to the people affected.
Rescue parties have been sent out to
all the affected areas. The Collector
of Guntur has reached Macherla and
is supervising the relief and rescue
operations. Doctors and nurses along
with medicines and other essential
supplies have reached the spot and
are busy rendering first aid and
controlling the out-break of cholera
and other epidemics.

The army authorities have helped
in restoring electricity and water
supply in the Nagarjunasagar town-
ships.

It has also been reported that there
has been some damage to the earthen
portion of the Sarlasagar dam in
Mahboobnagar district, water has en-

tered Wanaparthy town. Steps are
being taken to repair the dam.
Further details are still awaited.

Dr. K. L. Rao is camping at Nagar-
junasagar. The State Government
are assessing the losses and are busy
in rescue operations. Further and
fuller information will be available
after a few days.

Shri Ranga (Chittoor): May I know
what relief measures are being taken
in order to help the people in the
flooq affected areas on the coast and
also at Macherla? May I also know
why, contrary to the earlier practice
pursued by the late Prime Minister,
the Ministers who had gone in the
Indian Air Force planes did not take
the trouble, even did not accept the
suggestion made by me to invite
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leaders of political groups here to go
with them for this aerial survey in
view of the fact that it would not now
be possible for people like us who
come from that area and who would
not be able to go back? It would be
impossible for us to reach ‘many of
those places because of our obvious
difficulties in regard to communica-
tions.

Shri Shyam Dhar Misra: As regards
the Members of the Opposition parties
not being taken for the aerial survey,
the incident happened only two days
back. Dr. Rao and Mr. Subramaniam
were requested immediately by the
Chief Minister of Andhra and they
had to go for aerial survey. The Mem-
bers of the Opposition can go even
now for an aerial survey.

Dr. L, M. Singhvi (Jodhpur): The
Government should make arrange-
ments.

Shri Ranga: I sent a wire from
Bombay to the Prime Minister as well
as the Minister for Irrigation and
Power.
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Dr. Melkote (Hyderabad): It is
understood that there are about 30,000
workers in the Nagar]unasagar dam
Project and the work is dislocated.
What measures have been taken in
order to give them the wages and the
necessary food and, secondly, what re-
lief measures have been taken in
those places, particularly in Machrela
where many of these people are maro-
oned who have got to be given reliet
in the form of food and other things?
What reliet measures have actually
been taken?

Sh:i Shyam Dbar Misra: As regards
those 30,000 workers, this has been
really a problem. Yesterday morning,
when the Minister of Food and Agri-
culture returned here, I had a discus-
sion with him and this morning also.
He mentioned that this was a real
problem. Dr. Rao is staying back.
The idea is that on one side of the
dam, the work will be immediately
started and on the other side of the
dam. a part of the werk will be
started. Some other works will alse
be started on the canal so that the
workers are not disengaged and they
may be given some work. Therefore,
I must say, the workers will be given
either part-time or whole-time work.
That is being ensured. Dr. Rao 1s
staying back and making a program-
me in consultation with the State Gov-
ernment.

Ags regards the relief measures in
Machrela as I stated in the main
statement, all possible efforts for re-
lief and rescue operations are there.
Medical supplies have gone. The State
Governments have taken steps to dis-
tribute certain materials which are
absolutely necessary. All that is being
done.

sy 7o wro frddt : N yw AT
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Mr. Deputy Speaker: He cannet go
on like this.

Shri Thirumala Rao (Kakinada): Is
it a fact that as soon as this inTorma-
tion about the catastrophe was known.
to the S.ate Government, the Central
Government and the Prime Minister
were duly apprised of it and the Cen-
tral Ministers and the State Chief
Minister and other Ministers imme-
diately went about in a plane to have
a personal knowledge and survey the
whole situation and. if so, have they
taken in Congress Members of the
Legislature along with them or of
any other Party? Was there time
enough for them . . .

Mr. Deputy-Speaker:

only a question,

Shri Thirumala Rao: I am asking
one question.

Shri Ranga: I apprised them from
Bombay.

. Shri Thirumala Rao: Is it not pri-
marily the responsibility of the State
Governments and the Central Gov-
ernment first to look to the needs of
the people that are in great trouble
and make arrangements for them and
then to consult other parties and
other public men with regard to fur-
ther steps to be taken?

Shri Shyam Dhar Misra: The
Minister of Food and Agriculture and
the Minister of Irrigation and Power
ang the Deputy Minister of Defence
went from here the next day when
the information was available. They
were trying for reservation by air,
and they got the reservation only at
the last minute, and they rushed to
that place. The Chief Minister of
the State and other Ministers of the
State Government and also the Gov-
ernment of India are very anxious to
help in rescue and relief operations.

s3oz

No speech;

The Ministers from here went al-
most all‘of a sudden. I do not know
whether they could have taken imme-
diately the Members of the Congress
Party with them. They are the
leaders of the Congress Party,
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and the Members of the Congress
Party are welcome to go even
now. But they had to go suddenly,
and, therefore, they could not wait to
take Members of the Congress Party
in the plane along with them.

Shri Thirumala Rao: I did not say
only about the Congress Party Mem-
hers. I said about other parties also.

Shri P. Venkatasubbaiah (Adoni):
Since this rice-bow] of Andhra Pra-
desh, namely the Krishna, Guntur
and West Godavari districts have
been very badly damaged, and there
is every possibility of the standing
crops withering away because of the
breach of so many tanl's in those
areas, may I know the immediate ar-
rangements that Government propose
to make to give as much assistance
as possible to the farmers to give
water to the crops which will wither
away in course of time?

Shri Shyam Dhar Misra:.As I have
stated, the real assessment of the
damage is still not available. But,
according to Shri C. Subramaniam
with whom I had discussions this
morning, about a lakh of acres
of. cron ar~a is  damaged. He has
vald .that 50 per cent of the area of
paddy which has gone under water
can be recovered by applying a little
more of nutrients; 30 per cent might
glve a lower yield, and 20 per cent
will have to be transplanted with
short-time variety of paddy. The
total area damaged according to him
18 about 1 lakh acres, These are the
three categories of damage. This is
all that I can say at the moment. I
cannot make my own guess about the
matter.

8hri Nambiar (Tiruchirapalli): In
view of the fact that this has been
an unprecedented flood in the history
of Andhra Pradesh, may I know what
active stepg are being taken by the
Central Government in aiding the re-
liet measures there by way of supply
of foodstuffs and also by restoring
the communications which are affect-
ed? May I also know what immediate
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flood control - measures ara - being
taken, because the water has not yet
receded? What practical measures
are being contemplated and are being"
taken by the Central Government
particularly?

Shri Shyam Dhar Misra: The Cen-
tral Government come into the pic-
ture only after the State Government
have made a request in the matter.
All active steps by the Central Gov-
ernment will be taken, The Prime
Minister has immediately sent a che-
que for Rs. 50,000 just as a token
amount from the National Reliet.
Fund.

As; regards the restoration of come
r:unicaiions, the Army has moved,
and they have restored part of the
communications. In:- some places
where the rail traffilc was not work-
ing, it has recovered, and things have
improved.

But it is only three days since this
incident has happened. So, 1 cannot
answer right now what steps will be
needed, Whatever steps are needed
will be taken. If aid is required, and
a request is made by the Andhra
Pradesh Government every effort
would be made to give them the
same.

Shri Narasimha Reddy (Rajampet):
This bridge was construtced at a cost
of more than a crore of rupees, and
it has been washeq off fairly eight
years after it was constructed. Do
Government realise now at least the
inadvisability = of entrusting such
works to . political contractors, the
contractor of this bridge now being
an honoured member of the Andhra
Assembly? Secondly....

Mr. Deputy-Speaker: There cannot
ba two questions. Let the first ques-
tion be replied to.

Shri Narasimha Reddy: That was
part (a). of my question. Now, I am
coming to part (b).

Shri Thirumals Bao: Was he a
member when he was a contractor?.
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Shri Narasimha Reddy: It is quite
evident that if the Nagarjunasagar
dam had been completed, there would
not have been such floods as would
wash away a constructedq bridge.
Would the Government realise now
at least the advisability of construct-
ing the Nagarjunasagar project as
quickly as possible and placing all
the funds that are required for its
construction  without any miserly
conduct as had been exhibited by
Government in the past?

Shri Shyam Dhar Misra: Coming
to the last question first, ag to the
completion of the Nagarjunasagar
dam, Government itself is very an-
xious and this year itself it has given
accelerated assistance to the Andhra
Pradesh Government so that it is
completed earlier.

As regards the cost of the bridge,
the hon. Member said it is a crore
of rupees. That is wrong. The cost
is only about Rs. 33 lakhs. Out of
34 spans, 15 have been washed away.

Shri Ranga: Why have they been
washed off?

Shri Shyam Dhar Misra: I can only
answer one question, not supplemen-
tary to a supplementary question in
between. ...

. Shri Ranga: He wants us to esti-
mate the loss by the number of spans
that have been washeqd away.

Shri Shyam Dhar Misra: I have
not been allowed to complete my
sentence and my answer. As I stated
in the statement itself, 12 lakh cusecs
of water suddenly passed over this
bridge and it was almost gushed in
one corner. The flrst impression is
that it was due to the flood. But in-
quiries will be made and then we
will know what is the reason.

Regarding the qixestion about poli-
tical contractors, I do not know what
i# is about I would like ' notice.
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Shri M. N. Swamy (Ongole): The
Chief Minister of Andhra Pradesh
hag made a request to the Centre for
financial and other assistance, What.
is the reaction of the Central Gov-
ernment to that? It has come today
in the papers.

Shri Shyam Dhar Mishra: 1t might
have come in the papers, but it has
not come to the Government. Any
request from the Andhrg Pradesh
Government or for that matter any
Government, for such purposes or for
any other purpose, will be sympa-
thetically considered.
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Mr. Deputy-Speaker:
answered that question.

You have

Shri Shyam Dhar Misra: I have got
the statement here.

A warning for fisheries for Andhra
coast was issued at mid-day of 27th.
Warnings for heavy rain over north
coastal Andhra Pradesh district were
issued early in the afternoon of
27th....

Mr. Deputy-Speaker: He has read it.

Shri M, L. Dwivedi: This is another
statement., Let him read it.

Shri Shyam Dhar Mishra:.... The
same night warnings for heavy rains
over that area were issued. All
parts in Andhra Pradesh were also
warned about the depression on the
27th mid-day and asked to hoist cau-
tion signals.

On 28th warnings for local heavy
rains for South Coastal Arflhra Pra-
desh districts were issued in the
morning. Again warning of very
heavy rainfall over Vizagapatnam,
East West Godavari, Krishna and ad-
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joining districts were issued through
All India Radio, Hyderabad, at about
mid-day. Fisheries warnings were
again issued at mid-day. Warning of
very heavy rainfall over the remaining
districts of Andhra Pradesh were is-
sued at about 2.30 p.M.
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Shri Brij Raj Singh-Kotah (Jhala-
war): There are bodies in our count-
ry like the home guards ang civil de-
fence organisations. Why is 1t that
in times of emergency we call only
the army? These bodies are meant to
do work during such emergencies.
Does Government propose to use them
in. such matters, or ig it always the
army that is going to do it?
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Shri Shyam Dhar Misra: 1 am not
in a position to say whether only the
army was used. It may be that the
home guards and the PAC force were
also used. They are generally used.
by the State, but I am not in a posi-
tion to state categorically.

5t gwA W weTw I
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17, 21 hrs.

STRIKE IN SINDRI FERTILIZERS
FACTORY*

Shri P. R. Chakraverti (Dhanbad):
I wanted to raise the discussion not
only because of the strike, but pecause
the Sindri Fertilizer Factory is the
first undertaking in the public sector
Naturally, it has a unique importance
in the fleld of India’s industry. If
something is found amiss, we have 10
go into the depth of the problem and
find out what effective measures can
be taken to rectify the lapses which
are still obtaining there, in the con-
text of industrial relations which are
not very happy. .

When I first visited the Sindri Fer-
tilizer Factory as a candidate, 1 found
that somehow the industriai relations
dig not present a happy picture, So
far as I can gather, the trouble start-
ed in 1938 when two unions, both
claiming to owe allegiance to the
INTUC, wanted to have recogni-
tion. The working comnmittee
of the INTUC went into the
question, and decided that Mr.
Michael John, President of Bihar
INTUC, should take up the president-
ship of the union, and he took it up.
But unfortunately, somehow the mat-
ters did not come to a peaceful or ami-
cable settlement as was expected bet-
ween the union on the one side and
the management on the other.

*Half-an-hour discussion.
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From April, 1962, the situation was
getting a little tense and, because of
the non-recognition of the union with
Mr, Michael John ag President, there
was a feeling that the right type of
treatment was not meted out to
labour. They hag the leeling that
their legitimate grievances were not
looked into. For instance, the Pay
Commission report was not imple-
mented. But the most important
‘thing was that the management with-
held payment of ad hoc bonus for
the last three years.

Mr. Michael John served u notice
on the management in September,
1962, and three items whnich have
been given in the answer were
referred by the State Government
to the industria] tribunal for adjudi-
cation. The other itomg were left
over to the State Labour Commis-
sioner to institute conciliation pro-
ceedings.

At this stage, the management
brought a case against Mr. Michael
John in the form of a temporary in-
junction. Naturally, more complica-
tions were created, Though the
temporary injunction was not grant-
ed by the law courts, the manage-
ment refused to sit in conciliation
till the case in the luw court was
finally decided.

This naturally exacerbated the teel.
ingg of labour, and when this ques-
tion came up befors the tribunal,
the tribunal directed the represen-
tatives appearing on  behalf of
the Union headed by Mr. Michael
John to ascertain the general workers’
opinion on the bi-partite settlement
submitted by.the employers. The
settlement was not acceptable to the
workers, and it was placed before a
mass meeting of about 5,000 people.
The tribunal held that Michae] John
was the duly elected president of the
fertiliser factory union and represen-
tations made by them s'would be a~-
ceptable because they were the peo-
‘Ple accepted by them to represent the
workers’ grievances. As against the
decision of the tribunal, another so-
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called union went up to the High
Court of Patna in the form of a writ
petition where the question of proper
office bearers was disputed. That peti-
tion was rejected. While the question
of proper office-bearers was disputed
by the management the issue was
referred to the Labour Commissioner
of the Bihar Government who decided
that Shri Michael John was President
of the fertiliser factory workers union,
Still, somehow this factor was not ac-
ceptable to the management and some
other people claimed that they might
be recognised ag the union.

s3lo

Naturally all these factors created
complications and in thig context the
industrial relations there should be
viewed. When 1 went there, there
were strained relations gand I tried
my utmost to settle the matters since
I am directly interested in the wel-
fare of the people of this area. I
have a moral obligation to do so
being an elected Member of Parlla-
ment. Moreover, it is a very impor-
tant public sector undertaking.

Shri Nambiar (Tiruchirapalli): It
was a matter completely between
INTUC groups.

Shri P. R. Chakravertl: It is the
non--recognition of the Union with
Mr. Michael John as president that
created trouble.

On the night of 21st July 1964, the
labour commissioner of Bihar came
there and asked the working president
of the  union, who was working in
place of Michael John whether he
would agree to persuade the workers
to call off the strike if the dispute
wag referred to arbitration of the Cen-
tral Labour Minister or the Deputy
Labour Minister. The working pre-
sident also suggested the name of the
Minister of Petroleum . and Chemi-
cals, Mr. Humayun Kabir, When
I sensed the majority opinion or
rather by and large the representative
opinion of the labour. there, I sent
wires personally asking the Labour
Minister or the Deputy Labour
Minister or the Minister of Petrolews
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a)d Chemicals to go over there. 1
was trying to gettle matters in their
presence because I had no sanction
behind me. So long as I am the re-
presentative of the people, I can sit
with them. I am a hyphen between
management and labour. Unfortu-
nately, the hon. Ministers were busy
in Bangalore; there was a very im-
portant session and so they could not
be present. The Labour Com-
missioner’s suggestion aslo was not
found acceptable to the management.

There were some definite charge of
sabotage made against the labour.
But the labour union peovle told the
management that they will take res-
ponsibility of keeping the machinery
safe. T said that it was our national
property and crores of rupees had
been invested in that machinerv and
I appealed to them in my individual
capacity that there must be no at-
tempt to create any mischief or to
sabotage and if anybody ‘was
tempted to do so. he must be dis-
eouraged. Thev told me, we have
alreadv approached the management
with this offer and we shall take
charge of all these things. Unfor-
tunately it was not accepted.

Sir. the reply of the Minister sug-
gests that the wages awards of the
tribunal were given on 8rd July, 1964.
The union feels aggrieved on this
score that after the lapse of sometime,
say about a month from the date on
which the judgment wag delivered
which was on 28th April, the manage-
ment should have implemented it.
That is. it should have been imple-
mented by the 28th May. Unfor-
tunately, it was not done then: it was
done in July. So, there was again &
grievance and in the context of their
accumulated feelings. matters  ulti-
mately came to a head.

In the reply it is stated that the
total number of workmen whn are
covered by the revision awarded by
the Tribunal's award is 3611. The
number of those who did not
benefit by the award ig 3,500. Here
comes the difficulty, The revision has
resulted in the reduction of their emo-
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luments. It has been calculated that
at least 50 per cent of the employees
did not get benefit out of the award
and 50 per cent got a reduction. The
moment this was known to the people,
the already strained relations got all
the more accentuated, They asked,
“how ig it that our salaries are going
to be reduced? We did not get pay-
ment of bonus and the D. A, which
was declared as Rs. 5 from 1st April
was not added.” Ultimately, it has
been given effect to after the strike
and lock-out and all this business, But
the labour feel that the award which
they got after strenuous fight for
months and months—it had taken more
than two years—ought to have been
enforced and they should have been
taken into confldence. I asked them
and the reply of the employees’ union
is that—they fold me definitly—*no-
body told them the implications of the
award.”

I am not going into the merits of
the case. But if this feeling goes on,
if we cannot go into the depth of the
question, then it would result in a
terrible crisis. I found myself helpless
when I realised that this strained re-
lationship involved o 8s much as
a thousand tons of fertilisers;
not only that; it means loss of so much
of foodgrains. After all, we are also
approaching Pakistan, of all places in
the world, for gettine foodgrains. And
here is the Sindri Fertiliser Factory,
one of the foremost organised
plant which, unfortunately is lying
idle without producing fertilisers.
If the loss per day is a thousand tons
of fertilisers, it means many more
thousands of tons of foodcrops. It
pained me so much. 1 wanted
to have, and and strived for, an
amicable settlement that could be ar-
rived at. but unfortunately it was not
made possible. I would, therefore,
suggest to the Government that some
form of enquiry should be held. The -
union is willing to have a judicial
enquiry. It has told me so in writ-
ing. Some form of enquiry should be
held to see what were the difficulties
which have been experienced so long
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in the proper working of the plant in
Sindri which is a very valuable
agency in the development process of
the country.

That is my definite suggestion.
Without going into the merits of the
case, I say that in its historical pers-
pective, I do not feel happy about the
industrial relations, and I would re-
quest the Minister to go into all these
matters, and have a probg into them,
taking both the management and the
fertiliser labour union into confidence,
and see what can be done to improve
the position.

Dr. L, M. Singhvi (Jodhpur): In
thig regard, I would like to know the
Minister’s views on three aspects of
the matter. First, the overail appro-
ach to industria] relations in public
sector undertakings: how does the
Government feel about the man-hours
lost, the daily losses by the production
programme being hampered, and what
is he doing to ensure that industrial
relations in the public sector under-
takings, particularly, are kept on a
very harmonioug level. Secondly, T
would like to know whether a depart-
mental enquiry.. ..

Dr, L. M. Singhvi: This is not ques-

Mr. Deputy-Speaker: Only on-
qQuestion; I cannot allow more than
one question. He is combining three
questions in one.

tion Hour, after all. We will lose
more time in argument, but I would
submit that I am asking thig question.
Well, I could just say, “this is my
question,” and not mention onc, two
and three.

Mr. Deputy-Speaker: Only one
question.

Or. L. M. Singhvi: The question is
‘whether the Government have depart-
mentally considered the causes of
labour unrest and what has it done
specifically to set the labour unrest at
rest and to see that there are no re-
currences of this kind in publie sector
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industries or undertakings, particular-
ly, in this factory,

Mr. Deputy-Speaker:
Sharma,

Shri D. C.

Shri A. P. Sharma (Buxar): May I
ask a question, Sir?

Mr. Deputy-Speaker: A separate
:(n:tlce has to be given under rule 58
).

Shri A, P. Sharma: I should have
been informed. My name is there; I
have signed it.

Mr. Deouty-Sneaker: Every hon.
Member is expected to know the rules,

Shri D. C. S8harma: I +hink the trou-
ble started sometime in 1962 and we
are now almost at the end of 1964,
May I know what attempts Govern-
ment has made 80 far in solving the
dispute between the labour and the
management in the Sindri factory and
what are the factors that have hinder-
ed the happy relations between the
labour and the management?

Sh-i ® ¥ WMas (Contai): May I
lmow whether, as in other public
undertakings multiplicity of unions
also has contributed to the ‘labour
troubles here in thig factory?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagacan): Sir, T am glad Mr.
Chakraverti has raised this question.
As he said, he is very much interested
and concerned because he represents
that area and he comes from that area.
The House as a whole is verv much
concerned, because it ig the first pre-
mier public sector fertiliser under-
taking and everybody is interested
that it should work on healthy lines.

I should agree with much of what
Mr. Chakraverti has said. The labour
position there has not been verv good
for so many years and we should re-
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ly go into the causes why the labour
situation has not been what it should
pbe. Ag It was pownted oui, tne last
vald electiong were neld somewhere
in 1860. Sh.i Shiv Chanuika, who
was up till then the President of the
Union was sent out ang mr, Michael
Jonn tooK charge OI tne situation.
He was funcuoning 1or some ume,
but not in a very airect way, 1 am
sorry to say. trrom all reports, I
unaerstand that he 1s a very fine
1apour leader, but pernaps he was
hamperea by 1uU-neautn or waatever
it is, I am not fully aware and he was
not able to funcuon directly on the
scene. You wul accept, Sir, that
absenteeism, whether in agriculture or
in any other fieid, does not produce
good results. Having taken up that
responsibility, he was not able to
function. So, he had to funciion
through a nominee of his. This
nominee was functioning for some
time and it did not give satisfaction.
So, again there was a disturbance and
in April, 1962 there was another
election. It was not an election in
that sense; there was an executive
committee and that executive com-
mittee said that they shall have Mr.
Shiv Chandika again. 30 or s0 oui of
the 40 people voted for him. But
Mr, Shiv Chandika was not in a posi-
tion to come and take charge of the
leadership of the union. It was drift-

ing like that for some time. (Inter-
ruption).
Shri Nambiar: It was really a

quarrel between two INTUC wings.

Shri Alagesan: My friend may
derive some satisfaction out of it.
But I am not able to derive any satis-
faction out of it. Hon. Metaber,
Mr. Dag put a question whether there
was multiplicity of unions. No; it is
the same INTUC. The INTUC was
divided among itself and there wis a
tussle for power, as to who should be
in charge of the union. So, the gefie-
ral welfare of the workers was given
the go-by. That was the unfortunate
position.  Again Shri Michael John
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appeared on the scene and in Sep-
tember, 1962 he presented a list of
demands. The managemenl took
immediate action on that. Three of
the demands were referred to the
tribunal and 12 other demands were
referred for conciliation. The oconci-
liation proceedingg were all accepted
and the Tribunal also gave its award.

It is true that there was some con-
fusion in explaining the award. My
understanding is that the manage-
ment did everything to explain tc the
workers the actual significancz oi the
award. It is true that all the work-
erg were not benefited because cer-
tain categories of workers were al-
ready recipients of a certain increase
m scales of pay, etc., and they were
feft out. Others did benefit and in
July, the increased emoluments were
distribut {1+ It cannot be alsu said
that tL." award did not benefit the
workers go much, because it was for
the first time that the gratuity
scheme was introduced and as a
result of the award the total benefit
including gratuity scheme came to
about Rs. 12 lakhs to Rs. 13 lakhs for
the workers as a whole.

But there were some workers who
did not benefit uUnder the award.
They were incited and for. that ghe
situation was ripe because, as I said,
the previous leadership did not fune-
tion, another gentleman came upon
the scene, he took over the leader-
ship at the end of 1862 or in the
beginning of 1963. It was not by
regular elections, it wag not 2 consti-
tutional approach or a peaceful
approach, and the elements who were
desperate, elements who were not
interested in the general welfare of
the workers, elements who wanted to
force their own will down the throats
of the general mass of workers, un-
fortunately, came to the fore.

Shri A. P. Sharma: Who was to
decide the question, the labour depart-
ment or the management?

Shri Alagesan: Unfortunately, they
came- to the fore and chey' toek charge
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of the situation. Ag a result cf this
the unfortunate strike occurred dis-
locating production. Also, I should
like to say, unfortunately, there were
acts of sabotage. That is the reason
why there had to be lockout

Shri Sharma 1s asking as to who 1s
responsibie 1Ior it. 1 cannot say. I
do not want to blame anybody; per-
haps the INTUC leadership could
have taken charge of the ‘ituation
and set right matters. The manuge-
ment was continually in touch with
the Labour Department of the Bihar
Government. The management did
try to take the Labour Department
and the Bihar Government with
them. In all that they did they did
not do anything wihtout consulting
them.

Shri A, P, Sharma: Is it g fact that
they did not accept the advice of the
labour department and the Chief
Minister also?

Shri Alagesan: My hon. friend, Shri
Sharma, ig a responsible labour
leader. 1 know him from my rail-
way days. Here he is wrong.

Shri A. P. Sharma: T have got facts
with me. I can prove that the Chief
Minister’s advice wag not accepted.

Shri Alagesan: 1 do not think he is
doing justice to the management
when he says that the management
did not accept the advice of the
Labour Department or the Chief Min-
ister. They were continually kept
informed and whatever advice they
tendered was duly listened to. Not
only that, two prominent leaders of
INTUC themselves visited thiz spot,
the workers told them what was
happening. But they could not help
the situation. They said that the
management was right, the workers
were not doing the right thing and

they had dragged the name of INTUC

into mud. I should pay a tribute to
them for the firm stand they took. It
is no use criticising the rnnnagemt_ant
saying that they did not fall‘in line
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with the advice given by the Labour
Department or the Bihar Government.

Une question was raised by Shri
Cnakraverti, that we should have
seterred the dispute to arbitration by
the Labour Minister -here cr the
Deputy Labour Minister or the Min-
ister for Petroleum and Chemicals.
I should say lrere that the legal posi-
uon ig that once an award is given it
cannot be altered by referring it to
arbitration, it can be altered ouly by
taking the whole matter on appeal
either to the High Court or to the
Supreme Court. So we were not in a
position to refer it. We tried to per-
suade the workers and make them
see the errors of their ways, and
in co-operation with the Bihar Labour
Department, to bring them round, but
the new leaders who have taken
charge were not in a mood to listen;
they were more for excitement and
for leading the workers in the wrong
path. So, all these unfortunate things
happened, leading to colossal loss.

But I should say that the present
position is very satisfactory. The
plant has started working and many
of the workers who were misled into
thig strike are really repentant about
it. In fact, it was they who request-
ed that they should be taken back,
and they came back. Then, though
thousands of people were involved,
you will be surprised to know that
only 20 or so were suspended and
inquirieg are proceeding against them.
The rest of them gave an undertak-
ing that they would behave, that they
are interested in the good working of
the plant and that they will come
back. They came back.and hey were
taken in. Now the factory is work-
ing to the full capacity. The ol¢ -
ammonijum plant ig working almost .
full capacity and the new plant is
working to 75 per cent of its capa-
city. It is a good development. If
things are not disturbed again by
elements which do not have the wel-
fare of lsbour at heart, though heavy
losses have been Incurred, they can



5319 Strike

[Shri Alagesan]
be wipedq out and this year the
management of the plant bids fair to
make sizable profit.

I should also say that recently the
Board of the Fertilizer Corporation of
India met and reviewed the whole
situation. They have come out with
a very good story of the progress of
the Fertilizer Corporation  of India.
All these yearg they were able to
generate capital to the tune of Rs. 48
crores and all this money hag gone
into expansion, into new schemes and
for making various improvements. It
is a very good picture, though here
and there we have to be careful so
that things are not allowed to go in a
wrong way.

I would appeal to all those who
have the welfare of the labour at
Sindhri at heart, like Shri P. R.
Chakraverti, Shri Sharma and the
top leaders of INTUC tosee that the
proper working of the unior is res-
tored. Fortunately, there are no rival

unions. It can be easily settled
because it is a quarrel within the
family.
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Shri Nambiar: They spoil the whole
thing and now they are members of
the same family?

Shri Alagesan: If the union ig put
on its feet, and if it will work in an
objective manner and co-operate with
the management the result will be
increasing production and increasing
profits. I have nothing more to add.

Dr. L, M, Singhvi: Sir, my question
hag not been answered. It was a
specific question. So, under the rules
I insist for an answer.

Mr. Deputy-Speaker: Has the Min-
ister anything to say on the questions
raised by Dr. Singhvi?

Shri Alagesan: Sir, without speci-
fically mentioning who raised it, 1
have covered all the pointg that have
been raised during this discussion.

17.49 hra.

The Lok Sabha then adjourned sine
die.
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